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RAJYA SABHA
Monday 21st May 2012/3kt \aisakha,1934 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN, in the chair
ORAL ANSWERS TO QUESTIONS
Implementation of Solar Power Projects

*621. SHRI MOHD. ALI KHAN: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@ whether the Ministry has asked the State Governments to speed up the
implementation of solar power projects awarded to private companies in western
parts of the country and make arrangements for training of engineers and
technicians to improve the quality to the existing projects and serve the needs of
the future; and

(b) if so, the details thereof and the response received from each State
Government, so faiSate-wise?

THE MINISTER OF NEWAND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) and (b)A Statement is laid on th&able of the House.

Statement
(@ Yes Sir

(b) The Ministry has been writing to the States on specific issues, like,
land, grid connectivityetc. which are very important for timely completion of the
solar power projects selected under the Jawaharlal Nehru National Solar Mission
(JNNSM). The Ministry has also been regularly monitoring and reviewing the
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progress of implenrgation of these projects through interactive meetings involving
various stakeholders including the State Governments and solar project developers.
As a result of these joint efforts of the Government of India and the States, over 979
MW capacity of grid connected solar power projects have been set up in the
country including 654.8 MW in Gujarat, 197.5 MW in Rajasthan and 20 MW in
Maharashtra.

For meeting requirements of skilled manpower in the western parts of the
country where majority of these projects are coming up, the Ministry has sanctioned
Centres of Excellence at IIT Bombay and IIT Rajasthan (Jodhpur) for research and
training in the area of photovoltaic and solar thermal technologies. Course curricula
have been developed for courses at various levels, likeedd..,TB.Ech., Diploma
and technician. Basics in the area of solar energy have also been incorporated in the
regular syllabus of two years ITI programme by Ministry of Labdnraddition,

State Government of Gujarat has informed that training infrastructure at nine ITls in
Ahmedabad and Rajkot regions has been set up. State Government of Rajasthan has
constituted a Committee consisting of Principals of Polytechnics at Bajoetnpur

and Chittorgarh to integrate the subject of solar energy in the courses already being
conducted on the electrical and electronics side.

Mt AEFe et WM W), WO B PRl A W@ R"/ER & fov g
Ramdl & gopEel g Uew H SgeT Hib Bl MW ¥e¥ U Uar #Rd d
TR A e Rama 2, el owR 8w o S8R @i wHeE 9 ft akie @t
gl § Wedl WPR W I8 SFA GEdl g F A uR¥ H RSP URER  gREd
P & fog gad oo Hid § A1 12d dE™ien wiH A solar boom &l ggn ¥ faw
qE R RW o B g GYAT AW IR F Iy Aerk wie @ F faw S
ysde HHE | a1 Bl R B, SHP IR H WHR B T Hedl 872

Gomusn A SV ghan (B Oselad (S m oo o 1 O S Seaa Gl

a5 Oxe 35S Van Hsb CRaa s Vel Lo a8 se edlh ) (e hlEe S gty

o CRBeS RSy 5ol G elS il ren (S Gea o Gl ) G (e Dl
Olaa sy 1 omad) A8 o Uil Whla s DS e (538 50 e - S SR mT o
Al g (912 55 o @Bl se e N S5 S Jlamiad sl (B e e
1oaxl Lagad € o a1 omfad bS8 S taBs oS s Hlaw (e OO

T2 LS LSS SIS s Gae e L S e o

i IgARA T W, . (EUF)..

t Transliteration in Urdu Script.
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MR. CHAIRMAN: Please resume your place. Question Hour is in progress.
...(Interruptions)...

ft YT Tl W, FERRT @1 ue g1 #A St IR d, sE9 Usel # amm
A HeAl @Edl g |

sft i oo di § B TWA § YW 87 . (HIU)..
3t IgA=T L W, A9 WHER e A ORI gl Bl
sft qumfer oMU S8 WYl ...(EE™)...

3t YA wWE sEH ¥E o €, oL (Haem).

MR. CHAIRMAN: There is no point of order during Question Hour
...(Interruptions)...

sft gV sk I dad SIS H T .(aum).
sft qumfer oMU S8 IRYI .(EE™)...

#t IgA_T v H ¥E FEAl WAl g, . (FEUm).
st wumfea: oo wE TE BRI . (=EuM)...

3t vgaes ek ¥ Rl A ua @i T Br B l.(@aum). g9 dad sl
d & ARyl (caaem)..

st wumfo: RN @ diw g oS B d giee T8 gs 87

3t YR @ Aed: WX, A WeW IE e e © (b AT [l
Aeae & wegd | o fede faRa @ o & 7 9 oA et # g1 S\
fet dvexu fqaRa =& feo o1 @1 ¥ 9 WS &1 el f6 S
el dwvor Y fgaRa feor ov, wife B0 I owwr @ iR SHeT ww e
EINICI i

MR. CHAIRMAN: But this could have been taken up with the Secretariat
without difficulty. Let the Question Hour proceed. Intérruption)...

#ft TgI=T L B9 A s9e fay omu A & $e |
st |umfy; I8 @ Brm SR TEH ®Is 31 @ el g

S B IGged:. dIRAR WX, @l db WleR U H1 FAle 8, o Tl
Raraal @ goiod 8, 99 8, 99 B S Uew dl W sooid § fe 9 uigde
fedomdd & W AMRMe w¥e solar energyen T Wad £ SEl 9@ @A H
e @1 Hare ®, 'W -l g <d €, H U WA @Al dAEdl gl e dl
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reduced custm duty &, on all items.st t mechinery required, solar energys

forg St +ft SeRa ®, S9d W reduced custom duty ! Exmption 2, from excise
duty on all itemssik <t i machinery=ifzy, 3@ ememptiong excise duty®
forwl Concessiore, application general infrastructure project profit-earned renewal
project fra=m i &, tax exemption? ¥ W@ d& SR environment clearancet

€ I exemptionz iR Government of Indiax &1 e Tl Si@t 9@ e
U B Al §, Ml 9% I u<w H 13 projectsemmy ¥, et 3 21.75 MW
generatesr & &1 # Wl @ ¥E deA @wEAl § & oy wew off ST Rywdl #

¥ UH T, S solar energyas! R TS W M dg TE B

Mt AEEE Il WM W, AT gART WAl IE © (W uew A 2016 A
551 MW solar energy @& <xd & R 39 #w # 13,177 MW energy &
SRR U dlell @1 9% Ui @rell d 48 wigal SuiEl gRfil § WeR 9 I8 S
el § & o arel uiE Well #§ WReR F g yew W @l 7ar solar power
project takeup@=a & fag feat financial assistanceft 22

551 g5 2016 e S 1 el A8 o s 1usd | pe cpms A e deaa i T
13,177 MR aus e S =R ol ol o Qs S MW solar energy
UM oS 23l ) s2ad 48 G sl gl oo s S0 G S energy
S Sl (B el 5 S e e sl iy s TS g lils Wil o IS 5
($= financial assistanc LN _,_—J 45 ~—J5 solar power project take L a3
Y=

Mt B sgeen: S P AT ugd € el & 6 gE oy uew @l TrEeee
F SR T fH I fHad HeR UER oA 9Ed €1 S8l d@ dgd aRdee BT HdTed
g, Ycd TaEHe B SAE} old 8w IS AR e & efdid 2022 dd, 20,000
WEE R 48T e I Tl SAE} ofd Ew e & 98d, g R U™ 2013 @
1300 WMEIE H S WR el ¥, g8 fis # wnfya ' e, fred fF 1000
ware s § @rm, 300 AMET® W W 200 W@ ®% S w1 BNM IR 100
Trare ®ie-8Ie individual projects® faw &rmi

SHRI BIRENDRAPRASAD BAISHYA: Sir, power shortage in our country is a
matter of concern for everybodiRenewable engy can be used as an option for
power supply in our countrA country like Germany has already said good-bye to
nuclear power and nuclear eggrand' they have adopted renewable gypeas an
option where solar energy pga leading role. In our country too, the Government

t Transliteration in Urdu Script.
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of India has taken up several ambitious plans but it is not yet known when these
plans would be taken up. The main concern for us is that the cost of production for
generating solar energy in our country is higher than what it is in other parts of the
world. | would like to know if the Government would take adequate measures to cut
down the cost of production. Otherwise, poor people would not be benefited from
this project.

DR. FAROOQABDULLAH: Sir, one good news which | would like to give to

the people of the North-East is, | met the Power Ministers of the North-East, and the
North-East gets 90 per cent assistance from the Government of India. But all the
Power Ministers of the North-East represented and said that they would not be able
to afford even 10 per cent. | have put the matter before the Prime Minister and the
Finance Minister saying that for the North-Eastern States, the assistance from the
Government of India should be 100 per cent, so that renewable energy could be
given in much greater quantities to those regions, because a number of areas in
those regions are ones where transmission lines have not reached, and it would take
a long time for transmission lines to come. Therefore, we are, in full measure, trying
to help not only the North-East but also every other place.

Sir, 1 would like to inform this House that the twda&s that have done a
major work as far as solar energy is concerned are Gujarat and Rajasthan. These are
the two States, and | must compliment the Governments of these two States which
are doing yeoman service as far as renewable energy is concerned. | would like to
also inform this House that the Secretary of my Department went to Bengal, and in
Bengal, DamodaWalley Corporation has got about 2000 km canal netwdhey
want to put, like in Gujarat, solar panels on the canals to generate 1000 MV of
power | am going to talk to the Minister for Power so that we can together work on
this, and so that this 1000 MW could be generated, could be given to the people in
that area, which would also benefit others.

Sir, |1 can assure this House and the people of this country that the Prime
Minister and this Government are quite eager to see to it that renewable energy is
brought to every nook and corner of our nation. But, at the same time, | would like
to tell you that our demand of energy is so great that we cannot do without nuclear
energy and we cannot do without fossil fuels, though in the years to come, you will
see the utilization of fossil fuels would be much less as renewable energy grows.

As for pricing, | must tell you that when we started, the price was eighteen
rupees per unit; todayhe price has come down to seven rupéesl, by the grace
of God, when the next phase comes, | am sure that it will further come down
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because there would be greater production. The only thing we have to watch is that
our own factories produce as quickly as possible. Some of the goods are coming
cheap from outside, and even that is affecting our factories. That would affect our
jobs. Therefore, one of the things that we have to work on is that our own factories
must develop at a much rapid rate. That is one of the objectives of the Jawaharlal
Nehru Solar Mission, that we need to start these things.

Exemptions are given. But you have to start your own generation so that we
can produce maximum from our factories and give employment to our people. That
will really take India forward. India is not only developing it for ourselves, but one
of the good things is that India has opened up its doors to many other countries
and a lot of MoUs have been signed with them so that Indian technology can be
taken to them. It has gone to many of these countrieAfrica, we are making big
in -roads in the field of renewable eggrThey look forward to India, in a very big
way, in conning forward in this new field.

#t M viHe e S, P ISA@ F IR A mud S Rwmh @t g,
AMH ATHME & Iy muml gens |

N gEUaT WSS ®UE AR, A HA S OA Ud Sa™ #ogarr §

W F P USHRM 979 WAEIE H W 654 HIAEIE AP oRIE UST FN BT B
TE S TE PM YoRd H B I® Bl A e Rk sae wonRe € R et
ORI H AT 3T HE Bl I8 ©, a solar energy¥ i fasien 91 Bt ¥, @
I8 IRl B IR Aol ded adde Wil ol I 3EH e B S SgeT 99
A R, SOG fU Pw AR B IR W WS B BlY ASEAl S BN Ao B2

AL
sit |wmufr wuTen SN, e ward giegl
3 gHEH WSS ®UE: WX, I8 A¥ell 9gd 8l Hew@yul gl
MR. CHAIRMAN: It is a supplementary question. Only one question is

allowed. ...[nterruptions...

o gEU WSS wUTeT. WX, H oUd HIH ¥ SEfY I§ ORI HRAl
=rean § fo, @ife it is the best success story of Indias wra @1 success
story ¥, I8 ORI &I success storys, A1 U HIs @ &1 §l TH success
story @ M of WM % U emu Iy WReR @ 5w R W "eg Al arsd
g7

ST, BeW JGeall: 89 0T IWNBR Bl B DIy Aee Al dl8d &1 H Ud]
g gar § & S8l @ W HAAC™ F1 WA g, g dls W Bd T8 IRd ©§ (b
am FHEE W E W Ao § ¥ gne ePw @ § W e o wid § &) s
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@i elect fear 21 gART @M € #WeT PRI G 39 A @ G ¥ fE YR A
T I fe@mn g1 e aRE S bAre WU T SR fastelt der @l e/l
B AT g T MR dell § PRAT AT &, A AU Ub aid bEdl dedl g
fo &4 foad 4 e @@ e @Al =Ry 6 ew fRgwar €1 89 et off s @
degd IEd 8, fEl @ ol 9 dege I9d g, 999 S¥el S oimportant g, @8
fergwe &1 fegwe @, d 89 @9 SR PR e Tl @@, Al 89 «n
TEl F9 AFd| safaw # o M IE HEW B BH W Pl ASYA BRAT BRI D
fog fe=it i Ramga @1 renewable energy # <t Wt #gg =Ry, dga waddEc
458 HRA & U @R B

oft qumfer sft AR ot aRTl L (SEE)..
3 gHEaY @SS wUTAT: U IE gaisy b AU R AGE HRAT AlEd 87

sft wwmafar: oMo 95 WsUl <SR9V, oURr |Watd B TRTLL.(REYM).. Wi, I8
discussion T& ¥ I...(=aEm)...

S @ Ageen: e o 84« financially 30 uftw@ dee @vd €, R
3O 10 9l @ tax exemption®, SEF 9@ AT S import wxET @Ed g, S
# wet e fred € ST W R ge ¥ oS Al A B9 es ¥ %@ €, s
¥ A Ramad g9 oM o & F1 SEw] o gw e @ f% 20,000 W@ 9@
2l @y R d $99 9gd AT Tell TS ©, YoRIG Bl A IGRAM Bl EH Al I8l
TEdld dEd B Wl YaR&Ae a1 @ed g, e e # renewable energy
@1 h o foer e g1 9 Rk osolar @, sfewm wind # Ol o"R smu I QW
WFp! P WP I 81 &l FBAN T I Pl © & PO AN Bl IE ARGD!
feadt €1 & @ S99 A = w2

sft A<t orer Rt " @wefa wEilew, # A "3 S| A S
aEal g & S= Wl sl @l dlerk uEsh & ar ¥ fawn, e A d= o,
ORI, IORYN 3R HERTE 9 39$! SMeGR! I &l &1 39 I8 4 Ie Bls
SHeN fielt @ @ fre

st 9w wgiey, S A #E St W W@ dEl fh oRa SR o
d AR Ul P 9gd Sife WEAd 8, Wfhd Wik TSl & W gifREeE dwed
IR firs wfefadl @t W emawmear 7, R wwe fav g <feRrw @ W
saegedl &1 # " wAl SN W g 9 Bl Sl A, wfd WleR gl dl
T SAfed Y 9hd §, ofed o9 b firs dAfefadt TE ', 99 9@ '\
SUFT g e UdR dxI? 9 faem H oemud dIF Al eridEl &€ 72

I B AGed: 3B I8 [depd Wel Halel YVl B, THe fov H g dgd
qIRS ol g
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Teled, I8 fJdgd wel 9 § & sIR afterg safs @ Rawdal 9 geen
a1 Bt 21 I 9 @8t dfewmm ool a1 & W o, 'R g dm @t @
g, iR &3 wcu @ wedlma dSed @ W € 5 9 i &1 iR g e
ol &1 g9 AU B wrea AR $ oy, Taee ofw A W ¥E TR
P TP P & JW S AE R T T, S Wl UA renewable energy®
fog g, gifvrem @g=1 9em & forg, part of the money may kindly be given to the
States, ®ifé IW ¥ v <wm towards the environmenig® amem Enewable
energy & fau <o

TERI, SEl 9@ S @1 ward ®, oMU NRY Hw ., M H W @y
TR wed d 9 €, # =g 6 ooy SiegR & oomgsnsel d WY iR oW fF
gef W 39 Iy fHaT SeRewd &™ 8 I8 T 3R how training is being given to
the people who will run these projects in the futufes dxg T # smsemsel 2,
T R U H B3 IEAESY B, REel R AR wuid ek & § so that
the training of the young people can begamized.We are training not only our own
people but also people from other countries here, and, if Members have time, they
could visit our establishment in Gurgaon where we are doing major work and also
training younger people even from outside our couriscondly | would also like
to inform you that in the Gurgaon centre, we are now working on air conditioning
from solar enggy, which should be another great thing which may help our country

Foodgrains rotting in godowns

*622. SHRI ANKAJ BORA: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is aware that a considerable quantity of foodgrains
is rotting in godowns;

(b) if so, whether it is a fact that the Supreme Court has asked Government
to distribute those foodgrains at a very low cost or at no cost, as a short term
measure;

() whether in view of the above situation, Government proposes to
increase the quantum of foodgrains for the Below Poverty Line population;

(d) whether Government is considering to includbove Poverty Line
people also under the Public Distribution System, in order to finish the stock; and

(e) if not, the reasons therefor?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) to (e)A Satement
is laid on theTable of the House.



Oral Answers [21 MAY 2012] to Questions 9
Statement

(@ No Sir In fact the accrual of damaged foodgrains in FCI godowns has
been showing a decreasing trend during the last 10 years as can be seen in the
Statement-1 $eebelow). The quantity of foodgrains which became damaged/non-
issuable in Food Corporation of India (FCI) in the last 3 years is not considerable
quantity as may be seen from the fact that 6702 tons, 6346 tons and 3338 tons of
foodgrains got damaged/became non-issuable in FCI during 2009-10, 2010-11 and
2011-12 respectively due to various reasons such as storage pest attack, leakages in
godowns, procurement of poor quality stocks, spillage during movement and
handling of stocks, exposure to rains in case of unscientific storage because of lack
of storage space, floods, negligence on the part of concerned persons in taking
precautionary measures etc.

(b) and (c) In view of reports of damages to Central Pool stocks of foodgrains
in some godowns of FCI and State agencies in 2010, Hon'ble Supreme Court
expressed concern and suggested to Government to take some long term and short
term measures. While creation of adequate storage facilities was suggested for the
long term, increase in quantum of food supply to BPL population and distribution of
foodgrains to deserving population at very low cost or no cost was to be taken up
in the short term.

Considering the availability of surplus stocks in the Central Pool, requests
received from tate Governments/Uniomerritory (UT) Administrations and because
of the observations of the Supreme Court, Government had made additional
allocation of 50 lakh tons of foodgrains each in 2010-11 and 2011-12 to all States/
UTs. In addition, the Hon’ble Supreme Court had also directed to reserve 5 million
tons of foodgrains for distribution to the poorest districts in the country on the
recommendations of Justice (Retd.) D.VWWadhwa Committee constituted by the
Hon’ble Court. On their recommendations, Government allocated in the year 2011-12,
a total quantity of 23.69 lakh tons of rice and wheat for distribution to Below
Poverty Line (BPL) andAntyodayaAnna Yojana (AAY) families in 174 poorest
districts in 27 $tes of the countryDuring the current year (2012-13), the
Government has again allocated 15.40 lakh tons of foodgrains to the poorest
districts. During 2012-13, Government has allocated 543 lakh tons of rice and wheat
so far under TPDS, etc. including 75.40 lakh tons of additional allocations made to
APL families in $ates/UB and for BPLfamilies in poorest districts in 12efes.As
and when requests are received fromat&/UE for additional allocations of
foodgrains, the same are considered favourably by the Government.



10 Oral Answers [RAJYA SABHA] to Questions

(d) and (e) Undethe Tamgeted Public Distribution System (TPDS), allocations
of foodgrains forAbove Poverty Line (APL) families are made depending upon
availability of foodgrain stocks in the Central pool and past off take by the
States/UB.

Considering the availability of surplus stocks in the Central Pool, requests
received from fte Governments/UPRdministrations and to augment supply of
foodgrains at cheaper rates, Government has been making additional allocations of
foodgrains forAPL category also, over and above the normal allocation under
TPDS, from time to time. In 2011-12, the Government had increased the per family
monthly APL allocations from 10 Kgs. to 15 Kgs. in 2fas/UF and gave 35 Kgs.
in 13 Special Categoryt&es/UB. This increased allocation has been continued in
2012-13 also.

Statement-|
Trend of accual of damaged foodgrains in FCI

The trend of accrual of non-issuable/damaged foodgrains in FCI during last 10
years shows decreasintrend as under:

Year Quantity of Damaged foodgrains
(in lakh tons)

2002-2003 135
2003-2004 0.76
2004-2005 0.97
2005-2006 0.95
2006-2007 0.25
2007-2008 0.34
2008-2009 0.20
2009-2010 0.07
2010-2011 0.06

2011-2012 0.03
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The following table indicates percentage of accrual of Non-Issuable/damaged
foodgrains vis-a-vis offtake from FCI stocks for the last four years and current
year (upto 1.04.2012):

2007-08  2008-09  2009-10  2010-11 2011-12
(upto 01.04.2012)

Off take of stock from FCI (Excluding DCP states) (Lakh tons)
Wheat 119.89 120.16 172.99 209.60 219.95
Rice 204.61 186.04 198.07 222.50 253.64
ToTaL 324.50 306.20 371.06 432.10 473.59
Quantity accrued as 034 0.20 0.07 0.06 0.03

Issuable (in Lakh tons)

Percentage of non-issuable stock

In terms of quantity 0.10 0.07 002 0014 0.006

Against the percentage of foodgrain issued by FCI, the accrual of Non-
issuable is 0.006 % against total off take of stocks from FCI during 2011-12.

SHRI ANKAJ BORA: Thank you, Mr Chairman, SirMy first supplementary
regarding this Question, although | am satisfied with the answer of the Minsster
that the Supreme Court judgement delivered in 2010, if | am rot mistaken, asked for
foodgrains from the overflowing godowns to be distributed as a short-term measure,
and, the Supreme Court also stated that there should be complete computerization of
the PDS system, right from the FCI to the actual beneficiariesinSiiis reply the
hon. Minister has stated that sometimes, foodgrains got damaged due to unscientific
storage and also due to negligence on the part of concerned persons. May | know
from the hon. Ministerthrough you, Sjras to whether any action is being taken
against those negligent persons, and, whether the Government has computerized the
PDS system fully?

PROFE K.V. THOMAS: Sir, regarding damage of foodgrains, which is
distributed by the FCI through the State Governments, | would like to inform that
about five years ago, it was 0.105 per cent in 2007-08 which has now come to 0.006
per cent in 201-12. Siy | have got the latest data as on 1.5.2012.08ir of 70 million
tonnes, which we have distributed, only 234.5 metric tonnes of wheat and 31.5 metric
tonnes of rice has been accrued damaged during 2012-13.
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Sir, it happened because of the active steps taken by the FCI as well as the
State Governments.

Sir, as per the direction of the Supreme Court, we have allotted about 23.69
lakh tonnes out of 50 lakh tonnes to the States. That will be distributed among 27
States and 174 districts in the countfhe oftake under thefPDS during the last
two years is satisfactory; it is to the tune of about 88 per cent. But even in the
special allocation made by the Government under the instruction of the Supreme
Court, out of 23.69 lakh tonnes that we have allocated, the offtake is only 27 per
cent. Our Ministry has been continuously writing to the State Governments to
improve the offtake.

Sir, as far back as 18th July 20lwe wrote to the t&te Governments that we
are prepared even to allow them to take six months' ration allocation for the States.
But nothing has happened. Sagain on 17th May this yeawve have written to the
State Governments that even under the special allocation, the offtake is only 27 per
cent.

Sir, coming to the actions taken, in the last discussion also | pointed it out,
whenever it is brought to the attention of the FCI, we have taken very strong
actions. Recent)ythere were press clippings on 5th and 6th in various papers in the
country When we made enquiries, we had found that those allegations were not
correct. But one news item, which cameTine Tibune said that some quantity was
damaged in KhamandlMe looked into it.We found that about 20,000 tonnes of
paddy which had been procured by th&at® some years back, was damaged. It's a
cumulative damage which has taken place over a period of Vilmeasked the t&te
Government of Punjab to look into it because it was procuring that.

SHRI ANKAJ BORA: Sir, | have not got the answer to my question whether
it has computerised the PDS or not. Nothis is my second supplementary
Recently in view of overflowing godowns, the Chief Economidviser to the hon.
Prime Minister has suggested to the Government to distribute eight million tonnes of
wheat to the BPLlfamilies and two million tonnes of wheat to thBL families. In
view of the fiscal constraints, which | fully understand, | would like to know from
the hon. Minister whether the suggestion of the Chief Econdwidser will be
looked into and action will be initiated in this regard.

PROFE K.V. THOMAS: Sir, for the normal PDS distribution, what we
need—even if you take the Census 2011, because we are distributing on the basis of
the population estimates of 2000—is about 62-63 million tonnes of foodgrains. But
already the foodgrains in the stock of the FCI is to the tune of 71 million tonnes.
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Keeping this in viewwe approached the hon. Prime MinistEnere was a meeting
under the Chairmanship of the hon. Prime Ministewas attended by the Finance
Minister and theAgriculture Minister A decision was taken as to how to distribute
the excess foodgrains which is with the FCI. Foodgrains are also with the State
Governments and some private agencidss was examined by DRangarajan. He

sent his suggestion to the hon. Prime MinisTdrat suggestion is being examined.
Our Department has fully supported the suggestion ofRangarajan.

WeR gaeg R fesar qunfy #eigy, s <o doe H g @1 Rl
production gam &, «feT @8 WRT dEx TSl & 3R FCl 9 wMem gwarg A, e
ad H TH QAR B ATl MeM dIR ¥, STal inspection 81 gat ¥ SR SHat
capacity a@i e @t g, Wfem onft 9@ s @i W Mem =@ fowr 2 et
PRU ART SIS AER ST ©1 H Mus Hiegw | A WA A gedr @wdr g @
$BIM 89 TIEMl BT dhold ol db il A8l form ®7

PROF K.V. THOMAS: Sir, in Punjab, which is one of the majotates in the
country producing and procuring foodgrains, the initial projection this year by the
Punjab Government was to the tune of 108 lakh tonnes of foodgrains, especially
wheat. But, as | understand, todétyhas gone above 125 lakh tonnes, Biunjab is
one of the States which has the expertise to handle the foodgrains procurement.
There are CAP and covered godowns in Punjab. The CAP arrangement of Punjab is
excellent. Sirl am in constant touch with thea®e Government. Last week also, |
discussed with the horAgriculture Minister and | also talked to the hon. Chief
Minister. Sir, out of the PEG Scheme, adarnumber of godowns is given to Punjab.
Storage capacity for about ten lakh tonnes has been constructed reltdantin the
process of handing over the same to the State Government because in Punjab, the
procurement is done by the State Government and later on, FCI takes it over and
distributes it to the different parts.

Mt FEd EQEel: 99O WEled, 2004 F USYl b AE ¥ @R GIN
Jul W SMAT dRal T R 2005 & AG, §H WRAR &AM P qI§ S [UH AU
Y, IAGT URUTH FE g fF ol TR Q¥ H A WS &1 Iied 8 Y&l ©
fF ST@1 WeRU 'R fou dewe @1 vy 9 W g1 YeRU @ 9HRl Bl TS
Tef ¥, dfcwr WE 98T a9 W TMOR TA @ P, TEfW WHR T g A fEr
foar & @@ 7 frof &3 & W F9gam oM & veRu H o oe ek sHd faw
Ao gE M| Afed, § oy wemw @ AT A Sh B |go <9 Y 9%
qodl @Edl § fb 9gd @ @rn A, RieE aRerl SRl Bl oY de) WSRO e
AN IR WHR & 4SRU & U e ¥R T8 SUa@ RV, F S96 UM 39
3 B TEeRI T & TH om®, UP-El e, W qud e § 4 Red fel
g f& S froll deR 8 & wiferdl &1 aul d& ey &1 yraE T8 fear T sk
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IHF 8 I/ HER T8 WHR Bl SUGY BIEI §8 P fdAT o7 R S AY
foft Wer & 9 d, ST@! WA 9 fid @), T EicdRd @ g U Aa
# @ AN WA S A SIS W™ aRIE 7, Bls Mded fear ¥ iR Ay ®, @
W feaa gaxul § WRAR 7 R b 2, e fe afew d§ deru & foav oo
g H wEAr ft gRe ' 9d? 39 fRu ¥ WAR R HeA SoM o & 82

PROEFE K.V. THOMAS: Sir, regarding the production of rice and wheat in the
country in 2009-10, the total production was 160.89 million tonnes which has
increased...

MR. CHAIRMAN: The question is about storage.

PROF K.V. THOMAS: Sir, | am answering. Nowit has increased to 193.64
million tonnes. Sir this is a record production and even though, this plenty has
created a problem, as of nothe Government is confident that we can manage this.
(Interruptiong Sir, regarding storage, as | said, production has gone up.

We are trying to contain this storage mechani8inpresent we have got a
storage capacity of about 63 million tonnes of storage under &WPCoveredWe
have added another three million tonnes under such scheme and silos we are adding
another two million tonnes and we are hiring private godowns wherever it is needed.

MR. CHAIRMAN : | know that your question has not been answered.

st AEd Igddt W), @ AP Il BH  fPd UM WRE & faw
SITQ?....(STENT). ..

MR. CHAIRMAN : Please take up this matter in writing.

ot Agd agddl ' WRew o omud & fyerm| 'R fdga Hurnar e
Bl & f& 9 MemuRel &1 e anf J@ T8 fear @ s SS9l S
BREY 2. (ATEH)...

PROFE K.V. THOMAS: As of now...(Interruptiong...obtained any
complaint...[nterruptions...

MR. CHAIRMAN: The question is very specific. Please just answer that.

sft TReT SpETer: 9WURy AEIRY, WX UH IRl BTy ¥ fF 99 guw W
M 9d ¥ wead © & s agdd St 4 S oy gel, SEeT SaW T8l omm, a
Y Tw% g9 U @1 postpone X Wl Tl W@ IUh UN IE IIRHR B, S
AU TE FWTAT B postpone HR AT R TAB FA AT .. (GET). .

it wuafer 3o 98 SIsT

st R el WX WY S wWige oMb e} 9ol §, SS9 W Y wfe ©
AT | (aem)...
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MR. CHAIRMAN : Let him answer There is no point of
order...(Interruptions...Please, we artaking up our precious time in this, cross-fire.

PROFE K.V. THOMAS: Sir, the total covered capacitgs of nowis 455 lakh
tonnes.. Ipterruptiony...Sir, the total cap is 171.66 lakh tonnes. So, we have got
about 63 million tonnes capacity with us; and another million tonnes have been
added.We are adding 2 million tonnes under the silos, Bigarding the private
godowns, we have hired a large quantity of private godowhger(uptions...

MR. CHAIRMAN: Will you please sit down?

PROF K.V. THOMAS: So fay the Department has not received any complaint
from the private godown owners that we have not paid the rent. There is no
complaint.

st wrm fiE W), B9 99 WrErl $ HSRY @ wawen de q 8N &
PRU TS Wed B Rfd A aifew § iR 3@ 9@ W A afew € f& puifid
drll SR gl @l W@ ggdl S JEl g1 # seel H AEl ST wiedl A e
dan puiftd € 39 W A g8 Al T8 PR @Edll U @I 7 I8 Fel § fF
e~ $ ded A deaR A1 I g 6 99 WEl A R e Amn H ffaRa @x
fer Sv S fP 39 9ERm &1 gEdE iR iedite gHEemE W ' § "€ oS 9
g AT AEdl g b WReR F oWEd Ul Bl BT SR UG arsee o
R &, e SRV g8 gal Saed 3R HAYd  AEwGARsl WSSl qEwel @l
fqdeyel waEE € et o JE 87

W, 78 US¥ A B9 67 A dUve uRAR €, wEfe 98 42 o e
RIR & fBae @ @ e ser ®, v @i § O St @ ¥g S argdl
g [ S @S @1 3 WUSR B, SISl Wed &l Rl H g SR Ay wew @
WHR 7 39 9 & foU o $% IR) M W fear g e W fewr € qen
A s A TR §, O Aw R’ e 8 | 22

PROFE K.V. THOMAS: Sir, TPDS allocation takes place, as per the instruction
of the Planning Commission, on the basis of 2000 Census and the number of BPL
families, APL families andAAY families. It is decided by the Planning Commission
and the Ministry of Rural Development. So, the TPDS allocation is going on full
strength; and the fiéke is to the tune 88 per cent. But,, Sir the case of special
allocation, | have noted down this in the previous question.

Even though we give the full allocation, the off-take by the State is less than
27 per cent. That is why we have written to the State Government that the State
Government has to off-takelnerruptions...

SHRI MUKHTAR ABBAS NAQVI: Sir, I am on a point of
order..(Interruptiony...
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PROE K. V. THOMAS: We are distributing the foodgrains as per the
instructions of the Supreme Court.

Mt qER @ THAl: QHURT HEGY, HAFERE HA S Sl oA ¢ %§ € a8

M wumfr: sl RT SAE GA el

PROFE K.V. THOMAS: But the of-take by the &tes is less than what we
have allotted to them.lrterruptions...

M R @RI AFHA: GHUT FERd, HA S sad IR gR RO GARl dRe

MR. CHAIRMAN: Question No. 623..ldterruptiong...If the answer is
unsatisfactory please put it in writing.literruptiony...Please..lterruptions...
Nagvi Sahib, please.lnferruptions... Let us go to the next question. Question No.

Yes, Mr N.K.Singh. Question No. 623.
Cost of equipment for UMPPs
*623. SHRI N.K. SINGH:Will the Minister of POWER be pleased to state:

(@) the steps taken by Government to check the cost of equipment required
for Ultra Mega Power Projects (UMPPSs) in the country;

(b) whether Government proposes to undertake any structural changes in
the policy regarding import of power equipment;

(c) if so, whether any proposal regarding the procurement of super critical
equipment for UMPPs from domestic manufacturing sources is under Government's
consideration; and

(d) if so, the details thereof and by when it is likely to be finalized?

THE MINISTER OF SRATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGORAL): (a) to (d)A Statement is laid on th&able of the House.

Statement

(@ Ultra Mega Power Projects (UMPPs) are awarded on the basis of the
lowest levelized tariff through tariff based competitive bidding where the bidder
factors in cost efficiencies in all respects including the cost of equipment.

(b) As per the prevailing guidelines for UMPtRe developer of a UMPR
free to source the equipment from foreign or domestic manufacturers). No decision
regarding change of above guidelines has been taken. Hoveepeoposal to alter
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the duty structure on all imported power equipment is under consideration of the
Government.

(c) and (d)To suggest the modalities of sourcing domestic equipment by
UMPP developera committee under Member (Industry), Planning Commission was
constituted and the final report of the committee is yet to be received.

st Tadh. fe #=f "8icy, o ew SR W u® ®El § P sfegl W UfER
yoide &1 ded dwdlfed RE @fifET & R w Bl g1 uv wWvfde § fe
7 gl 4 wia w0 9 digd 1 9ed SUGa®l §, el AT UfdR Uivide Sl
I H SN Q9 W Soll bl Sl dfodrs 8, fA9veR S9 Il H S8 hiud @l
TEE g qEl 8, Afe sfegl TN UTR Wioide dgi qEl o Wahd § ol R "l
MEIGT, 39 W R &0 f& o ot &1 Sad SaKd gdr 2, SWd Aeed H
I A B gEfear § WY, @l facell @ ggd-agd edl 8, S Iarsune,
foere

SHRI K.C.VENUGORAL: Sir, | would like to appreciate the concern raised by
the hon. Member regarding the power shortage in saiatesS including BihaiWe
are fully concerned about the shortage of power in some States, including Bihar
which is having the lowesper capita consumption of power in the countrfhe
Ultra Mega Power Project is planned for States which have coal mines or which
have access to import coal from foreign countrie@go types of projects are thewk.
State like Bihar has no facility to use this Ultra Mega Power Project. Therefore, the
Government of India is planning that even though Bihar has no coal mines they can
access the coal mines in nearby States like Jharkhand. If the Bihar Government gives
us a project proposal in this regard, we will definitely consider that project. Our
senior Minister has a long discussion with the Bihar Chief Minister last manitit.
of decisions were taken to meet the power crisis of Bitagrefore, the Ministry of
Power has already allocated 50 per cent of power from Barh NTPC to Bihar in place
of 176 megawatts indicated earlighis issue of Barh is finally settledhere are a
lot of other issues. | am not going to read the entire thing. Similaréy are
supporting the efforts made by the State Government to meet the power shortage.

st .F e I8 SR 99Ad 8, H®ifd AU SUH IR b g AN A T8
gl ¥ & R O v=g d dlgd & 9 b BRU d8 Aegl WA UfaR UIolde
FT e TEl fPAr S Wedr €1 MU gER 9N H g8 WieR fea § e feed
dRk wu A gl gy @ S e fau eEe w1 R omded wRA @1 fErR
Pl WHR @dl gl ofed #= "8y, =99 g © fo feer & fafys o9
TAE SIS W 8, S ufede d9ex € g8t a1 € &, A am A W eee &
e @I HHI A Holl b1 g8l W I gold B Ay g8 el B w @l gl A
g H#Al A ueE S W S ofen @l off, SHH SR By M¥Ed beH SSRT T AT
fRed @& SoM @ WHR ULl FR Gl 872
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SHRI K.C.VENUGORL: Sir, definitely, for meeting the coal shortage in Bihar
I have already informed the august House that a lot of projects in that ragion
being taken care of.dSfar as Bihar is concerned, a joint venture between BSEB and
NTPC will be executing 1980 megawatt plant at Nabinagar which will benefit the
State of BiharAnd also, allocation is being given from the Central ongoing projects
like Barh, as | have already stated. In fact, during the recent visit of the hon. Power
Minister, Shindeji, the allocation for Bihar has been increased from 176 megawatt to
660 megawatts from Barh. Giving special priority to Bjtalready four plants have
been recommended to the Ministry of Coal for coal linkage in Bihar itself.

We all know that the country is facing a coal shortagkerefore, coal
linkage has been recommended for four projects: 2x250 MW Barauni project; 2x260
MW Buxar project; 2x660 MW Pirpainti project and 2x660 MW Lakhisarai project.
These projects have already been recommended to the Coal Ministry

# e U 9IRAT 9ied, UAdh. [IE S BT Sl g U o1, 98 sfegl A
IR UIoide &bl ob] o, Rife <31 § fad Uk divide 99 W@ 8, 3l A Bl
I AR Ueige 8, S9d fau sRgwEed @ YR &l 8, Reel fadw 9 e
FHAT TSAT T A R ARG WHR & g {vm & o sw@a oy a8 yuieie 82
AR Bl Sl SHRTd IRUHCH AgHeaRT dudiel g, S wd B, d Wd SR
TR & Siie gk B W il offl zEw ik S it sem it R sHe
FeTal I W IUPT TP TSI AW gHEC QW H ISR g H, AJhdaT dqdgex d
IR SHRT® IHFEM A AR R YR WRAR 39 JdeX & oV, Aol HI Uy
oege & oy, fRmer g feferd saguwie a9m A <ft SErt @ e e A
gpMEe RIwd <9 aell ¥2 I8 WRT WRfhe ged g

SHRI K.C.VENUGORAL: Presently under the mega power policy itself, excise
duty benefit is extended to goods manufactured in India and customs duty benefit is
extended to goods imported for power projects, based on certain conditions. These
facilities can be applicable to Ultra Mega Power Projects also. For encouraging
domestic manufacturing, including manufacturing by private seatqgroposal for
imposing customs duty on imported goods for power projects was put up before the
Cabinet for its approval. Howeyemno decision has been taken so far in this regard.

SHRI TAPAN KUMAR SEN: Sir, the question relates to availability of power
equipments for Ultra Mega Power Projects and also coal linkage. Part (a) of my
question is: Why have you made—which is a reality—UMPPs absolutely reserved
for the private sectprwhile not dowing NTPC-BHEL synegy to operate on the
UMPP? They are much better placed in terms of coal linkage, in terms of power
equipment availabilityWhy have you made it an absolute reserve for the private
sector? For augmenting the indigenous capacity of power equipment manufacturing,
what special steps are you going to take?
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SHRI K.C.VENUGOPAL: Sir, as per the decision taken by the Government,
Ultra Mega Power Project is awarded on the basis of competitive tariff bidding,
tariff-based competitive bidding.

SHRI TAPAN KUMAR SEN: Then allow the NTPC to bid for that.
...(Interruptions...

SHRI K.C.VENUGORAL: NTPC has already participated.

SHRI TAPAN KUMAR SEN: | can prove it in the Hous&ou have not
allowed NTPC.You have made NTPC to bid for an abnormally high rate.

MR. CHAIRMAN: One at a time, pleaseln{erruptiong...Mr. Sen, please, let
the question be answered.

SHRI K.C. VENUGORAL: Sir, the NTPC participated in all the bidding
processes. But the project was awarded on the basis of the lowest price which was
quoted by the developefMherefore, the NTPC was not in a position to
get...(nterruptiony...

SHRI TAPAN KUMAR SEN: You must make an inquiry into it. Please get an
impartial inquiry done...

MR. CHAIRMAN: The facility of supplementaries is being misused.
...(Interruptions...

SHRI SUSHILKUMAR SHINDE: Sir, my colleague has been replying properly
that the NTPC has participated in all the competitive biddings. One has to listen to
him properly

SHRI RAMA CHANDRA KHUNTIA: Sir, | would like to know whether the
Odisha Government has given proposal for four Ultra Mega Power Projects in
Odisha and the reasons why these have not been approved till moould also
like to know whether the Government will take appropriate action to approve all the
four Mega Power Projects in Odisha.

SHRI K.C. VENUGOFRAL: Sir, as far as thet8te of Odisha is concerned,
Odisha is already on the process of implementing the three Ultra Mega Power
Projects. Out of these three, one is already in the bidding protesggards the
UMPP at Bedabahal of the Sundergarh District of Odisha, the status is that the RFQ
for these UMPP was issued on 11.6.2011. The response received was opened on 1st
August, 2011, and is under evaluation. The RFP will be issued after finalization of
the revised SBDAs regards the other two projects, the process of identification of
land is already going on. If the State Government has identified the land, then,
definitely, we will proceed with these projects.
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MR. CHAIRMAN: Now, Question No. 624.Iriterruptions...
# R AT WX, UH dgd S} Hard © |
sft wumofr S 2, ofed R wwEw @ o g

ft R Erer aNfeIn, feR @ W9 B W, SR USY R® AT B, ordAd)
Juerm AFEE H@AT St By E

s |mair: MU M WAt ge  elifTg |

#f TRE AT MU SR U A F AR 82
st wwmafr. At emudT o & el

sft T ST BN 9l Q¥ W.(aum ).

MR. CHAIRMAN: What is the point of taking up precious minutes? Please
resume your place.

The questioner SHRI PRABHAT JHA was absent
Irregularities in Indian Legal Service

*624. SHRI PRABHA JHA: Will the Minister of LAV AND JUSTICE be
pleased to state:

(@) the criteria for selection to the Indian Legal Service for appointment to
the post ofAdditional SecretarySpecial Secretary and Secretary in the Ministry;

(b) whether the criteria of merit and seniority have been given go-bye by
Government for promotion of officers of Indian Legal Service to the post of
Additional Secretary/Special Secretary/Secretary;

(c) if so, the reasons therefor; and

(d) the details of cases of supersession of officers of Joint Secretary Level
and above during the current and preceding three years?

THE MINISTER OF LAN AND JUSTICE (SHRI SALMAN KHURSHEED): (a)
to (d) A Statement is laid on th&able of the House.

Statement

(@ The posts ofAdditional Secretaries and Secretaries in the Department of
Legal Affairs and the Legislative Department are filled up under the Search-cum-
Selection Procedure, as laid down in Department of Personnélraiming’s Ofice
Memorandum No. 36/29/99-EO (SM-I) dated 02.09.1999. The practice has been to
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consider offiers from amogst Indian Legal Service. While the Department of
Personnel andraining’s Ofice Memorandum referred to above does not cover the
posts of Special Secretaries (these are newly created posts), it was decided that the
same Committee may recommend a suitabiieesfas Special Secretary

(b)and (c) The posts of the level of thédditional Secretary Special
Secretary and Secretary in the Ministry are not promotion posts and are required to
be filled on the recommendations of the Search-cum-Selection Committee, and that
merit, and notinter-se seniority alone is of prime consideration to the process of
selection. The Ministry furnishes a list of officers for consideration for filling up the
posts ofAdditional Secretary/Special Secretary/Secretatyich the Committee takes
into consideration.

(d) In light of (b) and (c) above, question does not arise.
MR. CHAIRMAN: Any supplementaries?es, Shri Ravi Shankar Prasad.

SHRI RA/I SHANKAR PRASAD: Sir we have seen the reply of the hon.
Minister where he has stated that promotion to the posts of Secretaries and
Additional Secretaries is by selection-cum-merit and not through seniority alone. But
my specific supplementary is this. There is ramgahthocismin their Department.
Recently they have appointed the Secretdrggal Affairs, on a contract basis, that
is, he was to continue in office for only one month and the balance on contract.
Now in the other Department of the Government of India, there is a norm of a
balance of service. Does this Department follow this, when they have so many
senior level dicers including the S.C.s and ST having proper service of more
than two years, who are also in the list of consideration? In this process, how does
the hon. Minister justify this rampaad hocismof contract appointment, one month
as regular and the balance on contract, that too on a sensitive and an important
post of Law Secretary?

SHRI SALMAN KHURSHEED: Siy the decision that was taken to appoint on
contract for two years was taken in the wisdom of the Search-cum-Selection
Committee which is headed by the Cabinet Secretargt this was done keeping in
mind several of the developments hat had taken place over the last few years, some
of which are now reflected in the question that has come before the House. The
need was for a high-level technical person, a person qualified highly in a
professional approach towards handling of.l&e field of candidates was available
with the Search-cum-Selection Committee.

The Search-cum-Seléah Committee$ decisions, then, finally also go to the
Cabinet Committee on appointmendsd, therefore, at the highest level, this matter
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has been considered, ®fted upon, and, then, it was considered in public that this
appointment should be mad€&here is a precedent to this in the Minisths the

hon. Member would well know that there is a precedent for this, and in consequence
of that precedent, looking at the entire circumstances, this decision was taken.

SHRI D. RAJA: Sir my question is similar to what my hon. colleague, Shri
Ravi Shankar Prasad, put.

MR. CHAIRMAN: If it is similar, then, why are you asking?

SHRI D. RAJA: No, no; it is similarbut slightly diferent. That is what | am
saying. Siy this august House had a very serious debate on the question of
reservations in promotions to SCs andsSNow | understand, in the Law Ministry
there are two SC ®¢ers and one SOfficer, who are already working there as
Additional Secretaries. Over-looking them, why is the Law Ministry going for
appointing one person on a contract basis? This is a serious violation. | would like
to ask the Minister to give a concrete answer/response as to why this is happening.
You are denying the genuine benefit of reservation to SC&itlidates. How long
can this situation continue? Can you please tell us what compelled you to appoint
somebody on a contract basis, while there are candidates, and why they are being
denied their genuine opportunities? How do you explain this?

SHRI SALMAN KHURSHEED: Sir with great respect, the hon. Member has
asked a dissimilar question, not a similar question. In fact, a question may go well
beyond the ambit of the original question that was asked. Howéwersubject
raised by the hon. Member is extremely important and dear to the heart of all of us
in this House and, therefore, | will attempt and answeAst.far as the issue of
reservations and promotions are concerned, that is not relevant here because this is
not an issue of promotion. But this is an issue of search-cum-sele&t®eiection
has been made. Nevertheless,, the hon. Member may feel that even in selection, it
should be kept in mind that we have a field of candidates available, particularly
those candidates that we want to promote, people that we want to recognise and
people that we want to give equal participation in the governance of this cduntry
do believe that, all that was kept in mind when this decision was taken and,
therefore, to feel that for some reason a single post, that is available, has not gone
to any particular category of candidates should not easily be taken to be an
assumption that for some reason, people, of those categories have been denied
equal opportunities. | can assure the hon. Member that at every step, at every level
in career development, we keep in mind that people who haferedifhistorically
should be—with the consent of the House as indeed of the people of this country—
given not only equal opportunity butfiafative action.We will continue along with
that policy
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DR. M.S. GILL: Sitr would the hon. Minister confirm that we always need a
Law Secretary who is outstandingly competent in the law because that gentleman or
lady is the one who is going to advise the Government, through the Law Minister
on major matters of finance and other matters. Therefore, would he agree that while
other factors of entitlements, service desires, reservation desires, may always be
kept in mind, but somewhere you will also keep in mind the interest of India.

SHRI SALMAN KHURSHEED: Sir | am very encouraged by the hon.
Member's advice; not by his question. But since the advice comes in forms of a
question, | can only sayyes, the interests of our country are always kept
paramount as, indeed, they are kept paramount when we select Election
Commissioners as well!

Water sharing treaty with China

*625. SHRI HUSAIN DALWAI: Will the Minister of WATER RESOURCES be
pleased to state:

(@ whether India has any water sharing treaty with China;
(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether China has plans to divert massive amount of water from not
only Brahmaputra river but some other rivers too, which flow down to India; and

(e) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI AVAN KUMAR
BANSAL): (a) to (e)A Statement is laid on th&able of the House.

Statement
(@ No, Sir
(b) Does not arise.

() No such proposal has been made by either side at the current juncture
of bilateral relations.

(d) and (e) Dams being built in China on the Brahmaputra and other rivers
flowing to India are Run of the River dams for the generation of hydroelectric .power
These do not store watdvledia reports suggest that there is a plan to divert water
from the Brahmaputra. The Chinese Government has assured the Government of
India that no such plan exists.
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SHRI HUSAIN DALWAI: Sir, in the answerthe hon. Minister has stated that
the Chinese Government has assured the Government of India that no such plan,
exists of diverting water from the Brahmaputra and other rivers which flow down to
India.

In 2008, when the Prime MinisteDr. Manmohan Singh, raise the issue with
the Chinese Prime Ministehe replied that the water diversion plan was imperative
for his country as China is faced with acute water shortage. So, | would like to know
from the hon. Minister what is the reality and why the Government of India not
pursuing for water-sharing treaty with China.

SHRI AWAN KUMAR BANSAL: Sir, it is not essential that all the riparian
countries where trans-border rivers flow have any water-sharing agreement between
them. There are certain interratal conventions which, of course, every country is
expected to followlIn this case, we have two system of rivees, Brahmaputra
System and also Indus and Sutlej System, @& have certain arrangements
whereby the data is supplied by China to us to workout and modulate our
responses for flood management, etc. But, as far as sharing is concerned, given the
huge quantities of water which presently none of the two countries are utilizing,
particularly in case of Brahmaputra, the two countries, given the present status of
their interaction on various matters, have not considered it appropriate to go in for
a water sharing agreement.

SHRI HUSAIN DALWAI: Sir, is it not true that if China continues into the
policy of diverting water it will bring about serious socio-economic disaster in the
sub-Continent? Is it not declaring a war on India?

SHRI FAWAN KUMAR BANSAL: Sir, various agencies of the Government,
including the NTRO and the National Remote Sensing Centre, are keeping a
continuous watch and alert over the tributaries on the Chinese side., Seefdo
not find any such activity which could lead us to believe that they could divert
water from the mighty river of Brahmaputra.

SHRI PREM CHAND GUPA: Sir, the Government, in its reply has stated that
these dams would not be storing water but are being built on run of the siver
that the water continues to flow and the hydro electricity is generated. This is not
true. Sir it is not only the Indian media which has shown satellite images of what
China is doing on its side but even the Chinese newspaper and the newspapers in
Hong Kong clearly stated that these are the dams with storage facilities and water is
being diverted, because water is generated in Tibet which they say is a part of the
Republic of China. So, my question is: The Government of India should take it
seriously with its Chinese counterpart. | think, its@me sort of face-saving that our
Government is doing todayso, why not the issue is taken up with the Chinese
authorities seriously so that this issue is taken to its right conclusion?
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SHRI AWAN KUMAR BANSAL: Sir, perhaps, the hon. Member is mixing up
the facts. China is a vastwury. They may have other plans. But, the Government
of India is not remiss in taking up the matter with the Chinese whenever it comes to
river which we share and we meticulously follow that. Every time we have been able
to get an assurance from them that they would act respaniiblythat we only are
going by their statements, our féifent agencies, as | said earliare continuously
monitoring the activities there and there is nothing to suggest. | can say with all
sense of responsibility that there is nothing to suggest that, preshuetly is any
quantity of water being diverted from Brahmaputra at all. There are good many
projects which they are entitled to take up and most of those projects are on the
tributaries of Brahmaputra. On the main river there is only one project of which there
is a reference in the media repeatedly which is at Zangmo, about 550 kms. from the
border It is a project of 550 MWbf electricity Presentlythe entire information is
that it is a run of the river project and there is no storage. There is no question of
diversion of to water from the South to North in China from this point.
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MR. CHAIRMAN: Question Hour is over

WRITTEN ANSWERSTO STARRED QUESTIONS
Deregularisation of export of sugar

t*626. SHRI SHMNAND TIWARI: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that the export of sugar is now deregularised;

(b) if so, the quantity of sugar likely to be exported from the country during
the sugarcane year 2011-12;

() whether any assessment of the production of sugar during 2011-12 had
been made before taking the above decision; and

t Original notice of the question was received in Hindi.
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(d) if so, the production of sugar tillpril, 2012?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROFE K.V. THOMAS): (a) The Central
Government vide Notification No. S.O. 1059(E) dated 11.05.2012 has dispensed with
the requirement of export release orders for export of sugar under Open General
License (OGL) during 2011-12 sugar season subject to registration of quantity with
DGFT as per Notification No. 117 dated 14.05.2012.

(b) The Government has allowed export of 20 lac tonnes of sugar under
Open General License (OGL) during 2011-12 sugar season through export release
orders upto 14.05.201Zhereafter Government has allowed exports under OGL
without restrictions. Howevemuantity of sugar being exported is to be monitored
by Directorate General of Foreign Trade (DGFT) by way of prior registration in terms
of notification No. 117 dated 14.05.2012. Physical export of sugar is affected by
various factors like international sugar prices, constraints in transporting sugar from
factory to ports as well as logistics at ports, &s. such, it is not possible to
indicate the exact quantity of sugar likely to be exported from the country during the
sugarcane year 2011-12.

(¢) Yes, sir

(d) As reported by the various sugar producing states, the production of
sugar during 2011-12 sugar season has been estimated at about 251.31 Lakh tonnes
till April, 2012.

Bill on caste panchayats

*627. SHRI NAND KUMAR SAl: Will the Minister of LAN AND JUSTICE be
pleased to state:

(a) whether the Law Commission has drafted a consultation paper on
‘Unlawful interference of Caste Panchayats, etc. with marriages, in the name of
honour:A suggested legislative framework’;

(b) if so, the details of provisions of the Bill and Governmenmgaction
thereto;

() whether Government has consulted various stakeholders on the draft
Bill;

(d) if so, the details of the comments received, spffam various sections
of the society;
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(e) the details of action taken so [fdry Government thereon; and
(N by when the Bill is likely to be implemented by Government?

THE MINISTER OF LAN AND JUSTICE (SHRI SALMAN KHURSHEED): (a)
Yes, Sir

(b) The Consultation Papeincluding the Bill titled “Prohibition of Unlawful
Assembly (Interference with the Freedom of Matrimoillances) Bill, 201" is
available on the website of the Law Commission of India (http://
lawcomissionofindia.nic.in)After the Law Commission has submitted its report on
the subject, the Government will consider the same.

(¢) No, Sit
(d) to (f) Do not arise.
Exploration and mining activities

*628. DR. JANARDHAN WAGHMARE: Will the Minister of MINES be
pleased to state:

(@ whether Government has notified the Controller General, Indian Bureau
of Mines, as anAdministrating Authority for grant of mineral concessions and
regulation of exploration and mining activities;

(b) if so, the details thereof;

(c) the details of mineral bearing blocks notified in off-shore areas in
various States for grant of exploration licences; and

(d) the details of applications received for such blocks and the number of
exploration licences issued, so,f&ate-wise?

THE MINISTER OF SARTE OFTHE MINISTRY OF MINES (SHRI DINSHAJ.
PATEL): (a) and (b)Vide notification number SO 339(E) datetl.2.2010, Controller
General, Indian Bureau of Mines has been notified a&daninisteringAuthority for
grant of mineral concessions and regulation of exploration and mining activities in
offshore areas.

(c) and (d)A total of 63 mineral bearing blocks have been notified vide
notification dated 07.06.2010 in the offshore areas, out of which 37 blocks were
falling underArabian Sea and 26 blocks in Bay of Bengal. Out of a total of 377
applications received against the said notification from 53 applicants, orders for
grant of exploration licences were issued to 16 applicants for 62 blocks on
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05.04.201. However till date no exploration licence has been executed as the matter
is subjudice in High Courts ofAndhra Pradesh, Madras and Bombay (Nagpur
bench).

Parliament news in regional languages

*629. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(@ whether the Parliament news like Sansad Samachar are not telecast in
regional languages during the Parliament sessions; and

(b) whether Government would consider to allot 15 minutes every day to
Parliament news in all regional languages during Parliament sessions, so as to reach
the rural poor who do not know English or Hindi?

THE MINISTER OF INFORMAION AND BROADCASTING
(SHRIMATI AMBIKA SONI): (a) and (b) Prasar Bharati has informed that the news
for Parliament like ‘Sansad Samachar’ is not telecast in regional languages at the time
of Parliament session. Howeyehe News bulletins originating in regional languages
provide adequate coverage to Parliament related information during the session. In
the regional news bulletins of Doordarstseanrégional language channels, substantial
portion of news is dedicated to the events and happenings in Parliament during the
session.

Sock of foodgrains

*630. SHRI NARESH GUJRALWIll the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ the current stock of foodgrains across the country in the Central pool;
(b) the expected procurement during the coming season; and

() what arrangements have been made/contemplated by Government/FCI
for storage of these foodgrains?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) to (c)The stock
position of foodgrains (rice and wheat) in the Central Pool as on 1.5.2012 was 711.17
lakh tons comprising 329.23 lakh tons of rice and 381.94 lakh tons of wheat.

As per current estimate of wheat procurement during the current Rabi
Marketing Season (RMS) 2012-13, is likely to be 318 lakh tons. The estimated rice
procurement during Kharif Marketing Season (KMS) 2011-12 is likely to be 353.15
lakh tons.
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The total storage capacity available with the Food Corporation of India (FCI)

and the State agencies for storage of food grains as on 31st March 2012 was 627
lakh tons. Howeverbecause of the record production and procurement of wheat
during the current Rabi season, the FCI have issued instructions and given full
powers to the Executive Directors of Zones and General Managers of Regions for
hiring of godowns for short term uses wherever required to store the food grains
procured for Central Pool. The State agencies have also been making sufficient
arrangements for fresh arrivals of wheat during current Rabi season.

Further more, the Government has also made an allocation of 543 lakh tons of
rice and wheat during 2012-13 so far under TPDS, etc. including 75.40 lakh tons of
additional allocations made #sbove Poverty Line (APL) families int&es/UB and
for Below Poverty Line (BPL) families in identified poorest districts in 12 States
which will also help in making the storage space available for fresh arrivalsase
the pressure on the Central Pool stocks, State Governments have been asked in
various conferences and meetings held with them, to increase the offtake of food
grains allocated to them.

Khadi Reseach Centre in Ahmedabad

*631. SHRI RARSHOTTAM KHODABHAI RUPALA: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to state:

(@) whether concerned officials have approached or are going to approach
the Gujarat Government to establish a Khadi Research CenMfeniedabad and, if
so, the details thereof;

(b) the reasons for unnecessary delay in this regard; and

(c) the amount of funds spent, so,féor this project and how much funds
would be allocated during coming three years for this project?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI VIRBHADRA SINGH): (a) Government in the Ministry of Micro, Small and
Medium Enterprises have not approached, and, at present, have no proposal to
approach, the Government of Gujarat to establish a Khadi Research Centre in
Ahmedabad.

Mahatma Gandhi Institute for Rural Industrialization (MGIRI)Véardha, a
national-level institute for research, design and extension activities in the khadi and
village industries (KVI) sectorserves the whole country including Gujarat.

(b) Does not arise.
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(©) No funds have been allocated or spent to establish a Khadi Research
Centre inAhmedabad.

Awareness of ConsumeRights

*632. SHRI JESUDASU SEELAMWIll the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@) the details of the reasons why farmers are not aware of their consumer
rights;

(b) whether Government has conducted an assessment in this regard,
(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e) the steps Government proposes to take to increase the awareness of
consumer rights among farmers and those who are exploited?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) The farmers in
India are gradually becoming aware about their rights including consumer rights.
Department of Consumekffairs undertakes multimedia awareness campaign on
consumer rights through various mediums sucfi4sRadio, Newspapers, Outdoor
mediums etc. Special focus is given to rural consumers which includes farmers.

(b) and (c)Yes Sir The Department has conducted assessment of impact of
its awareness campaigns. Result indicates that 59.9% respondents have started
exercising the Consumer Rights through various means.

(d) Does not arise.

() To increase the awareness level of consumers, the department has
planned to spend Rs. 665 crore during the 12th ¥aer plan on various modes of
awareness campaigns. Special focus on farmers has been included.

Quality of Cereals of PDS

*633. SHRIMATI GUNDU SUDHARANI: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether 68 per cent of the calorific needs and 67 per cent of protein
needs of the rural population are met through cereals supplied through Public
Distribution System (PDS);
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(b) if so, whether it has come to the notice of the Ministry that in spite of
the above, there is a decline in calorific and protein intake among the poor in the
country;

(c) to what extent the quality of cereals supplied are responsible for decline
in calorific and protein intake; and

(d) how the Ministry is planning to address this issue and how it would
ensure supply of quality cereals to the poor?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) and (b) Based on
the report No. 510 (61/1.0/3), titled “Public Distribution System and other sources of
Household Consumption, 2004-2005 NSS 61st Round (July 2004-June 2005)” brought
out by the National Sample Survey Organisation (NSSO), Ministry of Statistics and
Programme Implementation, Government of India; the monthly average quantity (Kg.)
of rice and wheat/atta consumed per household (by all categories of households) in
rural areas (All India) during 2004-05 are given below:

Rice (kg) from Wheat/Atta (kg) from
PDS Other Sources Total PDS Other Sources Total
4,098 27.033 31.131 1.499 18.968 20.467

Foodgrans allocated undefamgeted Public Distribution System (TPDS) are
only supplementary in nature and meet part of the cereal requirement of the
beneficiaries. Howeverfor the balance requirements, thegtted population have to
access the open market.

As per National Sample Survey Organisation (NSSO) report No. 540 (66/1.0/2)
on “Nutritional Int&ke in India based on 66th round of NSSO survey
(July 2009-June 2010)", at all India level, about 19.4% of the rural households and
20.5% of urban households had a calorie intake of less than 2160 kilo calories per
day in 2009-10. The reduction in calorie intake as reported by the NSSO may be on
account of change in consumption pattern and change in life style of the
population. The share of cereals in total calorie intake has declined since 1993-94 by
nearly 7 percentage points in rural and about 3.5 percentage points in the urban
sector On the other hand, the share of oils and milk and milk products in calorie
intake have increased.

Average protein intake per capita per day was seen to rise steadily with
monthly per capita expendiei(MPCE) level - from 43 gms. in the lowest MPCE
level to 82 gms. in the top MPCE level in rural India and from 44 gm. in the lowest
MPCE level to 78.5 gms in the highest MPCE level in urban India.
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() There is no such evidee reported to show that the quality of cereals
supplied under Public Distribution System (PDS) are responsible for decline in
calorie intake by the pooAs indicated above, it may be on account of change in
consumption pattern and change in life style of the population.

(d) The foodgrains meant for distribution under PDS and other welfare
schemes of the Government are procured by Food Corporation of India (FCI) and
State Governments and their agencies as per the uniform specifications formulated
by the Government. The quality parameters under uniform specifications are always
within the maximum permissible limits prescribed under Food Safety and Standards
Act and Rules.

The monitoring mechanisms to ensure that only good quality food grain are
procured, transported and supplied t@at& Governments/URdministrations for
Public Distribution System (PDS) includes proper prophylactic and curative
treatments given during storage period, periodical inspection of stocks in FCI
godowns by quality control staff, independent analysis of collected foodgrains
samples through reputed Government Laboratories, and opportunities provided to
State Government/URdministration oficials to inspect the stocks prior to lifting
from FCI godowns. Inspections of procurement centres, storage depots and fair
price shops are also undertaken to assess the quality of foodgrains being procured,
stored and distributedAs and when reports/complaints about irregularities in
implementation of TPDS are received from individuals and organizations as well as
through press reports, they are sent to concerrtetesBUE for enquiry and
appropriate actions.

Assessment of power demand

*634. SHRI N. BALAGANGA: Will the Minister of POWER be pleased to
state:

(@ whether Government has assessed the requirement of power during the
Twelfth Five Year Plan;

(b) if so, the details thereof;
() whether Government has any plans to meet the requirement; and
(d) if so, the details thereof, category wise?

THE MINISTER OF POWER (SHRI SUSHIL KUMAR SHINDE): (a) and (b)
The 18th Electric Power Survey (EPS) Report estimated the energy requirement and
peak demand in the terminal year of 12th Plan, that is, 2016-17 to be 1354.874 Billion
Units and 1,99,540 MWespectively
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(c) and (d) The Government plans to meet the requirement of power during
the 12th Plan as follows:

() A capacity addition of 75,785 MW (63781 MW Thermal, 9204 MW
Hydro and 2800 MWNuclear) has been proposed by tiorking
Group on Power in 12th Plan for consideration of Planning Commission.

(i) Adoption of more efficient super-critical technology for thermal power
generation.

(iiy Coordinated operational and maintenance of hydro, thermal, nuclear and
gas based power stations to optimally utilize the existing generation
capacity

(iv) Development of Ultra Mega Power Projects of 4000 MW each to reap
benefits of economies of scale.

(v) Renovation, modernization and life extension of old and inefficient
generation units.

(vi) Strengthening of InteBtate and interegional transmission capacity

(viiy Strengthening of sub-transmission and distribution network through
Re- Acceleration Power Development Programme (R-APDRP) as a major
step towards loss reduction.

(vi) Energy Conservation, energy efficiency and demand side management
measures.

Conversation of sea water into potable water

*635. SHRI RAJKUMAR DHOOT Will the Minister of EARTH SCIENCES be
pleased to state:

(@ whether it is a fact that a new LoveiperatureThermal Desalination
(LTTD) technology is being promoted by Government for conversion of sea water
into potable water which has an operating cost of nearly 10 paise per litre;

(b) if so, the details thereof;

() whether Government proposes to set U@ plants in Mumbai and
other coastal areas of Maharashtra to solve the potable water problem in those areas
of the State; and

(d) if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF EARH SCIENCES (SHRVILASRAO DESHMUKH): (a)
Yes, Sir

(b) The National Institute of Oceafechnology (NIOT) an autonomous
body of the Ministry of Earth Sciences has indigenously designed, developed and
demonstrated desalination technology for conversion of sea water into potable water
based on LowlemperatureThermal Desalination (LTD) technology The LTTD is a
process under which the warm surface sea water is flash evaporated at low pressure
and the vapour is condensed with cold deep sea Widiar technology is étient
and suitable for island territories of Indidill date, 4 TTD plants have been
successfully commissioned in the countope each at Kavaratti, Minicpygatti,
Lakshadweep and at North Chennai Thermal Power Station (NCTPS), Chennai. The
capacity of each of thesel'LD plants is 1 lakh litre per day of potable wafEhne
cost per litre of desalination would depend on the technology used and cost of
electricity which varies from place to placgccording to the cost estimates made
recently by an independent agency farTD technology the operational costs per
litre of desalinate water currently works out to be 19 paise for island based plants.

() As on date, there is no proposal to set up such plants in Mumbai and
other coastal areas of Maharashtra.

(d) The required thermal gradient of 12°C-14°C between surface and deep
sea water for setting up alLD plant in coastal area is not available near the
Mumbai coast and along Maharashtra coast line.

Reduction of coal production

*636. DR. K.VP. RAMACHANDRA RAO: Will the Minister of COAL be
pleased to state:

(@ whether it is a fact that during 2011-12, coal production has declined
showing a negative growth;

(b) if so, the details thereof and the reasons therefor; and
() what was its impact on the economy?

THE MINISTER OF COAL(SHRI SHRIPRAKASH JAISWL): (a) No Sit All
India coal production during 2011-12 has increased form 532.694 million tones in
2010-11 to 539.794 million tones (Provisional) showing a positive growth of 1.33%.

(b) and (c) Does not arise in view of point (a) above.
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Electricity import from Iran

*637. SHRIA. ELAVARASAN: Will the Minister of POWER be pleased to
state:

(@ whether Iran is keen to explore the possibility of exporting electricity to
energy starved India and ready to prepare the grounds for development of new
energies in co-operation with India;

(b) if so, the details thereof;

() whether a new power plant is under construction at Iranian border with
new method of transforming natural gas into electricity;

(d) if so, the details thereof;

(e) whether India has also expressed its readiness to import electricity from
Iran, as the power transmission is less costly compared to natural gas exports; and

(f) if so, the details thereof?

THE MINISTER OF POWER (SHRI SUSHIL KUMAR SHINDE): (a) and (b)
With a view to synaize Indias growing engyy requirement with that of abundant
energy resources available in Iran, the two Governments discussed the subject of
Iran exporting electricity to India. The discussions are at a preliminary stage.

(¢) Construction of any new power plant at Iranian border with new method
of transforming natural gas into electricity is not in the knowledge of the
Government.

(d) Does not arise.

(e) and (f)Viability of the proposal on evacuation of electricity to India has
not been fully studied.

Availability of water resources

*638. SHRI KANWAR DEEP SINGH: Will the Minister of WATER
RESOURCES be pleased to state:

(@ whether the various water policies formulated earlier by the Central
Government have been implemented in letter and spirit by the State Governments;

(b) if so, the details thereof;

() the number of water bodies in the countay present, along with the
annual capacity of such water resources;
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(d) whether any assessment of water resources available and required in the
urban as well as rural areas has been made; and

(e) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI AWAN KUMAR
BANSAL): (a) and (b) NationaWater Policy is finalised and adopted by National
Water Resources Council. Severght8s have formulated theite$e Water Policies,
by and lage as per the provisions of Nation&hter Policy The Sates implement
these policies as per their requirement and priorities.

() The third Minor Irrigation Census has counted 5.56 lakh tanks and
storages in India. The storage capacity of these tanks and storages was not
surveyed.

(d) and (e) The average annual water availability for the country has been
assessed as 1869 billion cubic meters (BCM). Due to topographic, hydrological and
other constraints, the utilizable water has been estimated to be about 1123 BCM
comprising 690 BCM of surface water and 433 BCM of replenishable ground water
The National Commission for Integrat¥dater Resources Development (NCIWRD),
in its report in 1999, had assessed that the annual water requirement by the year
2025 and 2050 will be about 843 BCM antBQ BCM respectively

Objection to sharing of river water

t*639. SHRI DHARMENDRA PRADHAN: Will the Minister of WATER
RESOURCES be pleased to state:

(@ whether some countries are raising objections to sharing of river water
with India;

(b) if so, the details thereof; and
() Governmens reaction thereto?

THE MINISTER OF WATER RESOURCES (SHRI AWAN KUMAR
BANSAL): (a) to (c) India has Treaties/Agreements for sharing of river water with
Pakistan, Nepal and Bangladegny difference/dispute is to be settled as per the
provisions of the Treaty/Agreement, and the Government is satisfied with the
arrangements.

T Original notice of the question was received in Hindi
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Damage of foodgrains

*640. PROF ANIL KUMAR SAHANI: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether lakhs of tonnes of foodgrains have been damaged during the
last three years and during 2012, so far;

(b) if so, the details thereof;
() whether Government is facing crisis in storing foodgrains;

(d) if so, the steps taken to construct more godowns for storing foodgrains;
and

(e) the quantum of foodgrains lying in the open?

THE MINISTER OF SATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) and (bA quantity
of 6702 tons, 6346 tons and 3338 tons of foodgrains got damaged/became non-
issuable in Food Corporation of India (FCI) during 2009-10, 2010-11 and 2011-12
(upto March, 2012) respectively due to various reasons such as storage pest attack,
leakages in godowns, procurement of poor quality stocks, spillage during movement
and handling of stocks, exposure to rains in case of unscientific storage because of
lack of storage space, floods, negligence on the part of concerned persons in taking
precautionary measures etc.

Details of region-wise stocks of foodgrains accrued as damaged/non-issuable
in FCI during last three years is at given in Statemeekebelow).

(c) and (d) No SirThe Government is not facing crisis in storing foodgrains
but because of record production and procurement of foodgrains in last two years,
it has become necessary for the Government to create additional storage .capacity
Therefore, the Government formulated a scheme for construction of more storage
godowns through private entrepreneurs under the Private Entrepreneurs Guarantee
(PEG) Scheme. Under the scheme, the Food Corporation of India would now give a
guarantee of ten years for assured hiridgcapacity of 151.96 lakh tons is to be
created under the scheme through private entrepreneurs and Central and State
Warehousing Corporations in 1%afs. Out of this, for a capacity of about 107 lakh
tons tenders have been finalized on the private investors including the capacities
being constructed by CWC/SWCs on their own lands. State-wise details of capacity
sanctioned under PEG scheme is given in StatemeBeBbgelow). The Government
has also approved creation of capacity of 20 lakh tons in silos within the overall
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storage requirements of FCI under the Public Private Partnership mode. This
Department has also finalized a scheme for creation of total additional storage
capacity of 5.40 lakh tons in the North East, through FCI to meet 4 months
requirement of storage of foodgrains. This Department also releases funds as grants-
in-aid to the NE States and J and K for construction of godowns for the States own
storage requirements. The assistance provided to the State Government based on
the proposals received from them for creation of storage space is given in
Statement-Ill $eebelow)

(e) Foodgrains are not stored in the open without any protective.cover
Sometimes due to shortage of covered storage capadigat and paddy are also
stored in Cover and Plinth (CAP) storage. CAP storage is built on scientific lines
with raised concrete plinths of standard height and stacks are covered with low
density polyethylene (LDPE) covers. Regular inspections are carried out to ensure
proper preservation of foodgrains during storage in CAP and covered storage.
Fortnightly inspections of stored stocks on 100% basigdnhnicalAssistants of
FC1 are carried out. Monthly inspections by Manager (QC), FCI of 33% of stocks
and quarterly inspections byssistant General Manager (QC), FCI are carried out.
Prophylactic (spraying of insecticides) and curative treatments (fumigation) are
carried out regularly for the control of insect pests.

Food Corporation of India (FCI) has informed that as on 1.5.2012 a quantity
of 17.92 lakh tons of wheat with FCI and 126.58 lakh tons of wheat with State
agencies was stored in CAPurther more because of highest level of procurement
of foodgrains is being achieved this yeaome quantity of wheat with thetae
agencies in procuring States may be lying in unscientific CAP (Katcha Plinth), but
even that stock is not stored without a cover and all the inspections and treatments
as stated above are carried out in the stocks stored even in unscientific CAP
(Katcha Plinths).

Statement-|

Region-wise stock accrued as demaged/non-issuable with
FCI for the last three years

Figures inTons

S.No. Region 2009-10 2010-11 2011-12

1. Bihar 726 200 0

2. Jharkhand 17 39 29
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S.No. Region 2009-10 2010-11 2011-12
3. Odisha 0 18 36
4, West Bengal 1357 922 477
5. Assam 38 49 442
6. North East Frontier (NEF) 77 175 0
7. Nagaland and Manipur 0 1 0
8. Delhi 5 1 109
9. Haryana 0 53 0
10.  Himachal Pradesh 0 0 0
11.  Jammu and Kashmir 11 0 0
12.  Punjab 2273 182 37
13.  Rajasthan 12 21 30
14.  Uttar Pradesh 14 520 258
15.  Uttarakhand 0 1338 72
16. Andhra Pradesh 0 3 4.33
17.  Kerala 19 9 200
18.  Karnataka 70 17 0
19.  Tamil Nadu 1 12 29
20. Gujarat 814 2595 226
21.  Mabharashtra 245 97 1473
22. Madhya Pradesh 49 2 0
23.  Chhattigarh 974 2 13.78

TotaL 6702 6346 3338.01
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Statement-11

State-wise details of capacity sanctioned under PEG scheme

SI.No. State Net capacity Capacity for which tenders
approved sanctioned to pvt. Investors+
allotted to CWC and SWC

1 2 3 4
1 Andhra Pradesh 451,000 401,000
2. Bihar 300,000 120,000
3. Chhattisgarh 222,000 222,000
4, Gujarat 80,000 50,000
5. Haryana$ 3,880,000 1,682,273
6. Himachal Pradesh 142,550 20,840
7. Jammu and Kashmir 361,690 134,000
8. Jharkhand 175,000 115,000
9. Karnataka 416,500 331,500
10. Kerala 15,000 5,000
11. Madhya Pradesh 435,000 360,000
12.  Maharashtra 655,500 589,900
13. Odisha 300,000 300,000
14.  Punjab 5,125,000 4,492,738
15. Rajasthan 250,000 235,000
16. Tamilnadu 345,000 145,000
17. Uttar Pradesh 1,860,000 1,470,700
18. Uttarakhand 25,000
19. West Bengal 156,600 29,600
GRAND TOTAL 15,195,840 10,704,551

$ A capacity of 3,40,000 MTat Bhattu centre (Haryana) is under re-consideration as per

decision of HLC in view of recommendations of Lokayukta, Haryana.
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Satement-I11

State-wise details of assistance provided based on proposals received from state
government in north east region, Sikkim and
Jammu and Kashmir (as on 31-3-2012)

On going projects

State/No. of projects Total Physical Total Estimated costs Funds already
Capacity to be (Rs.in lakhs) released to the State

created (inTons) Governments (Rs.in lakhs)
Jammu ad Kashmir (1) 6160 341.00 341.00
Assam (1) 4000 357.55 343.00
Mizoram (22) 17500 1499.00 1130.00
Sikkim (1) 375 115.00 60.00
Tripura (31) 33000 2811.00 894.00
Meghalaya (2) 4500 200.72 200.72
ArunachalPradesh (11) 7680 760.00 471.00

WRITTEN ANSWERSTO UNSTARRED QUESTIONS

Import of coal

4806. SHRI HUSAIN DAMVAI: Will the Minister of COAL be pleased to
state:

(@ whether bdt the quantity as well as the value of imported coal has
been on a rise recently;

(b) if so, the details thereof during the last five years;
(c) the reasons for rising import of coal; and
(d) the steps taken to rede the dependency on imported coal?

THE MINISTER OF SRATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b)Yes Sir The import of coal has increased for
49.794 million tones in 2007-08 to 98.929 million tones (Prov) in 2011-12. Quantity and
value of imports during last Five ges are given below:
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Year Quantity (million tones) Value (million Rupees)
2007-08 49.794 207384
2008-09 59.003 413408
2009-10 73.255 391800
2010-11 68.918 415496
2011-12 (p) 98.929 749632

©

The import of coal has risen due to growing gap between demand and

availability of coal from indigenous sources.

(d)

The main steps taken by Coal Companies to increase indigenous

production of coal to reduce the dependence of imports are the following:-

years;

0

(i

(i)

CIL plans to increase production from above 435 million tonnes in
2011-12 to 615 million tonnes in 2016-17 by enhancing use of modern
technology taking up new/expansion projects, lease wittat&
Governments and MOEF for early Forest and Environment clearances
and expedite acquisition of land through a new liberalized R&R policy
SCCL to increase production to 57 million tonnes in 2016-17 from the
current level of about 53 million tonnes..
Closely monitor progress of captive mines to ensure timely production
of coal for use in their end use plants.

Coal blocks

4807. SHRI BAWINDER SINGH BHUNDER:Will the Minister of COAL be
pleased to state:

(@)

(b)
©
(d)
©)

the details of coal blocks allocated for captive plants during the last five

the number of blocks made operative by those captive plants;

the number of coal blocks which are still not utilized for coal production;
the reasons for not utilizing the coal blocks by these captive plants; and
the stand of the Ministry against these plants?

THE MINISTER OF SRATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) to (e) 56 coal blocks with coal reserves of about 13556
million tonnes have been allocated for captive use during the last five years. Out of

these no coal block has come into production soAarper the guidelines, coal
production from captive coal block should commence within 36 months (42 months
in case the area falls in forest land) in case of open cast mines and in 48 months (54
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months in case the area falls in fork&sid) in case of under ground mine, from the
date of allocation. If the coal block is not explored, additional two years are allowed
for detailed exploration and three months for preparation of geological report. The
allocatees of coal blocks, who have not started production sarfarin various
stages of obtaining statutory clearances and mining lease, preparing mining plan,
acquisition of land, procuring machinery and equipment etc. for both mining as well
as end-use project.

Fuel Supply Agreement
4808. SHRI N.K. SINGHWill the Minister of COAL be pleased to state:

(@ whether it is a fact that Coal India Ltd (CIL) has been given a directive
to sign Fuel SupphAgreements with power producers;

(b) if so, the details thereof and the reasons therefor;

() whether these FSA includes the provision of imported coal;

(d) if so, the price fixed for imported and domestic coal; and

(e) the steps taken by CIL to increase domestic production of coal in the
country?

THE MINISTER OF SRATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL ): (a) and (b)The Government hadnter-alia, decided that
Coal India Limited (CIL) will sign Fuel Supplpgreements (FSAs) with the power
plants identified by Central Electrici#uthority/Ministry of Power that have entered
into long term Power Purchagggreements (PA&s) with Distribution Companies
(DISCOMS) and have been commissioned/would get commissioned between 1.4.2009
and 31st March, 2015'he Board of Coal India Limited (CIL) could not, however
take a final view on the implementation of these instructions even after deliberating
on the matter in its various meetings. In view of the need and urgency for making
adequate coal available to the power utilities and to get the instructions
implemented, Ministry of Coal had to issue the Presidential Directive on 4.4.2012 for
implementation of these instructions.

(©) If CIL is not in a position to supply the committed quantity of coal from
domestic sources, it would have the option to supply the balance quantity of Coal,
inter-alia, through import.

(d) The price fixed for imported coal would be on cost plus pricing
mechanism including service chas of CIL, to be decided latdbomestic coal will
be supplied at prices notified by CIL.
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(e) CIL has taken the following major measures to increase coal production
during theTwelfth Plan Period:

0

(ii)
(i)

(iv)

V)

while production from existing and completed projects of CIL is expected
to decline from 218.37 MT in 2011-12 to 192.42 MT in 2016-17,
production from ongoing projects is programmed to increase from 227.63
MT in 2011-12 to 300.18 MTin 2016-17 Additional 63.8 MTis envisaged

to come from future new/expansion projects to be taken up during
Twelfth plan.

modernization and mechanization of existing mines

implementing ongoing projects in a time bound manner to achieve
targeted production as per schedule.

liaisoning with the concerned Ministry/Departments of State and Central
Governments to obtain Environmental Clearance/Forest Clearance of the
coal projects within the schedule time frame

efforts being made in consultation with the State Government agencies
to acquire and posses land for new and expansion projects.

Hike in coal prices

4809. SHRI BAISHNAB RRIDA: Will the Minister of COAL be pleased to

state :

(@)

whether it is a fact that the Coal India Limited has hiked its coal prices

under a new mechanism;

(b) whether it is also a fact that public and private power producers along

with other economic sectors have warned of a considerable escalation in power
generation costs;

©

whether it is also a fact that prices of related products will also go up

for consumers all over the country; and

(d)

the steps the Ministry is taking to roll back the hike in coal prices?

THE MINISTER OF SRTE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b)With the switching over to new grading system
of coali.e. Gross CalorificValue (GCV) system from the erstwhile Useful H¥atue
(UHV) system, the Coal India Limited (CIL) finalized new prices on the basis of
Rupees per Million Kilo calorie heat value by providing various discounts on ex-

unload port price of importe€oal. This became the contributing factor for actual
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increase in price beyond the projection, resulting in many consumer complaints from
all economic sectors, including public and private power producers.

(c) and (d) Considering the same, CIL was advised by the Government to
review the matterAccordingly, CIL has reviewed and revised the prices, taking into
account the weighted average price of CIL for a particular grade and linking the
same to the midpoint of the relevant GCV band and ensuring that revenue neutrality
and existing prices at the level of erstwhile UHV grading and pricing system is
maintained to the extent possible. Hence, no impact on consumers is likely due to
the above migration from UHV to GCV system.

Gap between demand and supply of coal
4810. SHRI PRAJEEVE:Will the Minister of COALbe pleased to state:

(@ whether there has been an increase in the gap between demand and
domestic supply of coal from 2007-08 to 2010-11;

(b) if so, the details thereof;

() the number of power plants that have faced critical levels of coal
shortage during that period; and

(d) the amount spent on coal imports during that period, year-wise?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b)The projected demand (as per annual Plans of
Ministry of Coal), actual supply (despatch), and the gap between demand and
supply of coal during 2007-08 to 2010-11 is as under:

(in million tones)

Particulars 2007-08 2008-09 2009-10 2010-11
Demand 492.50 550.00 604.33 656.31
Supply 453.567 489.172 513.792 523.465 (P)
Gap 38.933 68.828 90.538 132.845

() The coal stocks at 89 thermal power plants are monitored by the Central
Electricity Authority (CEA) on daily basisThere are various reasons for thermal
power plants having critical stocks like self-regulation by the power plant, unloading
constraints at the power plant, less availability of rakes, coal availability etc. The
power plants where coal stocks are less than 7 days are considered critical. The
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number of power plants facing critical levels of coal stock keeps varying on a daily

basis.

(d) Yearwise value of import of coal during 2007-08 to 2010i4 as under:

Year Value (in million Rs.)

2007-08 207384

2008-09 413408

2009-10 391800

2010-11 415496

Setting up of GPS

4811. SHRI NAND KUMAR SAI: Will the Minister of COAL be pleased to

state:

(@ whether the Coal India Ltd (CIL) has decided to set up a monitoring
system for movement of coal through Global Positioning System (GPS) in all the
mines ;

(b) if so, whether CIL has decided to complete the setting up of GPS by 31
December201;

(c) if so, the details in this regard alongwith the status thereof;

(d) the details of expenditure incurred by CIL in setting up of GPS in all the
mines; and

(e) the extent to which the theft of coal has been checked after the setting
up of GPS in various coal mines thereafter?

THE MINISTER OF SRTE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) to (c) The Government has asked Coal India Limited
(CIL) to setup Global Positioning System (GPS) based monitoring system in CIL
mines by the end of December 2012. Coal companies are working out the modalities
in this regard.

(d) No expenditure has so far been incurred.

(e) Does not arise, in view of reply given in respect of parts (a) to (c)
above.
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Supply of coalto power sector

4812. DR. K.\ RAMACHANDRA RAO: Will the Minister of COAL be
pleased to state:

(@ whether the power sector was critically affected due to the problem of
coal supply during the last year;

(b) if so, the demand of coal by the power sector and the amount actually
supplied; and

(c) the reasons for short supply of coal?

THE MINISTER OF SRATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b) During 201-12, as against thénnual
Contracted Quantity of 363.90 Milliomonnes to be supplied by Coal India Limited
(CIL) and Singareni Collieries Company Limited (SCCL) to the power plants, the
actual supply was 348.51 Milliomonnes, which is about 96% of gat. However
there was a growth in coal supplies df.62 Million Tonnes or 3.5% over supplies
made to the power plants during 2010-11, as a result of which the coal based power
generation witnessed a growth of 9.2% over the previous year

() The supply of coal from CIL and SCCL, the major supplier of coal to
power plants, was affected during 2011-12 largely due to the following reasons:

() unloading constraints in some thermal power plants, leading to higher
turnaround time of wagons,

(i) inadequate placement of MGR rakes by the pit-head power stations,
(i) self regulation of supplies by some power stations,

(iv) sporadic incidents of law and order in the coalfields of Jharkhand and
Odisha, affecting transportation of coal to sidings,

(v) less off-take during monsoon due to heavy rains which affected
transportation in the coalfields.

(vi) prolonged strike in SCCL during September-October 2011.
Allocation of coal blocks in Odisha

4813. SHRI PARIMOHAN MOHAPATRA: Will the Minister of COAL be
pleased to state:

(@ whether the coal reserves in Odisha are being depleted excessively by
allocating coal blocks to other States in comparison to other coal bearing States;
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(b) the reasons for favouring Jharkhand and Chhattisgarh, both coal bearing
States by allocating coal blocks to their PSUs in Odisha; and

() whether Government has taken the views of the State Governments in
allocation of specific coal blocks and if not, the reasons therefor?

MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) to (c) To ensure equitable distribution of the coal
resources, the coal blocks located in the State of Odisha were also allocated to other
States. The allocation of coal blocks for captive purpose to public/private companies
was done through the mechanism of an inter-Ministerial inter-Governmental body
called the Screening Committee. The Screening Committee was chaired by the
Secretary (Coal) and had representation from MinistryteélS Ministry of Power
Ministry of Industry and Commerce, Ministry of Environment and Forest, Ministry
of Railways, Coal India Limited (CIL), CIL Subsidiaries, CMPDIL, NLC and the
concerned fate GovernmentsAllocation were decided by the Government on the
recommendations of the Screening Committee taking into accountets-alia,
techno-economic viability of end-use project, state of project preparedness,
compatibility in terms of quality and quantity of coal in a block with the requirement
of end user and track record of applicant compaagommendations of thetafe
Government and thAdministrative. Ministry concerned. Coal blocks are allocated
by the Government under the provisions contained in Section 3(3)(a) of the Coal
Mines (Nationalisationpct, 1973.

Exploration of coal reserves

4814. DR. K.V RAMACHANDRA RAO: Will the Minister of COAL be
pleased to state :

(@ whether the Geological Survey of India, the Central Mine Planning and
Design Institute Ltd., the Singareni Collieries Company Ltd. and the Mineral
Exploration Corporation of India have done exploration of coal reserves in the
country;

(b) if so, the geological reserves of coal that have , sobleen estimated;
and

(c) the plans being made to increase the production of coal?

THE MINISTER OF SATE IN THE MINISTRY COAL (SHRI PRAIK
PRAKASHBAPU FRATIL): (a) and (b)Yes, Sir As per the inventory prepared by
Geological Survey of India, the geological resource of coal in the country as on
01.04.2012 is estimated at 2,93,497mflion tonne.
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() The actual coal production achieved in the year 2011-12, the terminal
year of the Xl FiveYear Plan of 539.79 MillioTonnes (MT) (Coal India Ltd. (CIL):
435.84 MT Singareni Collieries Company Ltd. (SCCL): 52.21 ,MCaptive: 36.24 MT
and Others: 15.50 MT) is planned to reach 574.40(MIL: 464.10 MT SCCL: 53.10
MT, Captive: 39.20 MTand Others: 18.00 MT) in 2012-13 and 795 KCIL: 615 MT,
SCCL: 57 MT Captive: 100 MTand Others: 23 MT) in 2016-17, the terminal year of
the XlI Five Year Plan.

Royalty on coal

4815. SHRI BAWINDER SINGH BHUNDER:Will the Minister of COAL be
pleased to state :

(@) whether it has been decided to increase the royalty on coal and lignite
to be given to states;

(b) if so, the details in this regard;

() whether coal and lignite producing States were consulted before
deciding the amount of increase in royalty; and

(d) how much effect it is going to have on the financial position of the
States?

THE MINISTER OF SRTE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b)Yes Sir As per the recommendations of the
Study Group, constituted by the Ministry of Coal for revision of royalty rates on
coal and lignite, the Government has decided for adoption of ad-valorem regime, in
place of present hybrid formula for charging royalty on coal and lignite, as
demanded by the coal bearintat®s.According to the Gazette Notification No. GSR
349(E) dated 10.5.2012, published by the Government in this regard, royalty on coal
and lignite have been revised @ of 14% ad- valorem and 6% ad-valorem
respectively

(c) and (d) The above Study Group held extensive deliberations on the issues
involved and held consultations with all the stakeholders which included the State
Governments (both coal/lignite producing as well as consuming States), the
concerned Ministry/Departments/Organizations of the Central Government, major
coal consumerg.g. NTPC, SAIL, cement manufacturers, Indusétysociations and
Coal producing companie#\s per the estimates, the royalty revenue earning of
major coal producing States would increase on an average upto 17.31% for coal and
14.53% for lignite. Based on present production level the revenue from the royalty
on coal and lignite will increase t®s. 6980 crores from Rs. 5950 crores, being
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earned at erstwhile rates, resulting in increased combined earning by more than Rs.
1050 crores.

Supply of coal to thermal power plants in NER

4816. SHRIMAT NAZNIN FARUQUE: Will the Minister of COAL be pleased
to state:

(@ whether the State Government of North Eastern Region (NER) have
submitted any proposals to the Central Government for supply of coal to thermal
power plants under coal linkage scheme, as per their requirements;

(b) if so, the details thereof ; and

(c) the action taken by the Central Government to ensure adequate supply
of coal to thermal power plants of those States?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b)Applications seeking long term coal linkage/
Letter of Assurance (LoA) for setting up 2 x 30 MMWWermal power project at
Chandrapur and 2 x 250 M\tiermal power project at Mginerita, inAssam, were
received by the Ministry of Coal and sent to Ministry of Power for their comments/
recommendation. Ministry of Power has, sq fast recommended these projects for
grant of LOA.

(©) NTPC is setting up 3 x 250 M\Wower project at BongaigaocAssam.
Their one unit each of 250 MW s likely to be commissioned during 2013-14, 2014-15
and 2015-16, for which Ministry of Coal has already issued instructions to Coal India
Limited (CIL) to sign Fuel Supphgreement for supply of coal.

Show-cause notices to coal blocks

4817. SHRIMA 1T GUNDU SUDHARANI: Will the Minister of COAL be
pleased to state:

(@ whether it is a fact that the Ministry has issued show-cause notices to
58 coal block holders for non-usage of coal blocks allocated to them;

(b) if so, the details of each of the coal block holders whom such notices
have been issuesd;

() whether the remaining 97 coal blocks allocated between 2004 to 2009
have started their operations; and

(d) if not, the action the Ministry is proposing to take on them?
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THE MINISTER OF JATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b) Based on the recommendations of the Review
Committee meeting held in Janua®012, Government has issued show-cause notice
to allocattees of 58 coal blocks. The details of 58 coal blocks allocated to various
allocattee companies which have been issued show-cause notice are given in
Statement $eebelow).

(c) and (d) Out of the 153 coal blocks allocated between 2004 and 2009, 4 coal
blocks have commenced production. The blocks which have not come into
production are in various stages of development. The responsibility of developing
the coal block as per the prescribed guidelines and milestone chart attached with the
allocation letter rests entirely with the allocatee compalmy the terms and
conditions of the allocation letters, it is categorically mentioned that in the event of
willful delay in the development of coal blocks and in setting up of the end use
project, the Government will take appropriate action to de-allocate the said block.
Further the allocatees have to submit Bank Guarantee which remains valid at all the
times till the production from the coal block reaches its peak rated capBlogy
Coal Controllets ofice monitors on regular basis the achievement ofediht
milestones. Government periodically monitors and reviews the development of
allocated blocks as well as end use plants by the allocatee companies in the Review
Meetings.As on date, based on the recommendations of review committee meetings
held, the Government has de-allocated 25 coal blocks and 3 lignite blocks.

Statement

Details of the 58 coal Blocks allocated to allocattee companies which have been
issued Show Cause Notices)

SI.No.  Name of Coal Block Name ofAllocatee
of Block
1 2 3
1 Tubed Hindalco Industries andata
Power Ltd.
2.-3. Chinora andWarora Southern  Field Mining and Ispat Ltd.
Part

4. Utkal B2 Monnet Ispat and Energy Ltd.
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1 2 3

5. Gare Palma Sector -I Chhattisgarh Mineral DevCorp.
(CMDC)

6. Gare Palma Semt-I| Tamil Nadu Electricity Board and
Maharastra State Mineral Corp. Ltd.

7. Shankar Pur/Bhatgaon Il CMDC

and Extn

8. Durgapur ll/Sariya DB Power Ltd.

9. Sugia Closed mine Jharkhand tate Mineral DevCorp.
Ltd. (JSMDC)

10. Utkal-D Orissa Mining Corp. (OMC)

11. Utkal-E NALCO

12. Bhaskarpara Electrotherm (India) Ltd, Grasim
Industries Ltd.

13. Rauta Closed mine JSMDC

14. Burakhap small patch JSMDC

15. Gomia (deep UG mine) MMTC Ltd.

16. Prindra-Debipur-Khaowatand ~ JSMDC

17. Latehar JSMDC

18. Saria Koiyatand Bihar Rajya Khanij Nigam Ltd.

19. Raj Bar E & D TenughatVidyut Nigam Ltd.

20. Urma Paharitola Jharkhand State Electricity Board and
Bihar Rajya Khanij Nigam Ltd.

21. Patratu JSMDC

22, Rabodih OCP JSMDC

23. Bramhadih Castron Mining Ltd. (formerly Castron
Tech. Ltd.)

24, Lalgarh North Domco Pvt. Ltd.




Written Answers to

[21 MAY 2012]

Unstarred Questions 53

1 2 3

25. North Dhadu Electro Steel Casting Ltd, Jharkhand
Ispat Pvt. Ltd., Pawanjay Steel and
Power Ltd.,Adhunik Alloys and Power
Ltd.

26. Jitpur JSPL

27. Seregarha Arcelor Mittal India Ltd. and GVK
Power (G Sahib) Ltd.

28. Mahuagarhi CESC Ltd and Jas Infrastructure Ltd.

29. ChoritandTailaya Rungta Mines Ltd. and Sunflag Iron
and Steel Ltd.

30. Macherkunda Bihar Sponge Iron Co. Ltd.

3L Rajhara North Mukund Ltd, Vini Iron and

(Central and Eastern) Steel Udyog Ltd.

32. Tadicherla-I Andhra Pradesh Power Generation
Co. Ltd.

33 Nerad Malegaon Gupta Metallics and Gupta
Washeries Ltd.

34. Gondkhari Maharastra Seamless Ltd., Dharial
Infrastructure Ltd. and Kesoram
Industries Ltd.

35. Dahegaon Makardhokra 1V 1ST Steel and Power Ltd., Gujarat
Ambuja Cements Ltd. and Lafarge
India Ltd.

36.-37. Mahanadi and Machakata Maharastra State Electricity Board and
Guijarat State Electricity Board

38. NaugaonTelisahi Orissa Mining Corp., andndhra
Pradesh Mineral DevCorp. Ltd.

39.-40. Chendipada and Chendipada-ll Uttar Pradesh Rajy®idyut Utpadan

Nigam Ltd., CMDC, MPGCL
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1 2 3

41. Baitarni West Kerala State Electricity Board, Orissa
Hydro Power Generation Corp., Ltd.
and Gujarat Power Corp. Ltd.

42. Mandakini-B Assam State Mineral Dev Corp. Ltd,
Meghalaya State Mineral Dev Corp.
Ltd., Tamil Nadu Electricity Board and
Orissa Mining Corp. Ltd.

43. Naini Guijarat Mineral DevCorp, PIPDCL

44, Utkal-A and Gopalprasad MCL/JSW/JTPL/Jindal Stainless Ltd./
Shyam Metallics Pvt. Ltd.

45, New Patrapara Bhushan Steel Ltd. (Formerly known
as Bhushan Steel and Strips Ltd.) and
5 Others.

46. Radhikapur (East) Tata Sponge Iron Ltd., Scaw Industries

Pvt. Ltd., SPS Sponge Ltd.

47. Ichapur West Bengal Mineral Development and
Trading Corp. Ltd. (WBMDTCL)

48. Kulti WBMDTCL

49, Jaganathpur-A WBMDTCL

50. Jaganathpur-B WBMDTCL

51. Sitarampur WBMDTCL

52. GourangdihABC Himachal EMRA Power Ltd. and JSW
Steel Ltd.

53.-54. Moher and MoheAmlori Extn. Sasan Power Ltd.

55. Moitra Jayaswal Neco Ltd.

56. Lohari Usha Martin Ltd.

57. Chitarpur Corporate Ispat Ltd

58. Dumri Neelachal Iron and Steel Ltd. and

Bajrang Ispat Pvt. Ltd.
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Revenue loss due to allocation of coal blocks

4818. SHRI RRSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINH PRABHATSINH FARMAR:

Will the Minister of COAL be pleased to state:

(@ whether investigations have been conducted or are in the process to
probe the allegation of revenue losses occurred to Government while allocating coal
blocks to private sector companies during the last seven years;

(b) if so, the details of punishments given to involved culprits; and
(c) the action taken by the Ministry to increase the coal production?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU RTIL): (a) No, Sir

(b) Does not arise in view of the answer given to part (a) of the question.

() The Government has taken a series of steps to increase coal production
including expeditious Environment and Forestry clearances, pursuing with Ministry
of Railways for enhancing availability of rail rakes and approaching State
Government for necessary assistance in land acquisition and in problems relating to
law and orderin addition, a number of steps have been taken by Coal India Limited
and its subsidiaries for augmenting coal production which include (i) increasing the
efficiency of the equipments, regular monitoring, mechanization as programmed and
strict supervision of the existing mines and ongoing projects (ii) capacity addition
from new and future projects (iii) consistent efforts for resolving issues of
environment and forestry clearance, land acquisition and land and order problems.

Coal production target

4819. SHRIMA|I T. RATNA BAI: Will the Minister of COAL be pleased to
state:

(@ whether the Ministry has cited environmental restrictions as the main
reason for the downward revision of production targets, from 680 million tones to
554 million tones, in the current year;

(b) if so, the details thereof; and

(c) the status thereof for thBvelfth Five Year Plan. tate-wise especially in
Andhra Pradesh?

THE MINISTER OF SRTE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) to (b) Due to delay/restriction faced by coal companies
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in getting environment and fests clearance the initially envisaged production
target of 680 million tones in the terminal year of 2P of the Eleventh FivE¥ear

Plan was revised downwards to 629.91 million tones is during the mid-term appraisal
of the XI Plan. During théAnnual Plan 201-12, the production tget was further
revised to 554 million tones.

() The Working Group on Coal and Lignite for formulation Bivelfth Five
Year Plan has envisaged a production programme of 795 million tone in the terminal
year 2016-17 of thélwelfth Five Year Plan.This includes 57 million tones of
production taget for SCCLin the state oAndhra Pradesh in the year 2016-The
details of state-wise coal production from CIL and SCCL in the terminal year 2016-17
of the Twelfth plan is given in the table below:

Sate Production (in MT)
ClL West Bengal 19.10
Jharkhand 154.90
Odisha 167.00
Uttar Pradesh 1350
Madhya Pradesh 92.35
Chattisgarh 128.64
Maharastra 3751
Assam 2.00
Total CIL 615.00
SCCL Andhra Pradesh 57.00

Shortage of coal to power plants

4820. DR. G¥AN PRAKASH PILANIA: Will the Minister of COAL be pleased
to state:

(@) the statistics regarding acute shortage of coal in the thermal power
plants in the countrydue to which the plants could not operate at their optimum
capacity plant-wise and tate-wise during the last three years;
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(b) the reasons therefor; and
(c) the remedial measures taken to avoid the recurrence of such shortage?

MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) There could be various reasons for thermal power
plants not operating at optimal capagitycluding lesser coal availabilityrhe coal
stocks at 89 thermal power plants are monitored by the Central Electithyprity
(CEA) on daily basis and the status of coal stocks at the power plants keeps
varying on a daily basis. Plant-wise and State-wise coal despatches to the power
plants from Coal India Limited (CIL) sources during the last three years are given in
Statement $eebelow).

(b) The supply of coal from Coal India Limited (CIL) and Singareni Collieries
Company Limited (SCCL), the major suppliers of coal to power plants was affected
largely due to the following reasons:

() unloading constraints at some thermal power plants leading to higher
turnaround time of wagons,

(i) inadequate placement of MGR rakes by the pit-head power stations,
(i) self regulation of supplies by some power stations,

(iv) sporadic incidents of law and order in the coalfields of Jharkhand and
Odisha affecting transportation of coal to sidings and

(v) less off-take during monsoon due to heavy rains, which affected
transportation in the coalfields.

(©) An Inter-Ministerial Sub-Group in the Ministry of Coal monitors the
dispatch of coal to power stations and takes contingency decisions, as and when
required, for prioritizing movement of coal, keeping in view the coal stock position at
the power stationsAs a result, there has been a marked increase in the coal stocks
at power stations since November 2011. The coal stock with power plants, which
was 8.12 million tonnes as on 31.10.2011, has now increased to 14.15 million tonnes
as on 16.5.2012.
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Statement

Power Station-wise State-wise Despatches from CIL Sources
(figures in thousand tonnes)

SI.No. Power Station 2011-12 (PROV) 2010-11 2009-10
Committed Dispatch Committed Dispatch Committed Dispatch

Quantity Quantity Quantity Quantity Quantity Quantity

1 2 3 4 5 6 7 8

1. Santaldih 1640 2049 1640 1057 1640 1075
2. Bandel 1600 1049 1600 1096 1600 1001
3. Kolaghat 5300 5632 5300 5545 5300 4953
4. Bakreswar 4410 4052 4410 4474 4410 2543
5.  Sagardighi 1650 1929 1650 1845 1650 1507
6. Farakka 7333 6039 9000 5531 9000 7023
7. Budge Budge 1283 1218 1556 1395 1150 658
8. CESC 50 289 50 407 50 392

9. CESC/SG 250 265 250 283 250 253
10. Titagarh 550 633 550 779 550 604
11. DPI 2200 1223 2200 1272 2200 1764
12. DVC/DTPS 1120 1678 1120 1638 1120 1578
13. DVC/MEJIA 6004 6648 5600 6209 5600 4624
14. West Bengal 33390 32704 34926 31531 34520 27974
15. Muzaffarpur 500 289 500 301 500 406
16. Barauni 340 165 340 209 340 315
17. Kahalgaon 8563 9719 6000 10028 6000 8718
18. Bihar 9403 10173 6840 10537 6840 9440
19. PTPS/JSEB 1000 441 1000 698 1000 1086

20. Tenughat 2000 1607 2000 1607 2000 1757
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1 2 3 4 5 6 7 8
21. Bokaro 3000 2631 3000 2854 3000 2862
22. CTPS 2850 2803 2620 2083 1700 1879
23. Maithon Power 1659 736 1659 91

Ltd.
24. Jharkhand 10509 8218 10279 7333 7700 7583
25. TTPS 2500 3026 2500 3088 2500 2956
26. TTPS/STPS 17300 13549 17300 14951 17300 17959
27. IB Valley 2700 2611 2700 2608 2700 2550
28. Sterlite Energy 2135 2493 716 517
29. Odisha 24635 21679 23216 21163 22500 23465
30. Bongaigaon
31. Assam
32. Rihand 10500 10384 10500 9903 10500 10652
33. Unchahar 5700 5650 5700 5802 5700 5534
34. Dadri 7340 7088 6770 5773 4400 3860
35. Tanda 2700 2567 2700 2429 2700 2424
36. Singrauli 11000 10910 11000 11819 11000 11108
37. Harduaganj ‘B’ 900 668 900 794 900 1026
38. Parichha 3374 2606 3200 3140 3200 3138
39. Panki Extn. 900 660 900 786 900 1019
40. Obra 5000 3791 5000 4256 5000 4669
41. Anpara 8500 8390 8500 8687 8500 8749
42. Rosa (IPP), UP 1800 1784 1590 1547 300 216
43. Lanco,Anpara 810 729 63 57
44. Bajaj Energy 523 334
45. Uttar Pradesh 59047 55561 56823 54992 53100 52395
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1 2 3 4 5 6 7 8
46. Bhatinca 1095 72 1095 216 1095 856
47. Bhatinda Extn. 1350 169 1350 283 1350 879
(LHM)
48. Roper 4155 4041 4155 3969 4155 3737
49. Punjab 6600 4282 6600 4468 6600 5471
50. Panipat 6600 9093 6600 8235 6600 7277
51. Faridabad 360 458
52. Yamunanagar 2800 2301 2800 2570 2800 2608
53. RGTPS, Hissar 4060 4009 3313 2199 200 159
54. IGTPR Jhajjar 2040 1415 691 357
55. MGTPP Jhajar 210 164
56. Haryana 15710 16982 13404 13361 9960 10502
57. DESU (IP) 400 340
58. Rajghat 800 721 800 634 800 686
59. Badarpur 4200 3854 4200 0 4200 58
60. Delhi 5000 4575 5000 3790 5400 5119
61. Kota 6700 7263 6860 6805 6418 6343
62. Chabra 1550 1328 1080 1047 600 425
63. Suratgarh 7480 7417 7680 6654 6986 6866
64. Raj West Power 14 10 5
65. Rajasthan 15730 16022 15630 14512 14004 13635
66. Sikka 1220 1029 1220 1128 1220 1175
67. Ukai 3990 4383 4170 4497 4170 3962
68. Gandhinagar 3640 3716 3460 3595 3460 3671
69. Wanakbori 8520 8573 8520 8029 8520 8114
70. Ahmedabad 1340 1348 1340 1215 1340 1263

(Torrent)
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1 2 3 4 5 6 7 8

71. Gujrat 18966 19097 18710 18464 18710 18185

72. Korba (E) 5300 4735 5300 5192 5300 5516
(CHHGR)

73. Korba (W) 4700 5018 4700 5482 4700 5367
(CHHGR)

74. Korba/STPS 12482 12451 12200 12695 12200 12926
(NTPC)

75. Seepat (NTPC) 5800 7632 5800 5759 5800 5742

76. LancoAmarkantak 1870 1786 2600 2406 1415 827

77. Chhatisgarh 31912 33256 32760 33419 29527 30481

78. Amarkantak 2000 1485 2000 1506 2000 1139

79. Sarni 6600 5558 6600 0 6600 0

80. Birsinghpur (MP) 6400 6131 6400 5891 6400 6252

81. Vindhyachal 17200 17416 17200 17341 17200 18264
(NTPC)

82. Madhya Pradesh 32200 30590 32200 30789 32200 32029

83. Chandrapur 12800 10772 12800 9700 12800 11620

84. Paras 2680 1929 2250 1684 1800 1756

85. Khaparkheda 5383 4126 5000 4938 5000 4964

86. Nasik 4700 3140 4700 4195 4700 4412

87. Koradih 5300 3337 5300 4845 5300 5071

88. Bhusawal 2800 1680 2800 2568 2800 2596

89. Parli 3380 2057 2950 2558 2500 2367

90. Trombay

91. Dahanu 2450 2466 2450 2448 2450 2303

92. WardhaWarora 1095 896

93. Purti Power IPP 110 122

94. Maharashtra 40698 30525 38250 32936 37350 35088
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1 2 3 4 5 6 7 8
95. Mettur 13500 12833 13500 12635 13500 12972
96. Ennore

97. North Chennai

98. Tuticorin

99. Tamil Nadu 13600 12932 13500 12635 13500 12972
100. Raichur, Karnataka4615 4032 4615 3268 4110 3337
101. Kothagudem 114

102. Ramagundem STPY000 456 1000 529 1000 298
103. Simhadri 5622 5512 5200 4753 5200 4479
104. Mudannur 870 1058 870 1107 870 1177
105. Vijayawada 7690 4435 7935 4484 6000 3951
106. Andhra Pradesh 15182 11575 15005 10945 13070 10354
107. ToraL CIL 337197 312203 327758 304145 309091 298031

Fuel supply agreement
4821. SHRIA. ELAVARASAN: Will the Minister of COALbe pleased to state:

(@ whether the Coal India Limited which has been pushed to sign fuel
supply agreements with power companies has decided to clear 70 projects during
the Twelfth Five Year Plan to meet the demand of the customers;

(b) if so, the details thereof;

() whether CIL has set a production target of 615 million tonnes and has
urged Government to clear these projects; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b) Identification of coal projectsrfmcreasing the
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coal production is a continuous process. Coal India Limited (CIL) has identified 56
spill over projects of Eleventh Plan and 66wnprojects for increasing the coal
production during th@welffh Plan period.

(c) and (d)As per theAnnual Plan taget set for the terminal year of the
Twelfth Plani.e. 2016-17, the coal production by CHy 2016-17 has been estimated
at 615 Million Tonnes, with the assumption that requisite clearandes
environmental and forest clearances, land acquisition, law and order issues and
evacuation problems are addressed in a time bound manner with the cooperation of
the Central and State agencies. This contribution of production has been planned
from existing and completed group of projects, ongoing group of projects and future
group of projects.

Roll back of coal price hike
4822. SHRIA. ELAVARASAN: Will the Minister of COALDbe pleased to state:

(@) whether CIL has rolled back the price hike under the Gross Calorific
Value (GCV) based on coal pricing system;

(b) if so, the details thereof;

() whether the roll back was prompted by a letter from the Ministry of
Power highlighting the fact that the cost of electricity generation would raise by 35
per cent due to Clk adoption of GC\based pricing; and

(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) to (d) On switching over from Useful Hedlue (UHV)
based grading system to the Gross Caloiatue (GCV) system, the price of coal
was finalized by Coal India Limited (CIL) on the basis of Rupees per Million Kilo
calorie heat value by providing various discounts on ex-unload port price of
imported Coal. This became the contributing factor for increase in coal prices
beyond the projection, resulting in many consumer including Ministry of Power
submitting complaints against such increase. Considering the same, CIL was advised
to review the prices so notifiediccordingly, CIL has reviewed and revised the
prices, taking into account the weighted average price of CIL for a particular grade
and linking the same to the midpoint of the relevant GCV band and ensuring that the
revenue neutrality and prices at the level of erstwhile UHV grading and pricing
system, to the extent possible,nmintained.
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Shortage of covered spce and godowns

4823. SHRI STHANGAVELU: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that there is an acute shortage of covered space and
godowns under the Food Corporation of India and this may cause damage to
foodgrains;

(b) if so, the details thereof and whether Government has taken action to
increase the storage capacity of covered godowns under FCI; and

(c) if so, the details thereof and the financial allocation made by
Government for this purpose?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) to (c)The storage
capacity Covered and Cover and Plinth (CAP) available with the Food Corporation
of India as on 01.04.2012 was 336.04 lakhsMboth owned and hiredhe storage
capacity with State agencies for storage of Central stock of foodgrains as on
31.03.201 was about 291 lakh tonnes including both covered and CfRcity
Thus, a total quantity of 627 lakh tonnes of storage capacity was available for
storage of Central stock of foodgrains against the Central stock of 527 lakh tonnes
as on 1.04.2012. Further to increase the storage facility available with FCI, and to
meet any increased storage requirements in the ensuing seasons, Executive Directors
(Zones) and General Managers (Regions) of FCI have been given full powers for
hiring of godowns for short term usage to store the procured foodgrains as per their
requirement if the capacity available with FCI is not sufficient to store the
foodgrains.

However due to the increased procurement of foodgrains and to reduce the
storage underCover and Plinth (CAP), the Government formulated a Scheme for
construction of storage godowns through private entrepreneurs, Central
Warehousing Corporation (CWC) andaf Warehousing Corporations (SWCs).
Assessment of additional storage needs under the scheme is based on the overall
procurement/consumption and the storage space already available. For the
consuming areas, storage capacity is to be created to meet four months requirement
of PDS and otheWelfare Schemes in até®e. For the procurement areas, the highest
stock levels in the last three years are considered to decide the storage capacity
required.

Based on this analysis and criteria laid down in the scheme, State-wise
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capacity requirement and locations were identified. Under the scheme, the Food
Corporation of India would now give a guarantee of ten years for assured hiring to
the private entrepreneurs for which storage géswould be payablé capacity of

151.96 lakh tonnes is to be created in 19 States under the scheme through private
entrepreneurs and Central antht® Warehousing Corporations. Out of this, for a
capacity of about 107 lakh tonne tenders have been finalised on the Private
Investors including the capacities being constructed by CWC/SWCs on their own
lands.

The Government has also approved creation of a capacity of 20 lakh tonnes
in silos within the overall storage requirements of FCI under the Public Private
Partnership (PPP) mode. Besides involving private entrepreneurs, this Department
has also finalised a Plan scheme for creation of total additional storage capacity of
5.40 lakh tonne in the NE through FCI at a total estimated cost of about Rs. 568
crores.

Universalisation of PDS for weaker sections

4824. SHRI MOHDALI KHAN: Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is guaranteeing universalisation of PDS in future,
especially for the weaker sections like SCss @hd OBCs in rural and backward
areas;

(b) if so, the details worked out, so fawith the experts and public in
Andhra Pradesh; and

(¢) if not, the reasons therefor?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) to (c)With a view
to specifically target poor sections of society for distribution of subsidized
foodgrains (rice, wheat and coarse grains) and sUgageted Public Distribution
System (TPDS) was launched in June, 1997.

There is no proposal at present for universalisation of Public Distribution
System as the focus on poor will get diluted.

Further procurement of huge quantities of wheat and rice to meet the
requirement of Universal Public Distribution System would result in lower availability
of foodgrains in the market, leading to rise in open market prices. If the same
quantity of foodgrains is distributed equally amoaly then the scale of issue will
have to be reduced.
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Also, in order to manage the level of food subsithe issue prices of rice
and wheat may have to be increased substantially from the present Central Issue
Prices (CIPs) which have not been revised during the last nine to eleven years. This
would also mean that BPandAAY families would get much reduced scale of issue
and also have to pay higher CIPs.

Rise in number of hungry people

4825. SHRI N. BALAGANGA:WiIll the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is aware of any study that revealed the
disproportionate rise in the number of hungry people in the country;

(b) if so, the details thereof and Governmenttaction thereto;

() whether the study has suggested some changes in the food system
which is being adopted in the countty tackle the problem of price rise of essential
food items and also to check hunger; and

(d) if so, the details thereof and the reaction of Government thereto?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) to (d)According to
a discussion paper commissioned by Oxfam International, absolute number of the
hungry increased by 53 million while GDP doubled during 1990-2005. It further States
that while under-nutrition stagnated during the period, increase in the absolute
number of hungry was due to the population growth. Howetere is no such
official of data on hunger which corroborates the above findings.

For tackling the problem of hunger in the country and to ensure that people
living below poverty line get adequate food grains, the Government has been
providing food grains at highly subsidized prices to the poor and vulnerable
population under th&argeted Public Distribution System (TPDS) and OtW&ifare
Schemes (OWS). During 2012-13, a quantity of 543.08 lakh tons of food grains have
been allocated tot&es/UB underTPDS including 28.16 lakh tons of foodgrains
allocated to fates/UB for OtherWelfare Schemes.

The study has not suggested any changes in the food system but has
recommended effective implementation of National Food Security legislation and
sustainable revival of agrarian productiyitgter-alia, as measures to reduce hunger
in the countryThe Government has introduced the National Food Security Bill, 201
in Lok Sabha on 22.12.2011 which takes care of the aforesaid suggestions of the said
study
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Sugar price equalisation fund

4826. DR. PRABHAKAR KOREMWIll the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Karnataka Government has submitted any proposal seeking
arrears under the Sugar Price Equalisation Fund (SPEF) for the period 1994-2002;

(b) if so, the details thereof;

() whether the Central Government has taken steps to release the same;
(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) and (b)Yes, Sir
The Government of Karnataka, vide letter dated 9th June, 2010, had submitted a
proposal to the Central Government for release of arrears amounting to
Rs. 1,27,59,095/- (Rupees one crore twenty seven lakh fifty nine thousand and ninety
five only) under the Sugar Price Equalisation Fund (SPEF) for the period 1994-2002.

(c) and (d) The Food Corporation of India (FCI) has intimated that the said
amount, representing 10 percent sugar deficit amount withheld by them, has been
paid by their Regional Office, Bangalore on 29.8.2011.

(e) Does not arise
Village grain banks in Karnataka

4827. DR. PRABHAKAR KOREWIll the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) the details of village grain banks in Karnataka;

(b) whether the Central Government has issued any guidelines for effective
implementation of the said scheme;

(c) if so, the details thereof;

(d) whether Karnataka Government has sought assistance for setting up of
more village grain banks;

(e) if so, the details thereof;

(f) whether the Central Government has released funds to the State
Government under the said scheme; and
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(9) if so, the details thereof?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) to (g)After the
transfer of theVillage Grain Banks (VGB) Scheme to the Department of Food and
Public Distribution by the Ministry ofTribal Affairs in November 2004, this
Department in Februarn2006 circulated guidelines of the Scheme to &teS/Union
Territories including Karnataka for sending proposals for establishmeviGBE as
per the guidelinesThe Government of Karnataka in Septemi®806 conveyed that
the scheme would not be applicable to the State as there are no chronically food
scarce areas in the State and also no tribal and hilly areas which are inaccessible
during periods of drought and floods. Hence, the Central Government has not
sanctioned/released funds to the Government of Karnataka for establishment of
VGBs in the State till date. The guidelines issued by the Government gives,
inter-alia, details of the scope and objectives of the scheme, the areas/regions
where the Grain Banks can be established, the organisations eligible to establish the
VGBs the methodology of implementation, funding pattern, monitoring and
evaluation.As per the guidelines Grain Banks are to be established in food scarce
areas such as drought prone, hot and cold desert, tribal and inaccessible hilly areas
etc.

Introduction of electronic warehouse receipts

4828. DR. K.PRAMALINGAM: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTIONS be pleased to state:

(@ whether theWarehousing Development and Regulatokuthority
(WDRA), formed by Government in 2010, has submitted regulations on introduction
of electronic warehouse receipts to Government for consideration and if so, the
details thereof; and

(b) the details of steps taken by Government on the recommendations of
WDRA?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) Yes, Sir The
Warehousing Development and Regulatéwthority (WDRA) has submitted draft
of Warehousing (Development and RegulatoAgthority (Electronic Warehouse
Receipts) Regulation, 2011 for approval of the Central Government as required under
Section 51(1) of th&Varehousing (Development and Regulatiokgt, 2007.

As per Section 2(u) andL{l) of Warehousing (Development and Regulatory)
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Act, Warehouse Receipts can be either in writing or in Electronic fdrhe
purported objective of drafiVarehousing (Development and Regulatohythority
(ElectronicWarehaise Receipts) Regulation, Z0is to make Negotiablé&/arehouse
Receipts a prime tool of trade, so that Banks can improve the liquidity in rural areas.

(b) The Department of Food and Public Distribution has consulted a few of
the Government Departments like Department of Consukffairs and Department
of Financial Services whose business can be impacted with the proposed
regulations.Two rounds of meeting were held with the Chairman and Members of
the Authority. After consultationWDRA revised the draft Regulationshe WDRA
was asked to provide certain clarifications on the revised draft Regulations. The
WDRA has further revised the draft recently

Requirement of foodgrains under PDS

4829. PROFSAIF-UD-DIN SOZ:Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether any assessment has been done regarding requirement of
foodgrains under PDS; and

(b) if so, the amount of money expected to be required for the procurement?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) and (b) Under
Targeted Public Distribution System (TPDS) allocation of subsidized foodgrains for
Above Poverty Line (APL) dmilies, Below Poverty Line (BPL) families and
Antyodaya Anna Yojana (AAY) families is made as pefPDS guidelines.The
quantity of foodgrains allocated during last 3 years and for the current year is as

under:
(in lakh tonnes)
Year BPL AAY APL Total
2009-10 Rice 113.89 67.15 67.14 248.19
Wheat 60.24 34.80 132.80 227.84
Total 174.13 101.96 199.94 476.03
2010-11 Rice 116.58 68.37 76.03 260.98
Wheat 57.91 33.92 122.66 214.49

Total 174.49 102.29 198.69 475.47
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Year BPL AAY APL Total

2011-12 Rice 116.19 68.92 76.16 261.27
Wheat 58.20 3346 135.83 227.49
Total 174.39 102.38 211.99 488.76

2012-13 Rice 116.37 68.74 79.13 264.24
Wheat 58.24 3342 143.60 235.26
TotAL 174.61 102.16 22273 499.50

To meet the requirement of foodgrains undé?DS and OtherWelfare
Schemes (OWS) as well as for buffer stocks, foodgrains are procured at notified
Minimum Support Prices (MSPs). The procurement of foodgrains is an open ended
process and all the foodgrains conforming to the prescribed specifications offered
for sale by farmers at specified procurement centres are purchased by the
procurement agencies. The funds for procurement are arranged by the procuring
agencies by taking cash credit facilities from banks or from other sources. The
Government provides subsidy to meet the difference between the cost of foodgrains
and Central Issue Prices for the quantity of foodgrains distributed as well as for
buffer subsidy The Food subsidy released during the last 3 years and subsidy
allocated for 2012-13 is ader:

(Rs. incrores)

Year Amount
2009-10 58242.45
2010-11 62929.56
2011-12 72370.90
2012-13 74551.99

Use of unclaimed money for consumer awareness

4830. SHRI RNKAJ BORA: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that consumer protection movement in the country is
lagging behind due to paugibf funds to energise awareness among the consumers
upto village level;
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(b) whether Government is aware that money in terms of crores are lying
unclaimed with the nationalised banks for the last 10 years; and

(c) if so, what is preventing Government to utilise the unclaimed amount for
the consumers’ fund after necessary amendment in the law?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) No Sir The
consumer protection movement is active and vibrant in the coudngcity of funds
has never been a problem. In fact during the Eleventh plan period a total of Rs. 409
crore was earmarked for consumer awareness scheme. This scheme has given thrust
to multimedia campaign on making consumers aware of their rights. The slogan
‘Jago Grahak Jago’ has now become a household name as a result of awareness
campaign undertaken by the Government.

(b) Yes SirAs per Reserve Bank of India (RBI) report, as on 31st December
2010, a total amount of around Rs. 1723.24 crore is lying as unclaimed deposits with
the Schedule Commercial Banks (SCBs).

() Reserve Bank of India has already issued guidelines to Banks for the
utilization of unclaimed amount.

Grain procuring infrastructure

4831. DR. K.PRAMALINGAM: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@) whether Government has asked the State Governments to set up grain
procuring infrastructure to increase procurement of foodgrains from the farmers, so
that the requirement for the proposed National Food Security Bill could be met;

(b) if so, the details thereof;

() whether the State level procuring agencies can help in arranging
sufficient credit facilities for carrying out grain purchase activities without
depending on the Central Government; and

(d) if so, the details thereof?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEFK.V. THOMAS): (a) and (b)Yes Sir To
increase procurement of foodgrains, State Governments have been requested to set
up grain procuring infrastructure along with steps like adoption of Decentralized
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Procurement (DCP) Schemacrease in milling capacitysetting up of dedicated
State procurement agencies and making adequate credit arrangements for foodgrain
procurement etc.

(c) and (d)Yes Sir Sate Government agencies can arrangdicsemt funds
for grain purchase activities by availing Cash Credit Limit from consortium of banks
or through budgetary support provided by concerned State Governments. The
expenditure incurred by State procuring agencies including interest on credit
arranged for procurement is reimbursed to them by Government of India as per
approved costing principles.

Computerisation of PDS

4832. SHRI PRAJEEVE:Will the Minister of CONSUMERAFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ the number of PDS outlets that have been computerized, State-wise;
(b) by when all the PDS outlets would be computerized; and

(c) the steps being taken, if gnyo fast-track computerization of PDS
outlets?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a)All States/UB
have been requested to undertake end-to-end Computerization of Public Distribution
System (PDS) which includes Fair Price Shop (FR&pmation, Computerization of
Supply-Chain, Digitization of Ration Card Database, SMS/email alerts on dispatch
and delivery of foodgrains, setting up Bfansparency Portaloll-free number for
grievance redressal, etc.

As per reports received frontebes/UT, there are over 5.06 lakh FPS in the
country FPS Automation is being undertaken intafes like Andhra Pradesh,
Arunachal Pradesh, Chandigarh, Chhattisgarh, Delhi, Gujarat, Haryana, Karnataka,
Madhya Pradesh, Odisha, Puducherry @achil Nadu.

(b) Detailed guidelines for end-to-end Computerization of PDS have been
issued to all fates/UB. Directions regarding specific timelines have also been
conveyed for achieving prescribed milestonks. per the timelines sent taaes/
UTs, FPS automation is to be completed by #lte3/UE by March, 2014.

() Computerization of PDS has been taken up as a Mission Mode Project
(MMP) under the National e-Governance Plan (NeGP) by the Central Goverssent.
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per MMP guidelines, a dedicated institutional mechanism by way of an Empowered
Committee (EC) and a Central Project e-Missi@am (CPeMT) for computerization

of PDS has been set uptafes/UE have also been requested to establish a two-tier
structure at their level comprising #at Apex Committee as well as d@a% Project
e-MissionTeam (SPeMT)To ensure timely implementation of Computerization of
PDS, the progress is being reviewed in various meetigSonference was also
held on 8th and 9th Februarg012 where the issue of timelines for achievement of
various milestones was discussed.

Covered godowns

4833. SHRI PRAJEEVE:Will the Minister of CONSUMERAFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@) the existing number of covered godowns, at present;

(b) the existing number of open storage sites under cover and plinth at
present;

(c) the number of inspections that have been conducted in cover and plinth
storage sites during the last one yed3iate-wise;

(d) the quantity of grains in tonnes that was found to have rotten during
the last year; and

(e) the estimated amount of surplus foodgrains, if, a@at is yet to be
housed in storage facilities, at present?

THE MINISTER OF SATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) and (b)The
number of covered godowns of FCI (Owned and Hired) is 1679 and the number of
FCI sites under Cover and Plinth (Owned and Hired) as on 31.12.2011 is 308. The
details are given in StatementSgebelow).

() Region-wise number of inspections that have been conducted in Cover
and Plinth (CAP) storage sites during 2011-12 is given in Stateme®édbélow).

(d) A Region-wise/Commodity-wise accrual of damaged/Non Issuable
foodgrains with FCI during 2011-12 is given in Statement3kdbelow).

(e) A Region-wise wheat stocks of FCI and state agencies, not stored in
covered godowns but kept under CAP as on 01.05.2012 is given in Statem8eelV (
below).



Statement-|

The state-wise number of depot (owned and hired/covered and cap) available with FCBAd 22011

Name of the Covered CAP (Open) Grand
Region/U.T Hired From Total Total Owned Hired Total Total

FC.L State CWC. SWC. Private  Hired Covered

Owned Govt Parties
1 2 3 4 5 6 7 8 9 10 11 12
Bihar 14 I 12 17 10 40 ) 7 0 7 61
Jharkhand 6 1 3 10 2 16 2 2 0 2 24
Odisha 23 0 8 25 1 A 57 0 0 0 57
West Bengal 23 2 8 0 7 17 40 9 0 9 49
Sikkim 1 1 0 0 0 1 2 0 0 0 2
Total of E.Z. 67 5 31 52 20 108 175 18 0 18 193
Assam 18 0 3 3 9 15 33 0 0 0 3
Arunachal Pradesh 4 8 0 0 0 8 12 0 0 0 12

0] SIaMSUY UsiIMW\ .

[VHAVS VACvYY]

suonsand paieisun



Meghalaya 3 0 I 2 0 3 6 0 0 0 6
Mizoram 6 1 0 0 0 1 7 0 0 0 7
Tripura 4 2 1 0 0 3 7 0 0 0 7
Manipur 3 1 0 0 0 1 4 0 0 0 4
Nagaland 4 0 1 0 0 1 5 0 0 0 5
Total of NEZ 12 12 6 5 9 32 74 0 0 0 74
Delhi 6 0 0 0 0 0 6 4 0 4 10
Haryana 35 37 26 56 7 126 161 30 5 35 196
Himachal Pradesh 6 8 3 0 0 11 17 0 0 0 17
Jammu and Kashmir 15 3 0 0 1 4 19 0 0 0 19
Punjab 107 6 15 93 15 129 236 2 18 110 346
Chandigarh 9 2 6 7 0 15 24 9 3 12 36
Rajasthan 36 0 24 75 17 116 152 20 14 A 186
Uttar Pradesh 53 2 25 128 3 158 211 3 4 37 248
Uttranchal 5 3 4 7 0 14 19 2 2 4 23
Total of N.Z. 272 61 103 366 43 573 845 190 46 236 1081
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1 2 3 4 5 6 7 8 9 10 11 12 13
Andhra Pradesh A 0 39 135 8 182 216 15 0 15 231
Andman Nikobar 1 0 0 0 0 0 1 0 0 0 1
Kerala 23 0 0 0 0 0 23 5 0 5 28
Karnataka 22 0 16 24 1 41 63 9 0 9 72
Tamil Nadu 11 0 12 8 3 23 A 4 0 4 338
Puducherry 4 0 2 2 0 4 8 3 0 3 11
Total of S.Z. 9% 0 69 169 1 250 345 36 0 36 381
Gujarat 15 2 11 0 2 15 30 5 0 5 35
Maharashtra 18 0 16 31 13 60 78 5 1 6 &4
Goa 1 0 0 0 0 0 I 0 0 0 1
Madhya Pradesh 23 2 9 7 36 54 7 6 0 6 83
Chhatisgarh 19 2 6 24 3 35 4 1 0 1 55
Total of W.Z. 76 6 42 62 4 164 240 17 1 18 258
GRAND ToTAL 552 A 251 654 138 1127 1679 261 47 308 1987
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Region-wise inspections of CAP durigg11-12

SI.No. Region

No. of Inspections of CAP during 2011-12

1 Bihar$ 0
2. Jharkhand$ 0
3. Orissa$ 0
4, WB.$ 0
5. Assam 0
6. NEF 0
7. N&M 0
8. Delhi 26
9. Haryana 537
10. Himachal Pradesh 0
11. Jammu and Kashmir 1
12. Punjab 1690
13. Rajasthan 829
14. Uttar Pradesh 650
15. Uttarakhand 378
16. Andhra Pradesh NA
17. Kerala 0
18. Karnataka NA
19. Tamil Nadu NA
20. Gujarat 116
21. Maharashtra 55
22. Madhya Pradesh 43
23. Chhattisgarh* 46
TotAL 4381

Remaks:

* However, no CAP storage is available with FCI, but purchased paddy was stored in CAP

till its milling.
$ Since nostock in CAP-nil inspection
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Statement-111

Region-wise and Commodity-wise stock accrued as Non-Issuable (damaged) with
FCI during the year2011-12

Fig. in MTs

SILNo. Region Wheat. Rice Paddy Coarse grains Total
1 Bihar 0 0 0 0 0
2. Jharkhand 17 12 0 0 29
3. Odisha 36 0 0 0 36
4. W.B. 103 374 0 0 477
5. Assam 428 14 0 0 442
6. NEF 0 0 0 0 0
7. N &M 0 0 0 0 0
8. Delhi 109 0 0 0 109
9. Haryana 0 0 0 0 0
10. Himachal Pradesh 0 0 0 0 0
11.  Jammu and Kashmir O 0 0 0 0
12.  Punjab 0 37 0 0 37
13.  Rajasthan 30 0 0 0 30
14.  Uttar Pradesh 33 225 0 0 258
15.  Uttarakhand 72 0 0 0 72
16. Andhra Pradesh 026 4.07 0 0 433
17.  Kerala 3 197 0 0 200
18. Karnataka 0 0 0 0 0
19.  Tamil Nadu 1 28 0 0 29
20.  Guijarat 222 4 0 0 226
21.  Mabharashtra 1444 29 0 0 1473
22.  Madhya Pradesh. 0 0 0 0 0
23.  Chhattisgarh 145 12.33 0 0 13.8

TotAaL 2401.61 936.4 0 0 3338.01




Statement-1V

Wheat stock position in cap as on 01.05.2012

(Fig. in MT
Sl. No. Regions CAP Total Grand
Katcha Pucca Total

FCI State Agencies Total FCI State Agencies Total FCI State Agencies

1 Punjab 0 343851 343851 384931 6636723 7021654 384931 6980574 7365505
2. Delhi 0 0 0 10931 0 10931 10931 0 10931
3. Uttarakhand 0 0 0 12479 0 12479 12479 0 12479

4. Haryana 0 5500 5500 191771 5346237 5538008 191771 5351737 5543508
5. Uttar Pradesh 0 0 0 190710 0 190710 190710 0 190710
6. Rajasthan 132819 0 132819 595562 0 595562 728381 0 728381
7. Jamu and Kashmir 624 0 624 0 0 0 624 0 624
8. Andhra Pradesh 0 0 0 87252 0 87252 87252 0 87252
0. Tamil Nadu 9888 0 9888 25032 0 25032 34920 0 34920
10. Karnataka 14411 0 14411 69091 0 69091 83502 0 83502
11. Madhya Pradesh 0 67589 67589 4338 258497 262835 4338 326086 330424
12.  Maharashtra 2968 0 2968 12100 0 12100 15068 0 15068
13.  Gujarat 43588 0 43588 4322 0 4322 47910 0 47910

GRAND TOTAL 204298 416940 6212381588519 12241457 13829976 1792817 12658397 14451214
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Procurement of levy sugar

4834. SHRI N. BALAGANGA:Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the Central Government proposes to allow the States to procure
levy sugar from the mills directly;

(b) if so, the details thereof;

(c) whether the said procurement would be undertaken by the States jointly
with FCI; and

(d) if so, the details thereof?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) to (d) Levy sugar
quota of the States is decided by the Central Government. The Directorate of Sugar
allocates the mills from whicht&es are required to lift their quota of sugBne
Food Corporation of India (FCI) is entrusted with the responsibility of lifting,
transporting and supplying sugar to all North-Eastern States except Sikkim, J&K and
Island Territories. Rest of the t&te Governments/UTAdministrations either
themselves or through their nominated agencies (State Civil Supplies Corporations/
Cooperative Federations) lift levy sugar from the allotted sugar factories. State
agencies/FCI lift levy sugar after paying the ex-factory levy sugar price plus excise
duty, cess on sugaand education surclg@ cess on excise and transport it to their
godowns in their respective states. The responsibility of distribution of sugar
through the Public Distribution System and maintaining smooth operation of PDS in
the Sate lies with the respectivetdde Governments/UTAdministrations. No
decision has been taken to change the present system.

Foodgrains for Bio-Fuel Production

4835. SHRI N. BALAGANGA:WiIll the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether there are reports that the use of foodgrains for production of
biofuels would lead to food crisis in the country;

(b) if so, the details thereof; and

() the steps taken by Government to meet the increasing demand of
foodgrains?
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THE MINISTER OF SRTE OFTHE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) No, Sir No such
report has been received in the Department.

(b) In view of the above, does not arise.

(c) To encourage procurement of foodgrains for meeting the requirement of
Public Distribution System (PDS) and other welfare schemes (OWS), States are
encouraged to adopt the Decentralized Procurement (DCP) system under which the
States themselves undertake procurement and distribution of foodghksinser the
existing procurement policythe Central Government extends price support for
paddy wheat and coarse grains through the Food Corporation of India (FCI) and
State Governments/State agencies. Sufficient number of procurement centres are set
up by FCl/State agencies keeping in view procurement potential and geographical
spread of the State concerned. Before the start of every marketing season,
Department of Food and Public Distribution convenes a meeting of State food
secretaries, Food Corporation of India and other stake holders to prepare a detailed
action plan for making arrangements for procurement in the coming marketing
season.To encourage procurement from small and gimal farmers, especially in
States where marketing infrastructure is not well developed, Cooperative societies
and self-help groups are also encouraged to undertake procurement by giving them
incentive commission of 2.5% of the Minimum Support Price (MSP). Instructions
have been issued to FCI and States to open procurement centres at locations
convenient to farmers. Further more, MSP of both wheat and rice has been increased
in the last few years to encourage procurement.

National Food Security Bill

4836. SHRI DILIPBHAI RNDYA: Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) whether Government has prepared any draft of the proposed National
Food Security Bill (NFSB);

(b) if so, the details and the salient features thereof;

() whether various Committees, set up in connection with the proposed
Bill, has since submitted their reports to Government;

(d) if so, the details thereof and the extent to which recommendations have
been incorporated into the draft Bill; and

(e) the steps taken to improve the Public Distribution System to ensure
food security to poor?
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THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROFK.V. THOMAS) (a) to (d) Based on
comments/suggestions received from various stakeholders including States/Union
Territories and Central Ministries/Departments and recommendations of National
Advisory Council (NAC) and Expert Committee constituted under Chairman,
EconomicAdvisory Council to the Prime Ministea draft National Food Security Bill
was prepared, which was considered and approved by the Cabinet in its meeting
held on 18.12.2011, for introduction in Parliament. The Bill has been introduced in
the Lok Sabha on 22nd Decemp@01l. Salient features of the National Food
Security Bill, 2011 are given in StatemeSeébelow).

The BIll is presently under examination by the Parliamentary Standing
Committee on Food Consumaffairs and Public Distribution.

(e) Srengthening and streamlining of tAamgeted Public Distribution System
(TPDS) is a continuous process. In order to improve functioning of TPDS, the
Central Government has been regularly requesting State/UT Governments for
continuous review of Below Poverty Line ardtyodayaAnna Yojana families,
ensuring timely availability of foodgrains at fair price shops, ensuring greater
transparency in functioning of TPDS, improved monitoring and vigilance at various
levels, adoption of revised Model Citizencharter and improving thefiefency of
fair price shop operations/arious aspects of implementation ©PDS are also
reviewed during meetings/conferences wittat&s/UB and advisories are issued.
End-to-end computerization of PDS has been initiated taye§SUE which would
cover various aspects of PDS operations such as Fair Price Shop (FPS) automation,
creation and management of digitized beneficiary database, supply chain
management of PDS commodities till FPS, transparency and grievance redressal
mechanism using call centres/toll-free helpline numbers, SMS based monitoring and
web-sites/citizers portal.

Statement
Salient featues of the National Food Security Bill, 201

- Upto 75% of the rural population (with at least 46% from priority
category) and upto 50% of urban population (with at least 28% from
priority category) to be covered und@&argeted Public Distribution
System (TPDS).

- 7 kg of foodgrains per person per month to be given to priority category
households at Rs. 3, 2 and 1 per kg for rice, wheat and coarse grains,
respectively
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- At least 3 kg of foodgrains per person per month to be given to general
category households, at prices not exceeding 50% of Minimum Support
Price.

- Women to be made head of the household for the purpose of issue of
ration cards.

- Nutritional support to women and children.

- Maternity benefit to pregnant women and lactating mothers.
- End-to-end computerisation of TPDS.

- Three-tier independent grievance redressal mechanism.

- Social audit by local bodies such as Gram Panchaydlsge Councils
etc.

- Meals for special groups such as destitute, homeless persons,
emergency/disaster affected persons and persons living in starvation.

- Food SecurityAllowance in case of non-supply of foodgrains or meals.
Minimum export price of Onion

t4837. SHRI RAM JETHMALANI: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that Government has done away with the minimum
export price of onions, to promote its export from the country;

(b) if so, whether export of onion at any rate from the country is now
allowed;

(c) if so, whether Government has made any assessment of the availability
of onion in the country from\pril to July; and

(d) if so, the details of estimates and the demand of onion during the said
period?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) and (b)The
Government has permitted export of onions without any Minimum Export Price
(MEP) with efect from 8th May 2012 for the period upto 2nd Jul®012 through
Notification No. 16 (RE-2010)/2009-2014 dated 8th Map12.

T Original notice of the question was received in Hindi
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(c) and (d) Production of onions as per estimates made are likely to be of the
order of 157 lakh MTduring 201-12. For the periodipril to July, no specific
assessment of the availability of onion in the country is available. The demand for
onion is reported to be more or less stable throughout the year

Procurement in Odisha

4838. SHRI PXRIMOHAN MOHAPATRA: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is aware that FCI has neither taken effective steps
to achieve the target of procurement in Odisha nor to receive Custom Milled Rice
(CMR) from Paddy Procuringgents, inspite of having didient godown space and
technical manpower;

(b) the reasons for above situation and whether one of the reasons is
pushing more wheat into the godowns in the State, in spite of less demand by
consumers; and

() the measures being taken to remedy the above situation and also to
enhance storage capacity under various schemes including Private Entrepreneurs
Guarantee (PEG)?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) No Sir No such
reports have been received. Howev@disha being a decentralized Procurement
(DCP) State, the State Government is responsible for procurement of rice, use the
same for its PDS requirement and hand over the balance, ,ift@rfyCl for the
Central Pool. During the ongoing Kharif Marketing Season (KMS) 2011-12, Odisha
State Agencies have procured about 21 lakh tonnes of Tibe. annual allocation for
the current year for thet&es PDS requirement is about 20.5 lakh tonnes of rice,
while FCI has taken over 2.71 lakh tonnes of rice from State agencies which is more
than the surplus to be handed over hgt&Agencies to FCI for the Central Pool.

(c) and (d)As on 1.4.2012, a total storage capacity of 9.62 lakh tonnes was
available in Odisha. Out of this, 5.98 lakh tonnes was available with Food
Corporation of India (FCI) and 3.64 lakh tonnes was available with State agencies.
Against this capacity on 1.5.2012, only 2.04 lakh tonnes of wheat stocks were
available in OdishaTo increase the covered storage capacity for central pool stocks
of foodgrains, the Government has launched the Private Entrepreneur Guarantee
(PEG) schemeA capacity of about 151 lakh tonnes is to be created in 19 states
under the PEG scheme through private entrepreneurs and Central and State
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Warehousing Corporations.nder the PEG scheme, a capacity of 3 lakh tonnes has
been sanctioned for Odisha to augment the storage capacity in the state.

Allocation of Foodgrains

1t4839. SHRI BHAGA SINGH KOSHYARI: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@) the details of foodgrains allocated, released and procured during each of
the last three years, State-wise and categorywise;

(b) whether Government proposes to increase allocation of foodgrains for
the families living above poverty line;

(c) if so, the details thereof and the steps taken in this regard; and

(d) the break-up of the subsidy provided by Government to the families
living above poverty line and those living below poverty line, respectively?

THE MINISTER OF SATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) Sate-wise details
of the allocation and offtake of foodgrains (rice and wheat) made for the Below
Poverty Line (BPL) familiesAntyodayaAnna Yojana (AAY) and Above Poverty Line
(APL) families underTargeted Public Distribution System (TPDS) includiad hoc
additional allocations made, and the procurement of rice and wheat made during
respective marketing seasons, during the last three years, are given in Statements I-
IV (Seebelow).

(b) and (c) Under th@PDS, allocations of foodgrains fébove Poverty Line
(APL) families are made depending upon availability of food grain stocks in the
Central Pool and past ftdke by the f&te Governments/Uniomerritory (UT)
Administrations. Presentlythese allocations range between 15 kg and 35 kg per
family per month among thet&es/UTE.

Considering the availability of surplus stocks in the Central Pool, requests
received from fates/UB and to augment supply of foodgrains at cheaper rates to
check open market prices, Government has been making additional allocation of
foodgrains forAPL category over and above the normal allocation umésS, from
time to time as per details given below—

2010-11

() 30.66 lakh tons of rice and wheat allocated in May 2010 for distribution

T Original notice of the question was received in Hindi
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to all families, includingAPL category covered undefPDS at the price
of Rs. 8.45/kg. of wheat and Rs. 11.85/kg. of rice.

(i) 25 lakh tons of rice and wheat allocated in January 2011 to all States/
UTs for APL families at the price of Rs. 8.45/kg. of wheat and Rs. 11.85/
kg. of rice.

(iiy 31.06 lakh tons of foodgrains iAugust 2010 to ensure a minimum
monthly APL allocation of 15kg. of foodgrains per family in 2fat®s/
UTs and 35kg. per family in 13 Special categotat&/UE for six
months.

2011-12

(iv) 50 lakh tons of rice and wheat allocated A®L families in Sates/UB
at APL prices, thereby increasing the per family mon#BL allocation
to 15kg of foodgrains in 22t&es/UB and 35kg. in 13 Special category
States/UTF from June 20 till March 2012.

During the current year (2012-13) also, Government has made an additional
allocation of 60 lakh tons of rice and wheat A#PL families atAPL prices thereby
continuing the enhanced per fami#PL allocation of 15kg. in 22 t§tes/UBE and
35kg. in 13 Special categoryttafes/UT.

(d) Food subsidy released faiPL and BPLfamilies undefTPDS during the
last three years is as under:

(Rs. in crore)

Year Category wise Subsidy

APL BPL AAY
2009-10 12595 19564 14224
2010-11 15875 20385 14083

2011-12 16191 30571 15486




Allocation and off take of food grains under TPDS for the y&09-10

Statement-|

(in thousand tons)

0] SIBMSUY USNINA

SL.No 2009-10
Allotment Offtake

States/UB BPL AAY APL Total BPL AAY APL Total
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 1,052.088 654.288 2,177.874 3,884.250 1,025.602 624.841 1,876.249 3,526,692 N
2 Arunachal Pradesh 25.524 15972 60.060 101.556 24.646 15515 59.377 99.538%
3. Assam 475.224 295.692 715.050 1,485.966  472.792 294.940 632.501 1,400.233 §
4. Bihar 1,719.804 1,019.988 697.689 3437481 1,128.744 917.645 227.625 2,274.014 =
5. Chhattisgarh 485.688 301.944 304.320 1,091.952  483.380 297.851 224.667 1,005.898 c
6. Delhi 108.696 63.084 420.768 592.548 83.294 51.464 442517 577.275 g'
7. Goa 5.460 6.108 35.140 46.708 5.461 5.584 34.263 45.308 a
8. Gujarat 481.968 340.080 796.440 1,618.488  436.233 309.727 279.504 1,025.464 g
0. Haryana 208.572 122.820 649.080 980.472 194.958 111.564 195.149 501.%
10. Himachal Pradesh 133.140 82.740 281.586 497.466 125307  81.899 254.606 461812

[y



1 2 3 4 5 6 7 8 9 10

11. Jamnu and Kashmir 201.696 107.388 447.720 756.804 198.378 100.636 459.840 758.
12.  Jharkhand 619.956 385.536 306.300 1,311.792 585.276 377.555 75449  1,038.280
13.  Karnataka 810.384 503.892 853.216 2,167.492 823.560 512.891 755.741 2,092.192
14.  Kerala 402.348 250.260 648.996 1,301.604 402.435 249.106 581.902 1,233.443
15. Madhya Pradesh 1,068.216 664.260 1,298.394 3,030.870  1,326.159 743.101 884.166 2,953.426
16. Maharashtra 1,709.424 1,034.880  1,765.055 4,509.359  1,600.574953.669  1,021.774 3,576.017
17.  Manipur 43.008 26.724 47414 117.146 48.228 28.787 45.089  122.104
18. Meghalaya 47.376 29.484 70.416 147.276 46.972 29.263 69.080  145.315
19.  Mizoram 17.640 10.920 54.348 82.908 16.140  9.620 49.915 75.675
20. Nagaland 32.112 19.968 77.466 129.546 34.807 22.638 77087 134532
21. Odisha 1,165.572 531.120 419.160 2,115852 1,166.100 536.384 378.217 2,080.701
22.  Punjab 121.176 75360 1,017.384 1,213.920 112.253 50.170 825.103 987.526
23. Rajasthan 629.532 391.488 924444 1,945.464 627.407 384.712 907.216 1,919.335
24.  Sikkm 11.304 6.936 25.980 44.220 11.301 7.000 25.905 44.206

[VHEVS VACYY] 0] siamsuy USRI 88
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25.  Tamil Nadu 1,259.232 783.144  1,725.456 3,767.832 1,214.759 781.254 1,955.099 3,951.112 =
26.  Tripura 76.380 47520 178.104 302.004 73.998 48.243 156.935 279.176 g
27.  Uttar Pradesh 2,765.700 1,719.480 2,554.714 7,039.894  2,633.109 1,664.269 2,157.635 6,45%.013
28.  Uttarakhand 145.656 63.516 226.830 436.002 147.666 62.885 197.921 408.472 g*
29. West Bengal 1,553.580 621.684 1,141.280 3,316.544  1,469.782 509.152 1,166.359 3,145.293
30. Andman and Nicobar Islands 5.115 1.800 25.044 31.959 3.012 1.352 14.125 18.489
31. Chandigarh 3.572 0.624 21.600 25.796 3.445 0.194 21.637 25.276 -
32. Dadra and Nagar Haveli 4524 2.196 2.160 8.880 1.508 0.732 0.733 2.9é
33.  Daman and Diu 1.044 0.636 2.640 4.320 0.489 0.268 0.589 1.3%
34. Lakshadweep 0.756 0.498 3.360 4614 0.756 0.504 2447 3.70?2
35.  Puducherry 21.564 13.548 18.600 53.712 16.893 8.943 6.481 32.317
TotaL 17,413.031 10,195.578 19,994.088  47,602.697 16,545.481794.358 16,062.903 42,402.685

68 suonsand pateisun



Statement-11
Allocation and off take of food grains under TPDS for the year 2210-1

(in thousand tons)

0] SIamsuy usiimnA 06

SI.No. States/UB 2010-11
Allotment Offtake
BPL AAY APL Total BPL AAY APL Total

1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 1,052.088 654.288 1,970.104 3,676.480 1,047.270 651972 1,733.895 3,433.137 g
<

2. Arunachal Pradesh 25524 15.972 60.060 101.556 22.021 13.258 49,744 85.023(:‘;
>

3. Assam 475.224 295.692 902.210 1,673.126 467.054 292.276 832.311 1,591.641 %
2

4, Bihar 1,691.908 1,047.884 803400 3,543.192 1578.663 990.201 400.290 2,969.154

5. Chhattisgarh 485.688 301.944 380.400 1,168.032 488.845 290.276 355.986 1,135.107

6. Delhi 108.96 63.084 423.954 595.734 102.830 47.692 456.781 607.303 ~
>

7. Goa 5.460 6.108 57.183 68.751 5.766 6.007 42.031 53.804 %
@

8. Gujarat 550.368 340.080 995.550 1,885.998 566.836 329.707 636.337 1532880 <
QO

9. Haryana 208.572 122.820 353.850 685.242 208.278 119.619 285.200 613.@
g.
>
7))

~



10.
11
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.

25,

Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

Punjab

Rajasthan

Sikkim

Tami Nadu

133.140
201.696
619.965
810.384
402.348
1,068.216
1,709.424
43.008
47.376
17.640
32112
1,165.572
121.176
629.532
11.304

1,259.232

82.740

107.388
385.527
503.892
250.260

664.260

1,034.880

26.724
29.484
10.920
19.968
531.120
75.360
391.488
6.936

783.144

293.108

448.020

313.920

946.200

747.038

877978

1,746.108

72112
106.068
41.580
74.796
525.096
589.812
1,016.108
26.010

1,680.456

508.988
757.104
1,319.412
2,260.476
1,399.646

2,610.454

4,490.412

141.844
182.928
70.140
126.876
2,221.788
786.348
2,037.128
44.250

3,722.832

119.519 82.488
199.466 106.211
568.567 361.799
820.164 455472
410.892 256.364
1,321.076  593.133
1,657.242 943.946
25.881 17.699
45.893 29.024
16.439 9.938
34.868 20.826
1,118.944  520.996
114.963 51.853
635.059 384.787
10.490 6.451
1,253.445 775.561

284.455 486.462
443.438 749.
102.381 1,032.747
856.404 2,132,040
705901 1373.157
793.651 2,707.860
1,085.981 3,687.169
27.629 71.209
81.688  156.605
38.125 64.502
82432  138.126
412.149 2,052.089
513.891 680.707
917.997 1,937.843
26.059 43.000
1,669.120 3,698.126

0] SJSMSUE Usnimn
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1 2 3 4 5 6 7 8 9 10 s
26.  Tripura 76.380 47.520 178.722 302.622 72.264 45,016 131.740 249.020 g
27.  Uttar Pradesh 2,765.700 1,719480  2,463.768 6,948.948 2,816.831  1,679.267 2,059.855 6,55529
28.  Uttarakhand 140.100 69.072 264.950 474122 153.828 67.535 234.475 455.838 §
29. West Bengal 1,553.580 621.684 1,426.600 3,601.864 1535429 491.693 1298496  3325.618
30. Andman and Nicobar Islands 5.340 1.800 26.880 34.020 3.173 0.907 13.841 17.921 =
31. Chandigarh 3.756 0.624 27.000 31.380 3517 0.140 22.318 25975 g
32. Dadra and Nagar Haveli 5.028 2.196 2.700 9.924 1.459 0.373 0.625 2.45@
33.  Daman and Diu 1.044 0.636 3.300 4.980 0.370 0.143 0.649 1.1652?.
34. Lakshadweep 0.756 0.504 3.360 4.620 0.986 0.504 4.895 6.385
35.  Puducherry 21.564 13.548 21.000 56.112 20480 12385 15570 48.435
TotaL 17,448.901 10,229.027 19,869.401  47,547.329 17,448.8(8655.519 16,616.340 43,720.667

suonsand paieisun



Allocation and off take of food grains under TPDS for the yeaf-A21

Satement-111

(in thousand tons)

0] SIBMSUY USNINA

Sl.No. States/UB 2011-12
Allotment Offtake

BPL AAY APL* Total BPL AAY APL Total
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 1,052.088 654.288 2,031.876 3738252 1011733 632317 1421424 32065474 'S
2. Arunachal Pradesh 25524 15.972 60.060 101.556 22214 13.687 47.688 83.589:(2>
3. Assam 475.224 295.692 1,035.840 1,806.756 471582 293.832 897.337 1,662.751 g
4. Bihar 1,689.372 1,050.420 910520  3,650.312 1,474.024  950.358 332968 2,757350 ‘E
5. Chhattisgarh 485.688 301.944 431120 1,218752  482.916 291.602 310.676 1,085.194 -
6. Delhi 108.696 63.084 426.078 597.858 103.716 40.467 401.112 545.295 g
7. Goa 5.532 6.108 48.676 60.316 5.363 6.160 48.898 60.421 §
8. Gujarat 550.368 340.080 1,128.290 2,018.738  502.909 329.426 410.464 1,242.799 fcs
9. Haryana 208.572 122.820 401.030 732.422 223.970 116.173 246.288 586.%1
10. Himachal Pradesh 133.140 82.740 303.266 519.146 129.944  81.365 301.354 512.663 ;




[(e]
1 2 3 4 5 6 7 8 9 10 "
£
11. Jammu and Kashmir 201.696 107.388 447.720 756.804 203.517 107.652 432.316 743.@5
12. Jharkhand 619.968 385.524 333.540 1,339.032 591.889 376.440 53.709 1,022.038 g
13. Karnataka 816.903 497.373 1,072.370 2386.646 787.186 490.513 956.913 2,234.612 §
14. Kerala 402.348 250.260 779.066 1,431.674 402.063 249.383 777361 1,428.807 )
15. Madhya Pradesh 1,068.216 664.260 948.260 2,680.736 1,389.281 642.184 621.952 2,653.417
16. Maharashtra 1,709.424 1,034.880 1,902.810 4,647.114 1,608.596 913.181 1,017.468 3,539.245 'J_J;'
17. Manipur 43.008 26.724 90.714 160.446 54.368 33.606 56.910 144.884 ;
18. Meghalaya 47.376 29.484 104.836 181.696 47.092 29.673 105.925 182.690 (c:%
19. Mizoram 17.640 10.920 41.580 70.140 16.590 10.121 39.522 66.2%
20. Nagaland 32.112 19.968 74.796 126.876 34517 21.722 83.355 140.094
21. Odisha 1,165.572 531.120 422,216 2,118.908 1,155.167 521.182 381.656 2,058.005
22.  Punjab 121.176 75.360 617.564 814.100 115.518 54871 515.966 686.355 %
23. Rajasthan 629.532 391.488 1,094.120 2,115.140 620.447 387.224 11071.022 2,078.693 %
24. Sikkim 11.304 6.936 26.030 44,270 12.166 7.252 25.518 44,936 5
25. Tamil Nadu 1,259.232 783.144 1,680.456 3,722.832 1,247.254 770.227 1,683.153 3,700.634 %_
>
7))



26.  Tripura 76.380 47.520 184.134 308.034 77571 47.465 150.345 275.381 %
27.  Uttar Pradesh 2,765.700 1,719480  2,629.410 7,114590 2,924.158  1,711.989 2,009.186 6,64%
28.  Uttarakhand 128.988 80.184 292.530 501.702 125.013 76.354 255.509 456.876 %
29.  West Bengal 1,553.580 621.684 1,588.490 3,763.754  1,428.508 484.786 1367911  3,281.205 g*
30. Andman and Nicobar Islands 5.340 1.800 26.880 34.020 3.928 0.909 11.189 16.026
31. Chandigarh 3.756 0.624 30.600 34.980 3.492 0.125 30.599 34.216
32. Dadra and Nagar Haveli 5.028 2.196 3.060 10.284 5.125 2459 2.663 10.247 -
33.  Daman and Diu 1.044 0.636 3.750 5.430 1.748 0571 2.350 4.66§
34. Lakshadweep 0.756 0.504 3.360 4.620 0.756 0.504 2.793 4.05§
35.  Puducherry 21.564 13.548 23.800 58.912 18.716 12.759 16.341 47.856
TotaL 17,441.847 10,236.153 21,198.848  48,876.848 17,303.03(708.539 16,090.341  43,101.917

* Allocation for APL category includes the additional allocaiton of 50.00 lakhs made on 306.201

G6 suonsand pateisun
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Statement-IV

Statement showing allocation and offtake of foodgrains of special adhoc additional allocations made
during 2009-10, 201041 and 201-12 under TPDS

(in thousand tons)

0] SIaMSUY UsiimA 96

2009-10 2010-11 2011-12
Sl.No. States/UB Date of allocation Allocation for APL allocation made BPL allocation BPL allocation BPL/AAY
January 2010 @ MSP AAY/BPL/APL on 6.1.2011 @ made on 7.9.2010 made on allocation made
based/derived priced9.5.2010 @Rs8.45/kg. Rs.8.45/kg. and 6.1.2011 @ 16.5.2011 @ BPL to poorest T
and 11.85/kg. and 11.45/kg.* BPL issue prices* issue prices* districts @ é
>
Allocation Offtake Allocation Offtake Allocation Offtake Allocation Offtake Allocation Offtake Allocation Offtake (;Q
w
1 2 3 4 5 6 7 8 9 10 11 12 13 14 %
1. Andhra Pradesh 316.420 125.563 268.957 3.706 255.220 12.532 511.570 510.338 311.570 297.194 116.797 O
2. Arunachal Pradesh 4.840 0 4.114 2.190 3.104 2.404 12.592 7.180 7.592 6.009 0.737 0
C
3. Assam 89.860 23.236 196.381 82.018 282.673 111.622 290.794 171.481 220.794 199.42915.34 0 g
4. Bihar 237.580 0 201.943 24960 116.258 20.751 500.214 325.482 600.214 472.392 596.511 140.9308
i)
5. Chhattisgarh 88.220 50.367 149.974 41.787 205.047 143.700 143.784 194.411 143.784 143.434 131.952 113.4%

]

Suol



10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Delhi
Goa
Gujarat

Haryana

55.640

6.400

175.140

62.960

Himachal Pradesh 25.140

Jammu and Kashmir36.040

Jharkhand
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram

Nagaland

87.120

188.740

122.200

194.060

354.540

8.140

8.980

3.340

6.040

21.798

9.025

15.418

6.043

32.258

73.685

8.242

6.467

2.335

3.340

1.816

47.294 22.640 51.509
5.440 0.002 5.904
148.469 16.141 144.063
53.516 16.280 51.205
21.369 21.084 16.128
30.634 30.983 63.139
74.052 8.363 42.587
160.429 51.525 136.922
153.470 116.062 179.493
164.951 13.322 121.077
301.359 40.694 242.956
6.919 0 5.231
7.633 7.443 5.773
5.678 2.781 18.149
10.268 2.941 13.464

0 31.364 23.369 31.364 29.976 0 0

3.007 3.680 3.374 3.680 3.68 0 0

14.590 162.572 132.874 162.572 161.91451.502 30.067

0] SIaMSUY USNIN

36.406 60.504 22.076 60.504 39.688739 2.190
14.620 39.416 29.491 39.416 27.489 11.537 10.092
51.333 56.440 56.970 56.440 52.369 11.8%75

0.764 183.584 126.175 183.584 86.158 132.229 46.287
12.552 239.946 233.571 239.946 239.98931.395 13.055
127.906

125.653 125.553 119.168 118.9%.068 1.792

11.933 516.324 6.668 316.324 270.063 278.044 113.963

27.145 501.060 286.014 501.060 294.409105.12 4.515
6.070 17.730 16.921 12.730 1.273 1.215 0.300

5517 19.034 11.200 14.033 13.419 1.719 0
17.599 10.214 11.436 10.214 8542 0.159 0.080
9.354 145.10 15.132 19.510 19.615 0.315 0.315

[etoZz AVIN TZ]
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
21. Odisha 135.820 5.693 115.447 0.135 75.19  12.006 252.906 190.414 252.906 150.456 143.933.044
22. Punjab 79 .520 0 67.592 59.295 276.145 70.905 35.88 28.664 3588 34.235 1.839 1.839
23. Rajasthan 177.340 46.641 301.478 191.769 239.700 186.653 236.420 221.277 186.420 179.72054 69.449
24. Sikkim 2.100 0.938 2.285 1.277 1.646 0.841 4.498 4.4990.778 6.286 0.264 0.169
25. Tamil Nadu 277.640 258.361 235.994  129.465 195.767 34.731 372.918 353.252 372.918 378.43 40.948 39.176
26. Tripura 14.440 0 12.274 0 9.269 0 22.622 22.623 22.622 22.093 2.734 0.327
27. Uttar Pradesh 522.830 0 444406 114.226 335.641 4.160 818.80 508.498 818.80 629.003 316.724 14.295
28. Uttarakhand 24.380 0 20.723 4.034 165.65 93.453  38.188 15.300 38.188 31.6562.602 1.934
29. West Bengal 290.460 228.988  246.491 223.416 202.22 143.610 397.152 291.327 397.152 325.987 259.322.622
30. Andman and 1.620 0 1.377 0 1.150 0 2.146  0.455 2.146 1.820 0 0
Nicobar Islands
31. Chandigarh 4.060 0 3.451 0 3.907 3.116 1.764  0.555 1.764 1.635 0 0

0] SIaMSuy UsinimA 86
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32.

33.

34.

35.

Dadra and Nagar

Haveli

Daman and Diu

Lakshadweep

Puducherry

0.720

0.510

0.220

4.480

0.720

0.300

0.220

0.406

0.612

0.187

3.808

0

0

0

0.309

0.391

0.478

0.174

3.039

0.391

0

0.724

4.228

1.382

0.268

0.230

6.442

0.692

0.112

0

1.567

1.382

0.268

0.230

6.442

0.017

0.032

0.230

8.492

0

0

0

0

GRrAND TOTAL

3607.540 921.860 3066.410# 1229.248 2500.000# 1185.023 5000.004# 3948.989 5000.004#4268.724 2369.241 639.510

* Position as on 31.3.2012 compiled as on 10.4.2012 by S&tirce: Control Room, FCI Hars.

@ Poorest District Gfake is upto March, 2012 as against the allocation for the whole year

# The total in certain cases may not add upto the GTatal shown of allocation made tdafes due to reallocation made from the unlifted savings wit

the overall allocations.
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100 Written Answers to

[RAJYA SABHA]

Statement-V

Unstarred Questions

A. Procurement of rice during last three year marketing season (Oct.-Sept.)

(in ‘000 tons)

SLNo. States/UT 2008-09 2009-10 #2010-11
1 Andhra Padesh 9058 7555 9609
2. Assam 3 8 16
3. Bihar 1083 890 883
4, Chandigarh 10 14 10
5. Chhattisgarh 2848 3357 3746
6. Rajasthan 1
7. Haryana 1425 1819 1687
8. Himachal Pradesh 1
9. Jammu and Kashmir 7 1
10. Jharkhand 143 23 Neg
11 Karnataka 107 86 180
12. Kerala 237 261 263
13. Madhya Pradesh 247 255 516
14. Maharashtra 261 229 308
15. Odisha 2801 2497 2465
16. Puducherry 8 8 40
17. Punjab 8554 9275 8634
18. Tamil Nadu 1201 1241 1543
19. Uttar Pradesh 4007 2901 2554
20. Uttrakhand 349 375 422
21 West Bengal 1744 1240 1310
TotaL 34104 32034 34198

(Neg.-Below 500Tons) (Position as On 9.2.2012) (#Positias On 1.2.2012)



Written Answers to [21 MAY 2012] Unstarred Questions 101
B. Procurement of wheat during last three years marketing season (April-March)

(in ‘000 tons)

SINo. State/U.T 2009-10 2010-11 2011-12*
1 Bihar 497 183 557
2. Chandigarh 12 9 7
3. Chhattisgarh 0 0
4, Delhi 0 10 8
5. Gujarat 75 1 105
6. Haryana 6924 6347 6928
7. Himachal Pradesh 1 Neg 1
8. Jammu and Kashmir 1 0
9. Jharkhand Neg Neg
10. Madhya Pradesh 1968 3539 4965
11. Maharashtra 0 0
12. Punjab 10725 10209 10958
13. Rajasthan 1152 476 1303
14. Uttar Pradesh 3882 1645 3461
15. Uttarakhand 145 86 42
16. West Bengal 9

ToTtaL 25382 22514 28335

* Position as on 14/05/12 (Position as on 12.12.2011)
Foodgrains in old storage

1t4840. SHRITHAAWAR CHAND GEHLOT: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@) the details of loss of foodgrains incurred by various States during the
last three years, due to the lack of storage facilities, State-wise and year-wise;

t Original notice of the question was received in Hindi



102 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) the detds of the stock of foodgrains in the old storages as on date,
State-wise; and

(c) the steps taken by Government for the protection and safe keeping of
the stored foodgrains?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) and (b)There has
been no significant loss of foodgrains in Food Corporation of India (FCI) godowns
because of the lack of storage facilities. Howegeme damage to foodgrains during
storage may occur due to various reasons such as storage pest attack, leakages in
godowns, procurement of poor quality stocks, spillage during movement and
handling of stocks, exposure to rains in case of unscientific storage because of lack
of storage space, floods, negligence on the part of concerned persons in taking
precautionary measures etc. The damage of foodgrains in FCI has shown a
decreasing trend as evident from the fact that a quantity of 6702 tons, 6346 tons and
3338 tons of foodgrains got damaged/ became non-issuable in FCI during 2009-10,
2010-1 and 201-12 respectively

Details of region-wise stocks of foodgrains accrued as damaged/ non-issuable
in FCI during last three years is given in Statem&aepelow)

The godowns for storage of foodgrains (constructed or hired) are made on
scientific lines. The godowns which become old or non-storage worthy are
renovated. Details of State-wise storage capacity and stock held with FCI as on
31.3.2012 is afnnexure BeeAppendix 225Annexure No. 37].

() Government is taking all precautionary measures for safe and scientific
storage of foodgrains to avoid rotting of foodgrains. State Governments and Food
Corporation of India have been instructed from time to time to take required
measures for proper and safe storage of foodgrains in covered godowns and in CAP
storage. Recently instructions to ataf® Governments/WTand FCI, for steps to be
taken for proper preservation and safe storage of central pool stocks of foodgrains
have been reiterated on 19.12.2011 and 11.1.2012. These measures include
continuous monitoring of quality of foodgrains during procurement, storage and
distribution, to follow code of practices for safe storage in covered and CAP
storage, to take all precautionary measures like prophylactic and curative treatment
for insect pest control, regular periodic inspection of stocks to assess the quality
etc.



Written Answers to [21 MAY 2012] Unstarred Questions 103
Satement-|
Region-wise stock accrued as damaged/non-issuable with FCI
for the last three years

Figures inTons

Sl.No. Region 2009-10 2010-11 2011-12
1 Bihar 726 200 0
2. Jharkhand 17 39 29
3. Odisha 0 18 36
4, West Bengal 1357 922 477
5. Assam 38 49 442
6. North East Frontier (NEF) 77 175 0
7. Nagaland and Manipur 0 1 0
8. Delhi 5 1 109
9. Haryana 0 53 0
10.  Himachal Pradesh 0 0 0
11.  Jammu and Kashmir 11 0 0
12.  Punjab 2273 182 37
13. Rajasthan 12 21 30
14.  Uttar Pradesh 14 520 258
15.  Uttarakhand 0 1338 72
16. Andhra Pradesh 0 3 433
17. Kerala 19 9 200
18. Karnataka 70 17 0
19. Tamil Nadu 1 12 29
20. Gujarat 814 2595 226
21.  Maharashtra 245 97 1473
22. Madhya Pradesh 49 2 0
23.  Chhattisgarh 974 2 13.78
TotaL 6702 6346 3338.01
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Release of withheld amount

4841. DR.VIJAY MALLYA: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the Food Corporation of India has withheld 10 per cent of the
amount to be released to the wholesale nominees to the tune of Rs. 127.59 lakhs due
to revision of wholesale, retail and transport charges; and

(b) the reasons for not taking action in this regard, although the matter has
been brought to the notice of Ministrgnd by when the withheld amount would be
released to the concerned parties?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) and (b) Food
Corporation of India (FCI) on 29.08.2011 has released an amount of Rs. 127.59 lakhs,
which was withheld earlieto the $ate Government of Karnataka.

Guidelines for new ration cards

4842. DR.VIJAY MALLYA: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@) the guidelines issued by the Department of Food and Civil Supplies for
Gram Panchayats to be followed during the receiving and uploading of new
applications for issuing of new ration cards in rural areas of Karnataka;

(b) whether Government has instructed the staff of Gram Panchayats to
check/compare the applicants’ lands, properties with their records while deciding
whether one is above poverty line and below poverty line;

() whether Government also intends to get the help of village accountants
(Revenue Department) as he would be having all the records of property of the
applicants; and

(d) the decision of Government on adopting the same procedure in urban
area also?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a)As reported by the
Government of Karnataka, applicants' information such as names of the applicant
family members, house tax numpé&ind of ration card sought and other necessary
particulars, are to be uploaded using the user ID and password given to each of the
5630 panchayats in the State.
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(b) Yes, Sir

() Yes, Sir The services of village accountants are being utilized in
obtaining property details to determine the economic status of applicants.

(d) As further intimated by Government of Karnataka, it is not possible to
adapt the same procedure in urban areas as the number of applicants in urban areas
are huge and the municipalfioés will not be able to handle the numbkgtoreover
the house tax particulars of all rural houses in panchayat areas in the State are
digitized and a central data base “Panchthantra” is set up, but the house tax
particular in urban areas is yet to be digitized. In urban areas, as people have easy
access to internet, they have been requested to submit applications online by
accessing the website of the Department.

Withdrawal of ban on import of sugar

t4843. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of
CONSUMERAFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that Government has completely withdrawn the ban
on export of sugar from the country;

(b) if so, the quantity of sugar exported till date, in 2011-12;

() whether assessment of availability of sugar at the er&pof has been
made before exporting sugar under Open General Licence; and

(d) if so, the stock of sugar iApril?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) There has been no
ban on export of sugatHowever export of sugar was regulated through export
release orders issued by Directorate of Sugacently the Central Governmenide
notification No. S.O. 1059 (E) dated 11.05.2012 has dispensed with the requirement of
export release orders for export of sugar under Open General License (OGL) during
2011-12 sugar season subject to registration of quantity with DGFT as per
Notification No. 117 dated 14.05.2012.

(b) As per Directorate General of Commercial Intelligence and Statistics
(DGCIS), Kolkata, about 13.51 lac tons of sugar has been exported during 2011-12
sugar season (Octobhe&011 to September2012) till March, 2012.

(c) and (d)Yes, Sir The stock of sugar is estimated at about 137 lac tons at
the end ofApril, 2012.

T Original notice of the question was received in Hindi
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Withdrawal of minimum export price of onion

t4844. SHRI RXI SHANKAR PRASAD: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@) whether it is a fact that, in order to promote the export of onion in the
coming summer season, Government has ended the requirement of minimum export
price of onion as a part of its attempt to lifting ban on onion;

(b) if so, whether export of onion would increase due to the above decision
and there would be an adverse effect on availability of onion in the country;

(c) if so, the reaction of Government in this regard; and

(d) whether it is also a fact that demand of onion in the country increases
in summer season?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) The Government
has permitted export of onions without any Minimum Export Price (MEP) with effect
from 8th May 2012 for the period upto 2nd JuB012 through Notification No.16
(RE-2010)/2009-2014 dated 8th M&012.

(b) and (c) The export of onion depends on demand supply situation and
prices prevailing in the international market.

As the production of onion for the current yege. 2011-12 is estimated
higher at 157 lakh MTit seems unlikely that there would be an adversecebn
availability of onion in the countryHowever there is a mechanism that closely
monitors prices of essential commodities including onions.

(d) The demand for onion is reported to be more or less stable throughout
the year

Restructuring of PDS

4845. DR. JANARDHANWAGHMARE:
SHRI N.K. SINGH:
SHRIMATI MOHSINA KIDWAI:

Will the Minister of CONSUMERAFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@ whether the recénreports by mternational agencies including the

t Original notice of the question was received in Hindi
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International Food Policy Research Institute and the Planning Commission report
based on the 66th round survey of the National Sample Survey Organisation have
indicated decline in nutritional intake and prevalence of hyngatnutrition and
starvation in the countrydespite the operation of various nutritional programmes;

(b) if so, the details and the salient features of such reports/survey;
(c) the reaction of Government thereto; and

(d) the steps, including restructuring of Public Distribution System, taken/
proposed to be taken to tackle the menace?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) to (c)The
International Food Policy Research Institute (IFPRI) has brought out a Global
Hunger Index (GHI) Report in October 2011. In this report, Index has been calculated
for 122 countries and India ranks 67 out of 81 countries finally included in the
calculation. The report states that India is among countries having highest
prevalence of underweight in children younger than five. But nothing has been
mentioned specially for India about decline in nutritional intake in the coulttry
also does not give any details regarding lack of availability of food or access to
food to the people in the country

The Government has taken note of the GHI findings. Howetrey GHI
findings do not take into account the most recent increase in the availability and
distribution of food grains to the vulnerable sections of the population at subsidised
prices during the period 2009 and 2011 through the Public Distribution System. The
data on proportion of under-nourished pertains to the years 2005 to 2007. Data on
child under weight is for the years 2004 to 2009. Data on child mortality is for the
year 2009. It is based on three closely inter-related indicators which all reflect the
status of healthcare and that too mainly in the case of children and do not reflect
the hunger or lack of access to food in the societye data is not test checked or
validated by any large scale primary field surveys.

The 66th round survey of National Sample Survey Organisation indicates that
at the all India level,, daily protein intake has fallen from 602g to 55g per person in
the rural sector and from 57.2g to 53.5 g in the urban sector over the period 1993-94
to 2009-10. Howeverfat intake has shown a rising trend in the same pefibthe
all India level, the rise has been from 31.4g to 38.3g in rural sector while in the urban
sector it has increased from 42g to 47.9g. Other findings of the survey include,
decline in share of cereal intake in total calorie intake since 1993-94 by nearly 7



108 Written Answers to [RAJYA SABHA] Unstarred Questions

percentage points ithe rural setor and about 3.5 percentage points in the urban.
The share of oils and fats has risen by 3 percentage points in both the sectors. The
share of milk and milk products has grown by about 1.4 percentage points in the
urban sector and 0.6 percentage points in the rural.

(d) The Government has been taking several measures to strengthen the
nutritional levels of the most vulnerable sections of the population, particularly
pregnant and lactating mothers and children upto the age of six years through the
Supplementary Nutrition Programme under ICDS, children in the primary and upper
primary levels through the Mid Day Meal scheme, nutritional empowerment
programme of girl children in the age group of 11-18 years through the Rajiv Gandhi
Scheme for Empowerment @&fdolescent Girls (Sabla). Under Matritva Sahyog
Yojana (IGMSY), introduced in 201Qt1on trial basis in 52 districts from alte®es/

UTs, cash incentives are provided to pregnant and lactating mothers for improving
their health and nutritional status. Und&nnapurna scheme implemented by the
Ministry of Rural Development, indigent senior citizens are provided 10kg. of food
grains per month, free of cost. Under the Emergency Feeding Programme (EFP)
which is a food-based intervention implemented in the KBK districts of Odisha,
targeted at old, infirm and destitute persons belonging to BPL households to
provide them food securitycooked food is provided to EHBeneficiaries by the
State GovernmentThe allocation of food grains under thEargeted Public
Distribution System (TPDS) to the Below Poverty Line (BPL) families have also been
increased througladhoc additional allocations during the last two years.

The National Nutrition Policy 1993 and the National PlanAation on
Nutrition 1995 advocates a comprehensive ingectoral strategywhich directly or
indirectly affect dietary intake and nutritional status of the population, for combating
the multifaceted problem of under nutrition and improving nutritional status for all
sections of the societyThe Government has been taking several measures to
streamline the Public Distribution Systeifhese include the 9 Poirtction Plan,
action against possession of bogus ration cards, increased transparency in the
functioning of TPDS, use of ICT tools such as computerization of TPDS operations,
etc.

Allocation of foodgrains to Assam

4846. SHRIMAT NAZNIN FARUQUE: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that about 300 hectares of crop land has been
inundated and standing crops were damaged during the last yAasam;
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(b) whether any requests for enhanced allocation of foodgrains to meet the
shortage caused by drought has been made by the State Government; and

() whether any steps have been taken or are being taken to ensure
adequate food supplies to all areas in the State?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) No such report has
been received.

(b) and (c) During last year (20412) request was received froAssam
Government for allocation of 20,000 tons of rice for flood relief as well as to meet
additional foodgrain requirements of the State. Considering these requests of the
State Government and availability of stocks in the Central Pool, Government has
made following additional allocations of foodgrainsAssam during 201-12:

() Additional allocation of 2.21 lakh tons of rice and wheat made on
16.5.2011 and 18.1.2012 at BPL issue prices for distribution to BPL
families.

(i) Additional allocation of 1.50 lakh tons of rice made on 20.6.2011 and
8.8.2011 at BPL issue price for distribution to BPL families.

(iiy Additional allocation of 2.25 lakh tons of rice and wheat made on
20.6.2011 and 9.12.2011 at special rate of Rs. 8.45 per kg for wheat and
Rs. 1..85 per kg for rice foAPL families.

(iv) 15,340 tons of rice on 10.10.2011 at BPL issue price for distribution to
additional BPL families in 5 poorest and backward districts in the State.

Thus, Government has made substantial additional allocation of food grains
to Assam to meet their requirements.

Consumer Courts

t4847. SHRITHAAWAR CHAND GEHLOT: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ the number of consumer courts in the counState-wise;
(b) the number of cases filed in those courts, State-wise; and

(¢) the details of Governmest’action plan formulated for the protection of
consumers?

T Original notice of the question was received in Hindi
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THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) The Sate-wise
details of number of Consumer Fora in the country are given in Statem®8ael (
below).

(b) As per information received from National Consumer Disputes Redressal
Commission (NCDRC), the State-wise details of number of cases filed since inception
in Consumer Fora are given in StatementSédbelow).

(c) Following activities are undertaken by the Department of Consumer
Affairs for the protection of consumers:

() Three-tier quasi-judicial consumer dispute redressal machinery at
national, State and district levels have been set up under Consumer
Protection Act, 1986. As on date, 631 District Fora, 35ta®e
Commissions and the National Commission have been established in the
country to redress consumer grievances.

(2) Financial assistance is provided by the Central Government to the
States/UB for strengthening of infrastructure of Consumer Fora under
various Plan schemes.

(3) The Computerization and Computer Networking of all the Consumer Fora
across the country has been implemented through NIC under the
‘CONFONET’ scheme.

(4) The Consumer Protection (Amendment) Bill, 2011 has been introduced in
the Lok Sabha on 16.12.2011, with provisions made for empowering the
Consumer Fora for faster decision on disposal of cases, simplifying
selection procedure to avoid any delay in selection of Members/
President, online filing of applications and strengthening of penalty
provisions, etc.

(5) National Consumer Helpline and State Consumer Helplines have been
set up to provide guidance to consumers.

(6) A massive awareness campaign has been launched under banner of
‘Jago Grahak Jago’ to educate the consumers about their rights. NGOs/
VCOs are also assisted financially to spread consumer awareness.
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Satement-|
Information regarding No. of State Commissions and District Fora

(As on 10.05.2012)

SI.No. States No. of State No. of As on
Commissions District Fora

1 2 3 4 5

1.  Andhra Pradesh 1 29 31.12.2011
2. Andaman and Nicobar Islands 1 1 31.03.2006
3. Arunachal Pradesh 1 16 31.03.2012
4. Assam 1 27 31.12.2011
5. Bihar 1 33 31.03.2011
6. Chandigarh 1 2 31.12.2011
7. Chattisgarh 1 18 31.03.2012
8. Daman and Diu 1 2 31.03.2011
9. Dadra and Nagar Haveli 1 1 31.03.2011
10. Delhi 1 10 31.01.2012
11. Goa 1 2 31.03.2012
12. Gujarat 1 30 31.03.2012
13. Haryana 1 21 31.03.2012
14. Himachal Pradesh 1 12 31.03.2012
15.  Jammu and Kashmir 1 2 31.03.2009
16. Jharkhand 1 2 30.09.2011
17. Karnataka 1 30 31.03.2012
18. Kerala 1 14 31.12.2010
19. Lakshadweep 1 1 31.12.2011

20. Madhya Pradesh 1 48 31.12.2011
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1 2 3 4 5

21. Mabharashtra 1 40 30.06.2011
22. Manipur 1 9 31.12.2008
23. Meghalaya 1 7 30.11.2011
24.  Mizoram 1 8 31.12.2010
25. Nagaland 1 8 31.12.2008
26. Odisha 1 3 31.12.2011
27. Puducherry 1 1 30.09.2011
28. Punjab 1 20 31.12.2011
29. Rajasthan 1 4 31.12.2011
30. Sikkim 1 4 31.12.2011
31. Tamil Nadu 1 30 31.03.2012
32. Tripura 1 4 31.03.2012
33. Uttar Pradesh 1 I6) 31.12.2011
34. Uttaranchal 1 13 31.03.2012
35.  West Bengal 1 21 31.12.2011

TotaL: 35 631
Satement-I1

A. Cases filed in the State Commission and District Fora

(As on 10.05.2012)

SILNo. Name of State Cases filed since inception As On

1 Andhra Pradesh 27805 31.03.2012
2. Andaman and Nicobar Islands 42 31.01.2008
3. Arunachal Pradesh 60 31.03.2012
4. Assam 2474 29.02.2012
5. Bihar 14386 31.05.2011
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SI.LNo. Name of State Cases filed since inception As On

6. Chandigrh 11771 31.03.2012
7. Chattisgarh 7800 31.03.2012
8. Daman and Diu and DNH 25 31.03.2011
9. Delhi 33161 31.03.2012
10. Goa 2246 31.03.2012
11. Gujarat 38455 31.03.2012
12. Haryana 41691 31.03.2012
13. Himachal Pradesh 7537 31.03.2012
14. Jammu and Kashmir 6396 31.03.2012
15. Jharkhand 4918 31.12.2011
16. Karnataka 42539 31.03.2012
17. Kerala 24688 31.03.2012
18. Lakshadweep 17 29.02.2012
19. Madhya Pradesh 39603 29.02.2012
20. Maharashtra 54170 30.06.2011
21. Manipur 139 30.09.2008
22. Meghalaya 253 31.03.2011
23. Mizoram 183 30.04.2011
24. Nagaland A 31.12.2006
25. Odisha 20996 29.02.2012
26. Puducherry 925 29.02.2012
27. Punjab 28053 29.02.2012
28. Rajasthan 49007 29.02.2012
29. Sikkim 40 31.12.2011
30. Tamil Nadu 23599 31.03.2012




114 Written Answers to

[RAJYA SABHA]

Unstarred Questions

SI.LNo. Name of State Cases filed since inception As On

31 Tripura 1367 31.03.2012
32. Uttar Pradesh 63945 29.02.2012
33. Uttarakhand 4473 31.03.2012
34. West Bengal 15474 31.12.2011

TotaL: 568332
B. Satement of Cases filed District Fora
(As on 10.05.2012)

SI.No. Name of State Cases filed since inception As on
1 Andhra Pradesh 189315 31.03.2012
2, Andman and Nicobar Islands 330 31.03.2006
3. Arunachal Pradesh 340 31.03.2012
4, Assam 13704 31.08.2010
5. Bihar 80010 31.05.2011
6. Chandigarh 45104 31.03.2012
7. Chattisgarh 35290 31.03.2012
8. Daman and Diu and DNH 162 31.03.2011
9. Delhi 239215 30.09.2011
10. Goa 6229 31.03.2012
11 Gujarat 166733 31.03.2012
12. Haryana 213100 29.02.2012
13. Himachal Pradesh 55309 31.03.2012
14. Jammu and Kashmir 20792 31.12.2007
15. Jharkhand 32572 31.12.2011
16. Karnataka 148933 31.03.2012
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SI.No. Name of State Cases filed since inception As on
17. Kerala 176092 31.03.2012
18. Lakshadweep 72 31.01.2012
19. Madhya Pradesh 174810 29.02.2012
20. Maharashtra 245230 30.06.2011
21. Manipur 1037 30.09.2008
22. Meghalaya 768 31.03.2011
23. Mizoram 3466 31.12.2010
24, Nagaland 246 30.6.2006
25. Odisha 89591 29.02.2012
26. Puducherry 2838 29.02.2012
27. Punjab 147838 29.02.2012
28. Rajasthan 271783 29.02.2012
29. Sikkim . 283 31.12.2011
30. Tamil Nadu 100353 31.03.2012
31 Tripura 2645 29.02.2012
32. Uttar Pradesh 547869 29.02.2012
33. Uttarakhand 33827 31.03.2012
34. West Bengal 81723 31.12.2011
TotaL: 3127609

Emergency neasures for storing foodgrains

4848. DR. BHALCHANDRAMUNGEKAR: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@) what emergency measures Government is thinking to adopt for storing
foodgrains during the agricultural year 2012-13, in view of inadequate storage
facilities;
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(b) the wastage of foodgrains mainly rice and wheat during 2009-10, 2010-11
and 2011-12; and

(c) the justification for this wastage when nearly one-third people in the
country are below poverty line?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) The total storage
capacity available with FCI andteBe Agencies for storage of Central Podb&k is
627.36 lakh MT Sate-wise details are given irtafement $eebelow).

As on 31.03.2012, a storage capacity of 336.04 lakh MT (owned/hired/
covered/Cover and Plinth) is available with FCI for storage of foodgrains. The
statement showing state-wise storage capacity available with FCI is placed at
Annexure. [Referred to thénnexure No. 37 Appended to theAnswer to USQ
No. 4840 (Para (a) and (b)].

The procurement in the Rabi Marketing Season (RMS) 2012-13 was estimated
to be 318 lakh tonnes. The procurement in the Kharif Marketing Season (KMS)
2011-12 was estimated to be 353.15 lakh tonne.

However addressing concerns of a bumper crop, thus higher procurement
and requirement of additional storage space for it, GMs (Region) of FCI have been
directed to plan for additional storage jointly with the State Government officials and
draw the list of locations including private storage spaces and abandoned storage
spaces of cooperative sugar mills etc. alongwith their capacities and conditions in
advance.

To meet any increased storage requirements, Executive Directors (Zones) and
General Managers (Regions) of FCI have already been vested with full powers for
hiring of godowns for short term usage to store the procured foodgrains as per their
requirement if the capacity available with FCI is not sufficient to store the
foodgrains.

As a long term measure to increase the covered storage caphety
Government formulated a Scheme for construction of storage godowns through
private entrepreneurs, CentraVarehousing Corporation (CWC) andtage
Warehousing Corporations (SWC#ssessment of additional storage needs under
the scheme is based on the overall procurement/consumption and the storage space
already available. Under the scheme, a capacity of 151.96 lakh tonnes is to be
created in 19 states through private entrepreneurs and Central and State
Warehousing Corporations, Out of this, for a capacity of about 107 lakh tonne
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tenders have been finalised on the Private Investors including the capacities being
constructed by CWC/SWCs on their own lands.

The Government has also approved creation of a capacity of 20 lakh tonnes
in silos within the overall storage requirements of FCI under the Public Private
Partnership (PPP) mode. Besides involving private entrepreneurs, this Department
has also finalised a Plan scheme for creation of total additional storage capacity of
5.40 lakh tonne in the North East through FCI.

(b) The following table indicates percentage of accrual of Non-issuable/
damaged foodgraingis-a-visoff take from FCI stocks for years 2009-10, 2010-11 and
2011-12 current year (upto 1.04.2012):

2009-10 2010-11 2011-12
(upto 01.04.2012)

Off take of stock from FCI (excluding DCP states (Lakh tonne)

Wheat 172.99 209.60 219.95
Rice 198.07 22250 253.64
Total 371.06 432.10 47359
Quantity accrued as Non-Issuable 0.07 0.06 0.03

(in Lakh tonne)
Percentage of non-issuable stock

In terms of quantity 0.02 0.014 0.006

() The accrual of non-issuable/damaged stocks was 0.006 % of the total
off take from FCI during 2011-12. This small percentage of the stocks get
damaged/non-issuable due to floods, rain, pests and other natural calamities.
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Statement
Storage capacity for central pool stocks as3in03.2012

(figures in lakh MB)

States Total storage capacity with FCI Total storage  Grand
(owned/hired) capacity with State Total
Agencies including
SWCs (excluding
capacities given to
FCI) for storage
of foodgrains*

Covered Cap Total State Agencies
Owned Hired Owned Hired Covered Cap
1 2 3 4 5 6 7 8 9
Bihar 366 249 100 0.00 7.15 6.96 0.00 1411
Jharkhand 067 066 005 0.00 138 0.08 0.00 1.46
Odisha 302 294 000 000 5.96 3.64 0.00 9.60
West Bengal 869 202 051 000 1122 3.90 000 1512
Assam 212 072 000 0.00 284 041 0.00 325

Arunachal Pradesh 018 0.04 000 0.00 0.22 0.05 0.00 0.27

Meghalaya 014 012 000 0.00 0.26 0.00 0.00 0.26
Mizoram 025 001 000 0.00 0.26 0.56 0.00 0.82
Tripura 029 019 0.00 0.00 048 0.40 0.00 0.88
Manipur 020 000 000 0.00 0.20 0.20 0.00 0.40
Nagaland 020 013 0.00 0.00 0.33 0.07 0.00 0.40
Delhi 336 000 031 000 3.67 0.00 0.00 3.67
Haryana 768 1593 333 016 27.10 23.03 45.08 95.21

Himachal Pradesh 014 012 0.00 0.00 0.26 0.00 0.00 0.26

Jammu and Kashmirl.03 018 0.10 0.00 131 1.26 0.00 257
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1 2 3 4 5 6 7 8 9
Punjab 2224 5160 731 282 8397 23.88 92.70 200.55
Rajasthan 706 866 185 427 2184 0.00 000 2184

Uttar Pradesh 1495 2718 519 021 4753 411 000 5164
Uttarakhand 066 109 021 005 201 0.91 0.00 292

Andhra Pradesh 1273 3418 262 0.00 4953 1155 000 6108

Kerala 517 000 020 0.00 537 0.00 0.00 537
Karnataka 381 334 136 000 851 217 000 10.68
Tamil Nadu 624 382 067 000 10.73 6.50 000 17.23
Gujarat 500 191 027 0.00 7.18 3.92 0.00 11.10
Maharashtra 1205 816 102 000 2123 18.35 0.00 3958

Madhya Pradesh 337 187 036 0.00 560 31.35 000 36.95

Chhattisgarh 512 477 001 0.00 990 10.24 000 2014

TotAL: 130.03 172132637 751 33604 15354 137.78 627.36

eStorage capacity as on 31.03.2011
Note Source as furnished by Eds (ZonEYI

Production of sugarcane

t4849. SHRI MOTILALVORA: Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) whether Government is aware of the fact that production of sugarcane
has increased this time and if so, the estimates thereof;

(b) whether it is also a fact that sugar mills have not achieved the target of
exporting 10 lakh tonnes of sugao far;

(c) if so, the steps being taken by Government to ensure that sugar mills lift
complete sugarcane stock of farmers for crushing; and

(d) if not, the reasons therefor?

t Original notice of the question was received in Hindi
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THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a)Yes, SirAs per 3rd
advance estimates released by the DepartmeAgo€ulture and Cooperation, the
production of sugarcane is provisionally estimated at about 3511.93 lakh tonnes
during the current sugar season 2011-12, showing an increase of about 88.11 lakh
tonnes over the sugarcane production of last sugar season 2010-11.

(b) During the current sugar season 2011-12, the Central Government has
already allowed 20 lakh tonnes export of sugar in two tranches of 10 lakh tonnes
each under Open General Licence (OGL), out of which, export release orders for
about 19.60 lakh tonnes have been iss@sdper Directorate General of Commercial
Intelligence and Statistics (DGCIS), Kolkata about 13.51 lakh tonnes of sugar has
been exported till March, 2012 during current sugar season. FuttbeGovernment
vide Notification No. S.0.1059(E) dated 11.05.2012 has dispensed with requirement of
export release orders for export of sugar under OGL during 2011-12 sugar season
subject to registration of quantity with DGFT as per Notification No. 117 dated
14.05.2012.

(¢) The Central Government under Sugarcane (Control) Q@86 has
delegated powers tot&e Governments/URAdministrations to regulate distribution
and movement of sugarcane produced by the farma&ss.such, it is the
responsibility of the tate Governments/URdministrations to take all the fefts to
ensure that the sugar mills take entire registered sugarcane of farmers for crushing
without any retention in the field. No information from th&at8s/UB has been
received regarding unlifted sugarcane stock of farmers for crushing.

(d) Does not arise.
Payment of outstanding dues

1t4850. SHRI MOTILALVORA: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that the payment of a big amount is due to the
farmers of Uttar Pradesh for the sugarcane sold to the sugar mills by them;

(b) the action taken against the mill owners, who have not paid for the
sugarcanes purchased from the farmers along with the name of those mill owners;

(c) the outstanding amount of sugarcane farmers due on the sugar mills;
and

T Original notice of the question was received in Hindi
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(d) the number of cases against the guilty sugar mills owners pending
before a court of law?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) Yes, Sir

(b) The sugarcane (control) Ordel966, contains the necessary provisions
for action against defaulting mills and the powers in this regard are delegated and
vested with the State Governments concerned who have the necessary field
formation. As informed by the tate Government, the action taken/contemplated
against the defaulting mills is given in Stateme®g¢dbelow).

(¢) As per information received from the State Government as on 16.05.12
an amount of Rs. 3328 Crores is pending against the sugar mills of Uttar Pradesh for
the sugarcane purchased during sugar season 2011-12 and an amount of Rs 143.48
crores is due against the sugar mills for the sugar seasons 1994-95 to 2010-11.

(d) The details have been provided in the annexure referred to in part (b) of
this answer

Statement

The details of the sugar mills against whom the cane price arrears for the sugar
seasons fromi994-95to0 2011-12are due alongwith action taken/cases against
those sugar mills

SI.No.Name of the Sugar Sugarcane Action taken/present status

sugar mill Season price Due
(Rs. In lakhs)
1 2 3 4 5

1. Anand Nagar 199495 16.22 The case is pending in the Hon’ble High
Court of Allahabad.Action shall be taken
as may be directed by the Hon’ble High
Court.

2. Gauri Bazar 1994-95 136.15 The sugar mill is registered with BIFR.

1995-96 2513 As per the order dated 18.06.03 of the
BIFR, the assets of the sugar mill has
been sold by the nodal agency IFCI,
nominated by the BIFR. Howevew.P.
No. 20805/2011 has been filed in the
Hon'ble High Court ofAllahabad by the
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3.

4,

5.

Padrauna

Kathkuiya

Sardarnagar

199697 129.73
1997-98 1104.06

1996-97 179.62
199798 381.18

1996-97 960.36
199899 266.77
2002-03 637.54

2003-04

66.86

Janta Sugar Mills Majdookssociation in
respect of the, sales proceeds received.
The matter is still pending in the court.

The Sugar mill is under BIFR. The earlier
scheme of the BIFR vide order dated
18.06.03 has been declared as failed due
to the non-payment of the cane price
arrears by the promoter mill M/s. J.S. N.
group. Furtherin pursuance of the order
of the AAIFR, IFCI has been appointed
as operating agency who have published
tender dated 16.06.2010 for sale of the
assets of the mill. Howevemo tender
was received.

The sugar mill is registered with BIFR.
The assets of the sugar mill have been
sold by the nodal agency IFCI,
nominated by the BIFR. Howevew.P.
has been filed in the Hon’ble High Court
of Allahabad by the sugarcane farmers
and the labouAssociation in respect of
the sales proceeds received. The matter
is still pending in the court.

The sugar mill is registered with BIFR
since 26.03.97As per the order dated
05.08.2008, the BIFR directed the sugar
mill to pay the cane price dues in three
equal installments in March, 2009, March,
2010 and March, 21 As no payment
was made by the sugar mill, BIFR
directed the sugar mill on 21.03.201 1 to
pay the cane price within 15 days. On
06.06.201, the Cane CommissionedP
has issued recovery certificate against
the sugar mill. Howeverthe sugar mill




Written Answers to

[21 MAY 2012] Unstarred Questions 123

5

6.

7.

10.

11.

12.

13.

14.

Majhwali

Captaingan;j

Padrauna

Gagalheri

Majhavali

Neoli

Gopi

Kamlapur

Captainganj

2002-03

2002-03
2003-04

2006-07
2007-08

2007-08

2006-07
2007-08

2006-07
2007-08

2006-07
2007-08

2006-07
2007-08

2006-07
2007-08

303.92

742.00
298.00

21.82
33.75

473.96

339.75
26141

188.42
247.79

315.72
246.06

169.58
1144.89

106.46
671.66

has fied W.P. in the Hon’ble High court
against recovery certificate and the same
is still pending.

As per the directions of the Hon'ble
Supreme Court, the records of the sugar
mill and the cane societies are being
reconciled. Furtherthe sugar mill is
registered with BIFR since 2010-11 sugar
season.

The sugar mill is registered with BIFR.
Vide order dated 09.06.201the BIFR
directed the sugar mill to deposit Rs. 5
crores immediately and to pay the
balance amount in next three years.
Against the order of the BIFR to pay the
cane price dues in installments, an appeal
is being filed by the state Government in
the AAIFR.

The private sugar mills of the State have
filed W.P. in the Hon’ble Supreme Court.

The Supreme Courtide order dated

17.01.2012 has directed to pay the cane
price within three months and if not paid

within three months then interest @ 18%
shall be payableAs on 16.05.12,

Rs. 17.07 crores and Rs. 68.44 crores for
the 2006-07 and 2007-08 sugar seasons

respectively is due against the sugar
mills. Action against the sugar mills who

have not followed the orders of the
Supreme Court is under consideration of
the State Government.
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15. Billori 200607 81.13
2007-08 22996
16. Nawabganj 2006-07 11543
2007-08 349.73
17. Malakpur 2007-08 1283.33
18. Belwara 2007-08 294.86
19. Karimganj 2007-08  19.80
20. Mirganj 2007-08 542.70
21. Gadaura 2006-07 44.99
2007-08 616.22
22. Sardarnagar 2006-07 23.72
2007-08 319.70
23. Baitalpur 2007-08 108.41
24. Kamalapur 2008-09 8146 Recovery certificate has been issued
against the sugar mill. Presentlyhe
auction proceedings are pending in the
Debt Recovery Tribunal.
25. Majhawali 2009-10 37.62 Recovery certificate has been issued
against the sugar mill.
26. Gagalheri 2010-11 23386 Recovery certificate has been issued
27. Majhawali 37297 against the sugar mill.
28. Neoli 44.05
29. Gopi 11.8
30. Goghoali 2011-12 993.02 The sugar mills filedV.P. in the Hon'ble

Supreme Court for the payment of the
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1 2 4 5

31. Thana Bhawan 1597.85 cane price of 2QI-12 sugar seasoms

32. Budhana 2109.68 per the Hon’ble Supreme Coust’
33. Kinauni 3255.94 decision dated 20.04.12, sugar mills have
34. Bilai, Bijnor 2583.27 been directed to pay the cane price dues
35. Barkhera 3557.08 of 2011-12 sugar season in three
36. Maksudapur 3049.18 instalments viz. first instalment upto
37. Gola 7254.65 07.05.12, second instalment upto 07.06.12
38. Palia 5204.78 and third instalment upto 07.07.12. Out
39. Khambakhera 4591.63 of the 1st instalment of Rs. 1470.14
40. Kundarkhi 2945.89 crores, the sugar mills have paid
41. ITAIMAIDA 663.62 Rs. 1082.44 Crores and only 387.70 crores
42. Basti 504.85 are pending against the sugar mills. The
43. Waltegan; 40371 2nd and 3rd instalments of Rs. 1470.14
44. Rudhuali 332.04 crores each shall be due on 07.06.12 and
45. Pratap pur 294.63 07.07.12 respectivelyAction against
46. Titawi 5951.42 those sugar mills who have not yet paid
47. Mawana 9479.77 their first instalment is under
48. Nagalamal 4069.19 consideration of the State Government.
49. Deoband 2812.34

50. Khatauli 4404.03

51. Sabitgarh 2629.43

52. Raninagal 1866.85

53. Chandanpur 1839.09

54. Milak Narainpur 1435.6

55. Ramkola-(p) 1875.56




126 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5
56. Malakpur 8803.51
57. Modinagar 71275
58. Simbhaoli 6851.61
59. Brijnathpur 2978.17
60. Chilwaria 5025.9
61. Mansurpur 2086.08
62. Dhampur 3785.25
63. Asmauli 2865.63
64. Rajpura 2792.19
65. Seohara 5981.83
66. Roza 2800.63
67. Aira 6485.43
68. Hargaon 9056.55
69. Hata 1462.29
70. Rupapur 24459
71. Hariyawan 724.84
72. Loni 603.52
73. Azavapur 5965.56
74. Shermau 2694.54
75. Khaikheri 1486.19
76. Barkatpur 4156.22
77. Bundki 3902.61
78. Bahadurpur 3331.78
79. Faridpur 4214.34

80. Nigohi 3685.64
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81. Ramgarh 3146.69
82. Jawaharpur 3621.2
83. Khumbhi, 5053.35
84. Gulariya 3129.59
85. Haidergarh 1145.93
86. Rozagaon 1980.72
87. Mijhora 2316.15
88. Datauli 2942.03
89. Maizapur 1373.86
90. Tulsipur 1914.63
91. Balrampur 4926.04
92. Babhnan 3058.28
93. Khalilabad 635.33
94. Bilari 1901.56
95. Belwara 3471.39
96. Karimganj 6199.26
97. Padrauna 1131.44
98. Gadora 1577.71
99. Saharanpur 486.6
100. Bulandshahr 931.86
101. Bijnor 1232.54
102. Chandpur 1332.61
103. Amroha 727.62
104. Dhanaura 2576.36
105. Todarpur 47854
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1 2 3 4 5
106. Unn 1716.07
107. Shamli 4208.21
108. Tikaula 1060.89
109. Daurala 5340.6
110. Agauta 85.47
111. Agwanpur 777.83
112. Bisauli 4547.16
113. Pilibhit 3822.31
114. Nawabganj 1697.19
115. Mirganj 1942.49
116. Baheri 7321.65
117. Neoli 1016.49
118. Gopi 1738.31
119. Bagholi 378.64
120. Biswan 2516.09
121. Motinagar 2135.75
122. Sardarnagar 481.38
123. Captaingan; 577.04
124. Seorahi 2075.01
125. Sarsawa 1633.03
126. Nanauta 3944.45
127. Morna 2009.22
128. Bagpat 3354.8
129. Ramala 2641.17

130. Annopshahar 2810.4
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1 2 3 4 5
131. Gajraula 2664.47
132. Bilaspur 1345.16
133. Satha 924.19
134. Bisalpur 3271.25
135. Puranpur 1845.83
136. Semikhera 3031.87
137. Badaun 1492.74
138. Tilhar 3007.94
139. Kaimganj 1670.51
140. Belrayan 5815.62
141. Sampurna Nagar 5379.84
142. Mahmudabad 2631.82
143. Nan para 3420.16
144. Sultanpur 1111.89
145. Ghosi 1044.69

Mechanism to manage shortage of sugar

4851. SHRIMA T. RATNA BAI: Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that temporary measures would help alleviate any
unforeseen shortage, considering that sugarcane crushing season almost ends this
June and the actual sugar output for the ongoing 2012-13 season would be known
by then;

(b) if so, the details thereof; and

(¢) the present status thereof for the current year?

THE MINISTER OF SATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) and (b)Adequate
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qguantity of sugar is made available through out the year at reasonable price in the
domestic market through the policy of regulated release mechanism.

(c) During the current sugar season AP (running from 1st Octohe?011
to 30th Septembge012) the production of sugar has touched 251.31 lac tons as on
30th April, 2012 as against the provisionally estimated domestic demand of 220 lac
tonns. The major crushing periode. from November 2011 to April, 2012 of the
current sugar season 2012 is over However some of the sugar mills located in
Karnataka and'amil Nadu will continue crushing operations up to Septen@&t?2.
As such, the final figure of sugar production for the current sugar season 2011-12
will be available after the end of the season.

Reduction in food stocks

4852. SHRIMA'I T. RATNA BAI: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the food stocks with Government will plummet to about 20.7
million tonnes as against the existing fleafnorm of 21.2 million tonnes iApril,
2014,

(b) if so, the details thereof; and
(c) the views of each State Government and experts in this regard?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) No Sir no such
assessment has been made by the Government. Howeveiew of the record
production of foodgrains continuing since last two years this seems quite unlikely
At present as on 1.5.2012 the total stock of foodgrains (both rice and wheat) in the
central pool was 711.17 lakh tonns as against the buffer norm of 212 lakh tons for
April to June Quarter which indicates a very comfortable position of stocks.

(b) and (c) Does not arise, in view of (a) above
Allocation and utilisation under SCSP and TSP

4853. SHRIAMBETH RAJAN: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ the quantum of funds earmarked for the Scheduled Caste Special Plan
(SCSP) and the Tribal Sub-Plan (TSP) to the Ministry during the last three years;

(b) the actual funds spent with break-ups; and

(c) the details of beneficiaries/achievements?
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THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) and (b)The details
of funds earmarked for the Tribal Sub-Plan (TSP) under the Plan Scheme namely
Village Grains Bank Scheme and break-up of actual expenditure during the last three
years is as given below:

Year Funds earmarked  Actual Expenditure Number of VGBs
for TSP incurred under TSP sanctioned
(Rs. in crore) (Rs. in crore)
2009-10 243 2.38 296
2010-11 2.38 1.70 214
2011-12 1.40 1.96 238
ToTAL 6.21 6.04 748

No funds have been earmarked for the Scheduled Caste Special Plan (SCSP)
by the Ministry during the last three years.

() The Scheme envisaged benefiting 11,840 families during 2009-10, 8,560
families during 2010-11 and 9,520 families during 2011-12. The detail of the actual
number of beneficiaries is not maintained by the Department of Food and Public
Distribution.

National Food SecurityAct

4854. SHRI BHUPENDER/ADAV.
DR. JANARDHAN WAGHMARE:

Will the Minister of CONSUMERAFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@ whether National Food Securitfct is going to be launched in the
country with the objective of proper management of food economy to check
scarcity ensure supply of foodgrains afatlable price and maintain price stability;

(b) if so, the details thereof;

() whether the shortage of foodgrains and instability in its prices may
continue to be reported from rural parts of the country despite the operation of the
system; and

(d) if so, the details thereof and Governmenttaction thereto?
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THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) and (b)The
National Food Security Bill, 2011 (NFSB) has been introduced in the Lok Sabha on
22nd December2011 with the objective to provide food and nutritional securiity
human life cycle approach, by ensuring access to adequate quantity of quality food
at afordable prices to people to live a life with dignifjhe proposed legislation
provides for coverage of upto 75% of the rural population, with at least 46%
population belonging to priority households and upto 50% of the urban population,
with at least 28% population belonging to priority households for receiving
subsidized foodgrains unddiamgeted Public Distribution System (TPDS). Priority
households will be entitled to receive 7 kg. of foodgrains per person per month at
prices not exceeding Rs. 3, 2, 1 per kg. for rice, wheat and coarse grains respectively
General households will be entitled to receive not less than 3 kg. of foodgrains at
prices not exceeding 50% of Minimum Support Price (MSP) for wheat and coarse
grains and not exceeding 50% of derived MSP for rice.

The Bill will also confer legal rights on women and children and other Special
Groups such as destitute, homeless, disaster and emergency affected persons and
persons living in starvation, to receive meal free of charge or at affordable price, as
the case may be.

(c) and (d) The prices at which foodgrains will be made available to the
entitled beneficiaries under the Bill are highly subsidized and at present there is no
shortage of foodgrains in the system nor have the Government received any such
reports from the rural areas of the country in this regalgb, at the current levels
of production and procurement of foodgrains, any shortfall in availability of
foodgrains is not foreseen, so far as meeting the estimated requirement of
foodgrains under the NFSB is concerned.

Expenditure for implementation of NFSB

t4855. SHRI SHIXNAND TIWARI: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that Government would have to spend one lakh
twelve thousand crore rupees as subsidy on implementation of National Food
Security Bill (NFSB) in the country;

(b) if so, details in this regard;

T Original notice of the question was received in Hindi
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() whether it is also a fact that about 70 per cent of this cosntogal
population would get benefit from the implementation of this scheme; and

(d) if so, the reaction of Government in this regard and by when
Government has decided to implement it in the country?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) and (bAs per
provisions of the National Food Security Bill, 2011 (NFSB), introduced in the Lok
Sabha on 22nd Decembe&011, the food subsidy requirement fdargeted Public
Distribution System (TPDS) and Oth&elfare Schemes (OWS) prescribed in the
Bill, is estimated at Rs. 1,12,205 crore for the complete year 2012-13. The estimated
requirement is based on available information and subject to changes in variables
such as coverage, economic cost of foodgrains and issue prices.

(c) and (d) The Bill provides for coverage of upto 75% of the rural
population, with at least 46% population belonging to priority households and upto
50% of the urban population, with at least 28% population belonging to priority
households for receiving subsidized foodgrains under TPDS. The Bill will also
confer legal rights on women and children and other Special Groups such as
destitute, homeless, disaster and emergency affected persons and persons living in
starvation, to receive meal free of charge or at affordable price, as the case may be.

After introduction, the Bill has been referred to the Parliamentary Standing
Committee on Food, Consuméffairs and Public Distribution for examination.
Further action on the Bill can be taken only after the report of the Committee is
received.

Shortage of storage facility

4856. SHRI BAIWINDER SINGH BHUNDER: Will the Minister of
CONSUMERAFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@) whether it is a fact that there is an acute shortage of storage facilities
for foodgrains, in view of bumper crops particularly in Punjab, Haryana, UP and MP;

(b) if so, the details of storage facilitiegs-a-vis the estimated production of
foodgrains;

() whether FCI has gone on record saying that a large quantum of
foodgrains cannot be stored, in view of lack of storage capacity; and

(d) what strategy has been devised to prevent these excess foodgrains from
damage?
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THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) to (d)The total
storage capacity available with FCI antht® Agencies for storage of Central Pool
Stock is 627.36 lakh MTSate-wise details are [Refer to theatementAppended to
the Answer to USQ No. 4848 (Part (a)].

As on 31.03.2012, a storage capacity of 336.04 lakh MT (owned/hired/
covered/Cover and Plinth) is available with FCI for storage of foodgrains. The
statement showing state-wise storage capacity available with FCI is placed at
Annexure-ll [Refer to théAnnexure No. 37Appended to thénswer to USQ No.
4840 (Para (a) and (b)].

Production of wheat in the crop year 2011-12 is estimated to be 902.3 lakh
tonne (as pemhird Advance Estimates)lhe corresponding procurement in the Rabi
Marketing Season (RMS) 2012-13 was estimated to be 318 lakh tonnes. Production
of rice in the crop year 2011-12 is estimated to be 1034.1 lakh tonne (as per Third
Advance Estimates). The corresponding procurement in the Kharif Marketing
Season (KMS) 2011-12 was estimated to be 353.15 lakh tonne.

However as far as procurement is concerned, the quantity of rice and wheat
procured in the mentioned States during the ensuing marketisgrsare as under:

(fig. in lakh Tonne)

State KMS 2011-12* RMS 2012-13*
Punjab 77.31 122.99
Haryana 19.81 84.15
Uttar Pradesh 3294 15.99
Madhya Pradesh 6.34 54.92

* as on 15.04.2012

The estimated procurement for the above states was as under:
(fig. in lakh tonne)

State KMS 2011-12 RMS 2012-13
Punjab 82.00 108.00
Haryana 16.87 70.00
Uttar Pradesh 2457 42.00

Madhya Pradesh 5.00 65.00
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Addressing concerns of a bumper crop, thus higher procurement and
requirement of additional storage space for it, GMs (Region) of FCI have been
directed to plan for additional storage jointly with the State Government officials and
draw the list of locations including private storage spaces and abandoned storage
spaces of cooperative sugar mills etc. alongwith their capacities and conditions in
advance.

To meet any increased storage requirements, Executive Directors (Zones) and
General Managers (Regions) of FCI have already been vested with full powers for
hiring of godowns for short term usage to store the procured foodgrains as per their
requirement if the capacity available with FCI is not sufficient to store the
foodgrains.

As a long term measure to increase the covered storage caphety
Government formulated a Scheme for construction of storage godowns through
private entrepreneurs, CentraVarehousing Corporation (CWC) andtag
Warehousing Corporations (SWC#ssessment of additional storage needs under
the scheme is based on the overall procurement/consumption and the storage space
already available. Under the scheme, a capacity of 151.96 lakh tonnes is to be
created in 19 states through private entrepreneurs and Central and State
Warehousing Corporations. Out of this, for a capacity of about 107 lakh tonne
tenders have been finalised on the Private Investors including the capacities being
constructed by CWC/SWCs on their own lands.

The Government has also approved creation of a capacity of 20 lakh tonnes
in silos within the overall storage requirements of FCI under the Public Private
Partnership (PPP) mode. Besides involving private entrepreneurs, this Department
has also finalised a Plan scheme for creation of total additional storage capacity of
5.40 lakh tonne in the North East through FCI.

The steps taken by FCI to prevent damage to foodgrains is given in
Statement $eebelow).

Statement

Steps taken by FCI to preserve the qualify of procured
foodgrains during storage

1. Before the commencement of Rabi and Kharif Marketing Seasons,
Ministry of ConsumeAffairs, Food and Public Distribution, Department
of Food and Public Distribution, Government of India issues uniform
specifications for procurement of foodgrains for the Central Pool. These
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uniform specifications are dulated to FC.I, and all &te Govts./
Agencies with instructions to ensure that foodgrains are procured
strictly in accordance with the uniform specifications.

2. Foodgrains procured by.@&Il, and $ate Govts./Agencies are stored in
covered godowns as well as in CAP (cover and plinth).

3. During storage, the following steps are taken for safe storage and
preservations of foodgrains:

Covered godowns:

3.1 Godowns are constructed on scientific lines making it rodent proof
by having proper height and damp proof by providing pucca.floor

32 Before the stocks are stored, the godown is properly cleaned and
cobwebs etc., if anyare removed.

3.3 Floor and walls are treated with chemicals such as air charging with
Malathion and DDVP (insecticide) to make them pest free.

3.4 Markings are provided for stacks and the dunnage material is used
on which foodgrains bags are arranged as per the stack plan.

35 Prophylactic (spraying of insecticides) and curative measures
(fumigation) are carried out regularly for the control of insects/
pests.

3.6 Effective rodent control measures are also undertaken.

4. Following checks/super checks are conducted in the godowns to ensure
proper preservation of foodgrains in storage.

4.1 Fortnightly inspection of stocks on 100% basis Bgchnical
Assistants for declaring categorization and classification.

4.2 Monthly inspection by Manager (QC)-33% of stocks (I/3rd of
stocks) in a month. Monthly inspection reports (MIR) of Manager
(QC) are scrutinized at Zonal level. Suggestions made therein are to
be implemented and monitored through action taken repoftR)(A

4.3 Quarterly inspection bAGM (QC)
The following inspection schedule is mscribed for AGM (Quality Contr ol):

- 1/3rd of depots in a month so as to cover all the depots in the District in
three months.
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5% of stocks are to be checked in a depot having capacity of more than
25000 M.

10% of stocks in respect of depot having less than 25009 MT

Squad Inspection Reports (SIR) &M (QC) are scrutinized in Hgrs.

CAP (Cover and plinth)

5.

In case of shortage of covered storage space, foodgrains may have to
be stored in open in CAEvery care is taken for maintenance of quality

of grains, while kept in CAPRats, birds and moisture are the main
enemies of grain in CAP storage. In view of the risk involved, this type
of storage is attempted as a last resort. The following precautions are
taken for proper storage of foodgrains in CAP Storage:

5.1 The site selected for CAP is above the adjoining ground and away
from nallahs and drainage to prevent any flooding of CAP storage
during rainy season.

52 CAP storage site is cleared of all plants/shrubs growth and
disinfested with DDVP

5.3 Anti-termite measures are taken in CAP/open storage.

54 Adequate dunnage is provided for all stacks in CAP/open storage,
Wooden Crates are preferred. Howeveement blocks, wooden
rafters, causurina poles and granite blocks, according to local
availability, have also been used successfullijne dunnage
material is cleaned and disinfected either by fumigation or by
treating with contact insecticides such as DDVP

5.5 The top of the stacks is built to form a dome, in the shape of an
inverted ‘U’ to facilitate easy flow of rain water and prevent
accumulation of water on the top.

56 To protect the stocks from rain, sun, debirds, rodents etc. each
stack is covered with a polythene cover especially made for this
purpose. The polythene cover mounted on the stack is properly
lashed by nylon ropes vertically to prevent damage to the covers
due to high velocity winds, rains, dusts, storms etc.

5.7 Regular prophylactic and curative measures are carried out for the
control of stored grain insect pests in CAP storage. Rodent control
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measures are also taken by fumigating the rat burrows with
aluminium phosphide or by poisoning the rodents with Zinc
Phosphide.

5.8 Moisture is the major factor responsible for adversely affecting the
quality of foodgrains and is controlled by regular aeration of
stocks during clear weather days.

59 Technical Assistant concerned checks the stocks on fortnightly
basis followed by Super checks by Senior Officers.

5.10 Wheat stock stored in CAP by the State Govt./Agencies is
subjected to joint inspection on a regular basis by officers of FCI
and the concerned State Govt./Agencies. 100% inspection of State
Agencies stocks kept in CAP in Punjab and Haryana have been
conducted.

5.11 Stocks are generally issued/moved on the principle of “First in First
Out” (FIFO).

Payment of incidental charges for procurement under MSP

4857. DR.VIJAY MALLYA: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the Karnataka Government has preferred a claim of Rs.
1552.89 lakhs with the Ministry for settlement of procurement charges under MSP
for the period 2000-01 to 2005-06;

(b) whether the audited accounts for the period have been submitted
to the Ministry by the agencies concerned; and

(c) if so, the reasons why the claim is not settled, sodfiad by when
the payment would be made to the State Government?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) to (c) No claims of
Government of Karnataka for procurement incidental charges for reimbursement of
incidentals charges incurred during KMS 2000-01 to 2005-06 are pending with
Government of India except for Ragi procurement for KMS 2005-06. Final claim of
incidental charges for Ragi procurement for KMS 2005-06 has not been settled for
want of revised bills to be submitted by Karnataka Civil Supplies Corporation after
reconciling figures of dfake underTargeted Public Distribution System in théat®.
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Guidelines on mineralwater bottles

t4858. DR. PRABHATHAKUR: Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether any guidelines regarding the standardisation and certification of
prices and quality of water contained in the mineral water bottles sold in the market
are issued to their manufacturing companies;

(b) whether the price of mineral water is determined by Government;

() whether Government has any guidelines to check the purity of water
contained in the mineral water bottles sold in the market and also to determine their
prices; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) Yes Sir Bureau of
Indian Standards (BIS) has formulated following Indian Standards on Packaged
Water:

() IS 13428:2005 Indian Standard—Packaged natural mineral water—
Specification (Second Revision)

(i) IS 14543:2004 Indian Standard—Packaged drinking water (other than
natural mineral water)—Specification (First Revision)

IS 13428:2005 prescribes the requirements, methods of sampling and test
for natural mineral waters offered for sale in packaged form for human
consumption.

IS 14543:2004 prescribes the requirements, methods of sampling and test
for drinking water (other than natural mineral water) offered for sale in
packaged form.

The Ministry of Health and FamilyWelfare, GOI,vide its naotification No. GSR
760 (E) and GSR 759 (E), both dated 29th September 2000, underAtHRuRs, for
Packaged DrinkingVater (IS 14543) and Packaged Natural Mingvater (IS 13428),
respectively has made it mandatory that “no person shall manufacture, sell or exhibit
for sale, packaged drinking water and packaged natural mineral water except under
the Bureau of Indian Standards’ certification mark”.

t Original notice of the question was received in Hindi
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(b) No sr. The Government does not determine the price of mineral .water

(c) and (d) BIS does third-party certification in respect of the quality of
Packaged DrinkingVater and Packaged Natural MinevYsater manufactured by its
licensees, through a well defined certification marks scheme wherein continuous
surveillance of the licensees is done by means of factory inspections and drawal of
samples from factory and market, which are tested independently to check
conformity of the product to the laid down Indian standards. There are no laid down
guidelines to determine prices of mineral water bottles. The prices depend on market
forces.

Amendments in CompetitionAct

4859. SHRI NAND KUMAR SAIL:Will the Minister of CORPORAE AFFAIRS
be pleased to state:

(@ whether Government has set up a committee to suggest amendments to
fine tune the CompetitioAct, 2002;

(b) if so, the details thereof ;

() whether the committee has completed its assignment and submitted its
report to Government;

(d) if so, the details of recommendations made by the committee; and
(e) the details of action taken, so fany Government thereon?

THE MINISTER OF SATE IN THE MINISTRY OF CORPORAE AFFAIRS
(SHRI R.PN. SINGH): (a) and (b)yes, Sir A Committee was set up under the
Chairmanship of Shri Dhanendra Kumaformer Chairperson, Competition
Commission of India, to suggest amendments to the Competiigr2002.

(¢) and (d) The Committee has since submitted its report. The
recommendations are mostly clarificatory in nature besides proposing for reduction
in time limit for approval of combinations, revision of Selection Committee for
selection of members etc., and some other consequential changes.

(e) The recommendations of the Committee have been examined in the
Ministry and the proposal has been submitted to the Cabinet for its
consideration.
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Action against vanishing companies

4860. SHRI MOHDALI KHAN:
SHRIMATI T. RATNA BAI:

Will the Minister of CORPORAE AFF